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RAJYA SABHA
Thursday, the 28th December, 2017/7th Pausha, 1939 (Saka)
The House met at eleven of the clock,

MR. CHAIRMAN in the Chair
PAPERS LAID ON THE TABLE
Report and Accounts (2016-17) of DPC, Delhi and related papers

THE MINISTER OF STATE OF THE MINISTRY OF PLANNING; AND THE
MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS
(RAO INDERIJIT SINGH): Sir, I lay on the Table, a copy each (in English and Hindi) of
the following papers:—

(a) Annual Report and Accounts of the Development Planning Centre (DPC) of
the Institute of Economic Growth (IEG), Delhi, for the year 2016-17, together with the
Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Institute.
[Placed in Library. See No. L.T. 8054/16/17]

I.  Reports and Accounts (2016-17) of various Corporations, Institute, Center and

Laboratories and related papers.

II. MoU (2017-18) between Government of India and the Antrix Corporation
Limited.
SIR-YAT &7 fadr 931 & I AL U A3l HrEITEd H 099 H3A; B,
i Rrepra iR Yo J3Terg 3 159 A3 gRATY] St fA9RT § ey w3t de siafe
w3 v w3 (=, s Rig): Aeley, § FrefaRed = 991 ved W 35 g

I. (1) Acopy each (in English and Hindi) of the following papers, under sub-section
(1) (b) of Section 394 of the Companies Act, 2013:—

(a) Annual Report and Accounts of the Antrix Corporation Limited
(ANTRIX), Bengaluru, for the year 2016-17, together with the Auditor's
Report on the Accounts and comments of the Controller and Auditor

General of India thereon.

(b) Performance Review by Government of the above Corporation, for the
year 2016-17. [Placed in Library. See No. L.T. 8065/16/17]



I1.

Papers laid [RAJYA SABHA] on Table

(2) A copy each (in English and Hindi) of the following papers:—

H @
(b)
(i) (a)
(b)
(i) (a)
(b)
(iv) (a)
(b)
v (@
(b)

Annual Report and Accounts of the Indian Institute of Space Science
and Technology, (IIST), Thiruvananthapuram, for the year 2016-17,
together with the Auditor's Report on the Accounts.

Statement by Government accepting the above Report.
[Placed in Library. See No. L.T. 8058/16/17]

Annual Report and Accounts of the North Eastern Space Applications
Centre (NE-SAC), Shillong, Meghalaya, for the year 2016-17, together
with the Auditor's Report on the Accounts.

Statement by Government accepting the above Report.
[Placed in Library. See No. L.T. 8062/16/17]

Annual Report and Accounts of the National Atmospheric Research
Laboratory (NARL), Gadanki, Andhra Pradesh, for the year 2016-17,
together with the Auditor's Report on the Accounts.

Statement by Government accepting the above Report.
[Placed in Library. See No. L.T. 8060/16/17]

Annual Report and Accounts of the Physical Research Laboratory
(PRL), Ahmedabad, for the year 2016-17, together with the Auditor's
Report on the Accounts.

Statement by Government accepting the above Report.
[Placed in Library. See No. L.T. 8061/16/17]

Annual Report and Accounts of the Semi-Conductor Laboratory (SCL),
SAS Nagar, Chandigarh, for the year 2016-17, together with the Auditor's
Report on the Accounts.

Statement by Government accepting the above Report.
[Placed in Library. See No. L.T. 8059/16/17]

II.  Memorandum of Understanding between the Government of India (Department
of Space) and the Antrix Corporation Limited (ACL), for the year 2017-18.

[Placed in Library. See No. L.T. 8057/16/17]

Notifications of the Ministry of Housing and Urban Affairs.

Reports and Accounts (2016-17) of various Companies, Corporations, Board,

Organization, Institute and related papers.
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THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): Sir, I lay on the Table:—

I. A copy each (in English and Hindi) of the following Notifications of the
Ministry of Housing and Urban Affairs, under article 309 of the Constitution
of India:—

(1) G.S.R 598 (E), dated the 19th June, 2017, publishing the Central

Government Pool General Residential Accommodation Rules, 2017.

(2) G.S.R.989 (E), dated the 4th August, 2017, publishing Corrigendum to
the Notification No. G.S.R 598 (E), dated the 16th June, 2017, published

in the Gazette of India on the 19th June, 2017.
[Placed in Library. For (1) and (2) See No. L.T. 8256/16/18]

II. (1) A copy each (in English and Hindi) of the following papers, under sub-section
(1) (b) of Section 394 of the Companies Act, 2013:—

(i) (a) Forty-seventh Annual Report and Accounts of the Housing and
Urban Development Corporation Limited (HUDCO), New Delhi,
for the year 2016-17, together with the Auditor's Report on the
Accounts and the comments of the Comptroller and Auditor

General of India thereon.

(b) Review by Government on the working of the above Corporation.

[Placed in Library. See No. L.T. 8261/16/18]

(i) (a) Sixty-fourth Annual Report and Accounts of the Hindustan Prefab
Limited (HPL), New Delhi, for the year 2016-17, together with
the Auditor's Report on the Accounts and the comments of the

Comptroller and Auditor General of India thereon.

(b) Review by Government on the working of the above Company.

[Placed in Library. See No. L.T. 8262/16/18]

(iii)) (a) Annual Report and Accounts of the Lucknow Metro Rail
Corporation Limited (LMRC), Lucknow, for the year 2016-
17, together with the Auditor's Report on the Accounts and the
comments of the Comptroller and Auditor General of India

thereon.
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Review by Government on the working of the above Corporation.
[Placed in Library. See No. L.T. 8263/16/18]

Annual Report and Accounts of the Kochi Metro Rail Limited
(KMRL), Kochi, Kerala, for the year 2016-17, together with
the Auditor's Report on the Accounts and the comments of the

Comptroller and Auditor General of India thereon.

Review by Government on the working of the above Company.

[Placed in Library. See No. L.T. 8265/16/18]

Tenth Annual Report and Accounts of the Chennai Metro Rail
Limited (CMRL), Tamil Nadu, for the year 2016-17, together with
the Auditor's Report on the Accounts and the comments of the

Comptroller and Auditor General of India thereon.

Review by Government on the working of the above Company.

[Placed in Library. See No. L.T. 8266/16/18]

Annual Reportand Accounts of the Mumbai Metro Rail Corporation
Limited (MMRC), Mumbai, for the year 2016-17, together with
the Auditor's Report on the Accounts and the comments of the

Comptroller and Auditor General of India thereon.

Review by Government on the working of the above Corporation.

[Placed in Library. See No. L.T. 8264/16/18]

Annual Report and Accounts of the National Capital Region
Transport Corporation Limited, (NCRTC), New Delhi, for the year
2016-17, together with the Auditor's Report on the Accounts and
the comments of the Comptroller and Auditor General of India

thereon.

Review by Government on the working of the above Corporation.

[Placed in Library. See No. L.T. 8260/16/17]

Annual Report and Accounts of the Delhi Metro Rail Corporation
Limited (DMRC), New Delhi, for the year 2016-17, together with
the Auditor's Report on the Accounts and the comments of the

Comptroller and Auditor General of India thereon.
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(b) Review by Government on the working of the above Corporation.
[Placed in Library. See No. L.T. 8259/16/18]

(2) A copy each (in English and Hindi) of the following papers, under Section 26
of the National Capital Region Planning Board Act, 1985:—

(a) Annual Report and Accounts of the National Capital Region Planning
Board (NCRPB), New Delhi, for the year 2016-17, together with the
Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Board.
[Placed in Library. See No. L.T. 8271/16/18]

(3) A copy each (in English and Hindi) of the following papers:—

(1) (a) Twenty-seventh Annual Report and Accounts of the Central
Government Employees Welfare Housing Organization
(CGEWHO), New Delhi, for the year 2016-17, together with the
Auditor's Report on the Accounts.

(b) Review by Government on the working of the above
Organization. [Placed in Library. See No. L.T. 8269/16/18]

(i1)) Annual Report and Accounts of the National Institute of Urban Affairs
(NIUA), New Delhi, for the year 2016-17, together with the Auditor's
Report on the Accounts. [Placed in Library. See No. L.T. 8270/16/18]

Report and Accounts (2016-17) of ISI, Kolkata and related papers

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS; AND THE MINISTER OF STATE IN THE MINISTRY OF STATISTICS
AND PROGRAMME IMPLEMENTATION (SHRI VIJAY GOEL): Sir, I lay on the
Table, a copy each (in English and Hindi) of the following papers:—

(a) Eighty-fifth Annual Report and Accounts of the Indian Statistical Institute
(ISI), Kolkata, for the year 2016-17, together with the Auditor's Report on the
Accounts. [Placed in Library. See No. L.T. 8053/16/17]

(b) Statement by Government accepting the above Report.

Report and Accounts (2016-17) of ICWA, New Delhi and related papers

e Harer 3 g Wt (SR (@A) AE. [E): Jeiey, § iR
U1 Bl Gep-Uep UfeT (SUST AT &=l H) [T ye el uR Rl §i-

(a) Annual Report of the Indian Council of World Affairs, New Delhi, for the year
2016-17.
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(b) Annual Accounts of the Indian Council of World Affairs, New Delhi, for the
year 2016-17, and the Audit Report thereon.

(¢) Statement by Government accepting the Reports at (a) and (b) above.
[Placed in Library. See No. L.T. 8086/16/17]

Report and Accounts (2016-17) of NAB, New Delhi and related papers

|miTe =g SR AfERar Farer § wog Wit sft pwr uter): "Ry, §

ferrferRac u=il &1 Ueb-Ueh Uiy (3T qer fo<l #) | ueel iR el §:-

(a) Annual Report and Accounts of the National Association for the Blind (NAB),

New Delhi, for the year 2016-17, together with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Association.

[Placed in Library. See No. L.T. 8318/16/18]

I.  Notifications of the Ministry of Human Resource Development.
II. Reports and Accounts (2014-15 to 2016-17) of NBB, New Delhi and various
Education Societies and related papers.
a1 e wmera § I w3 (S S pEmEreT): 9eiey, H e
T FYT el UR Il §:-

I. A copy each (in English and Hindi) of the following Notifications of the
Ministry of Human Resource Development (Department of School Education
and Literacy), under Section 33 of the National Council for Teacher Education
Act, 1993:—

(1) F.No. 51-1/2015/NCTE (N&S), dated the 29th April, 2017, publishing
the National Council for Teacher Education (Recognition Norms and

Procedure) Amendment Regulations, 2017.

(2) F. No. NCTE-Estt 018/14/2017-Esst Section-HQ, dated the 8th
May, 2017, publishing the National Council for Teacher Education
(Establishment, Location and Territorial Jurisdiction of the Regional

Committees) (Amendment) Regulations, 2017.

(3) F. No. 51-1/2015/NCTE (N&S), dated the 9th June, 2017, publishing
the National Council for Teacher Education (Recognition Norms and

Procedure) (Amendment) Regulations, 2017.
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(4) F.No.9-21/2016/NCTE/Estt., dated the 22nd June, 2017, publishing the

National Council for Teacher Education (Establishment, Location and

Territorial Jurisdiction of the Regional Committees) Regulations, 2017.

[Placed in Library. For (1) to (4) See No. L.T. 8483/16/18]

II. A copy each (in English and Hindi) of the following papers:—

(i)

(i)

(i)

(iv)

(a)

(b)

(2)

(b)
(©)

(b)
(©)

Annual Report and Accounts of the National Bal Bhavan (NBB),
New Delhi, for the year 2016-17, together with the Auditor's

Report on the Accounts.

Review by Government on the working of the above Institution.

[Placed in Library. See No. L.T. 8492/16/18]

Annual Report and Accounts of the Tamil Nadu State Mission
implementing the Rashtriya Madhyamik Shiksha Abhiyan
(RMSA), Chennai, for the year 2016-17, together with the Auditor's
Report on the Accounts.

Statement by Government accepting the above Report.
[Placed in Library. See No. L.T. 8491/16/18]

Annual Report and Accounts of the Sarva Shikshana Abhiyan
Samithi Karnataka, Bengaluru, for the year 2015-16, together with
the Auditor's Report on the Accounts.

Statement by Government accepting the above Report.

Statement giving reasons for the delay in laying the papers
mentioned at (iii) (a) above.
[Placed in Library. See No. L.T. 8486/16/18]

Annual Report and Accounts of the Universalization Elementary
Education (UEE) Mission Society implementing the Rashtriya
Madhyamik Shiksha Abhiyan (RMSA), NCT of Delhi, for the year
2014-15, together with the Auditor's Report on the Accounts.

Statement by Government accepting the above Report.

Statement giving reasons for the delay in laying the papers
mentioned at (iv) (a) above.

[Placed in Library. See No. L.T. 8485/16/18]
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vi) (a)

(b)
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(b)
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Annual Report and Accounts of the State Society of Goa
implementing the Rashtriya Madhyamik Shiksha Abhiyan
(RMSA), Goa, for the year 2014-15, together with the Auditor's
Report on the Accounts.

Statement by Government accepting the above Report.

Statement giving reasons for the delay in laying the papers
mentioned at (v) (a) above.

[Placed in Library. See No. L.T. 8496/16/18]

Annual Report and Accounts of the State Society of Goa
implementing the Rashtriya Madhyamik Shiksha Abhiyan
(RMSA), Goa, for the year 2015-16, together with the Auditor's
Report on the Accounts.

Statement by Government accepting the above Report.

Statement giving reasons for the delay in laying the papers
mentioned at (vi) (a) above.
[Placed in Library. See No. L.T. 8497/16/18]

Annual Report and Accounts of the Lakshadweep Sarva Shiksha
Abhiyan State Mission Authority, Kavaratti, of Lakshadweep,
for the year 2015-16, together with the Auditor's Report on the

Accounts.

Statement by Government accepting the above Report.
[Placed in Library. See No. L.T. 8484/16/18]

Statement giving reasons for the delay in laying the papers

mentioned at (vii) (a) above.

Reports and Accounts (2014-15 and 2015-16) of ICCR, New Delhi and related

papers

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI M.J. AKBAR): Sir, I lay on the Table, a copy each (in English and Hindi) of the

following papers:—

(i) (a) Annual Report of the Indian Council for Cultural Relations (ICCR),
New Delhi, for the year 2014-15.
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(©)
(i) (a)

(b)

(©)
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Annual Accounts of the Indian Council for Cultural Relations (ICCR),
New Delhi, for the year 2014-15, and the Audit Report thereon.
Review by Government on the working of the above Council.

Annual Report of the Indian Council for Cultural Relations (ICCR),
New Delhi, for the year 2015-16.

Annual Accounts of the Indian Council for Cultural Relations (ICCR),
New Delhi, for the year 2015-16, and the Audit Report thereon.

Review by Government on the working of the above Council.

(iii) Statement giving reasons for the delay in laying the papers mentioned at (i)
and (ii) above.  [Placed in Library. For (i) to (iii) See No. L.T. 8089/16/17]

I.  Notifications of the Ministry of Human Resource Development.

II. Reports and Accounts (2016-17) of various Universities and Institutes and

related papers.

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT; AND THE MINISTER OF STATE IN THE MINISTRY OF WATER
RESOURCES, RIVER DEVELOPMENT AND GANGA REJUVENATION (DR.
SATYA PAL SINGH): Sir, I lay on the Table:—

I. () A copy each (in English and Hindi) of the following Notifications of the

Ministry of Human Resource Development (Department of Higher Education),
under Section 24 of the All India Council for Technical Education Act,
1987:—

(1

2

)

F.No. 3-1/D-SDC/NEEM/2017 dated the 13th October, 2017, publishing
the All India Council for Technical Education (National Employability
Enhancement Mission (NEEM) Regulations, 2017 (1st Amendment).

F. No. 108-152/B1/Admn.(Medi) 2013 dated the 21st November, 2017,
publishing the All India Council for Technical Education (AICTE)
Medical Scheme 2017 for superannuated employees of AICTE and their

dependent family members.

F. No. AB/AICTE/REG/2016, dated the 6th December, 2017, publishing
the All India Council for Technical Education (Grant of Approvals for
the Technical Institutions) (1st Amendment) Regulations, 2017.

[Placed in Library See No. L.T. 8540/16/18]
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(i)

(iii)

A copy (in English and Hindi) of the Ministry of Human Resource
Development (Department of Higher Education) Notification No. 220/
Academic/2017, dated the 28th July, 2017, publishing Ordinances Nos. 1,
32, 35, 36, 37, 38, 39, 40, 41, 42, 44, 45, 46, 48, 50, 51 and 52 of the Guru
Ghasidas Vishwavidyalaya, under sub-section (2) of Section 43 of the Central
Universities Act, 2009.

[Placed in Library. See No. L.T. 8542/16/18]

A copy (in English and Hindi) of the Ministry of Human Resource Development
(Department of Higher Education) Notification No. G.S.R. 988 (E), dated
the 3rd August, 2017, publishing the Statutes of the National Institute of
Technology, Andhra Pradesh, 2017, under sub-section (1) of Section 26 of
the National Institutes of Technology, Science Education and Research Act,
2007. [Placed in Library. See No. L.T. 8541/16/18]

I1. (i) A copy each (in English and Hindi) of the following papers, under sub-section

(i)

(3) of Section 32 and sub-section (4) of Section 33 of the English and Foreign
Languages University Act, 2006:—

(a) Annual Report of the English and Foreign Languages University
(EFLU), Hyderabad, for the year 2016-17.

(b) Annual Accounts of the English and Foreign Languages University
(EFLU), Hyderabad, for the year 2016-17, and the Audit Report

thereon.

(¢) Review by Government on the working of the above University.
[Placed in Library. See No. L.T. 8572/16/18]

A copy each (in English and Hindi) of the following papers, under sub-section
(2) of Section 30 and sub-section (4) of Section 31 of the Mahatma Gandhi
Antarrashtriya Hindi Vishwavidyalaya Act, 1996:—

(a) Annual Report of the Mahatma Gandhi Antarrashtriya Hindi
Vishwavidyalaya, Wardha, Maharashtra, for the year 2016-17.

(b) Annual Accounts of the Mahatma Gandhi Antarrashtriya Hindi
Vishwavidyalaya, Wardha, Maharashtra, for the year 2016-17, and the
Audit Report thereon.

(c) Review by Government on the working of the above Vishwavidyalaya.

[Placed in Library. See No. L.T. 8553/16/18]
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(i) A copy each (in English and Hindi) of the following papers, under sub-

section (3) of Section 28 of the Central Universities Laws (Amendment) Act,

2008:—

(a) Forty-third Annual Report of the North-Eastern Hill University (NEHU),
Shillong, for the year 2016-17.

(b) Review by Government on the working of the above University.

[Placed in Library. See No. L.T. 8555/16/18]

(iv) A copy each (in English and Hindi) of the following papers, under sub-section

(3) of Section 30 and sub-section (4) of Section 31 of the Central Universities

Eighth Annual Report of the Central University of Kerala,
Kasaragod, for the year 2016-17.

Eighth Annual Accounts of the Central University of Kerala,
Kasaragod, for the year 2016-17, and the Audit Report thereon.

Review by Government on the working of the above University.
[Placed in Library. See No. L.T. 8546/16/18]

Annual Report of the Central University of Rajasthan, Ajmer, for
the year 2016-17.

Eighth Annual Accounts of the Central University of Rajasthan,
Ajmer, for the year 2016-17, and the Audit Report thereon.

Review by Government on the working of the above University.
[Placed in Library. See No. L.T. 8573/16/18]

Annual Report of the Guru Ghasidas Vishwavidyalaya, Bilaspur,
Chhattisgarh, for the year 2016-17.

Annual Accounts of the Guru Ghasidas Vishwavidyalaya, Bilaspur,
Chhattisgarh, for the year 2016-17, and the Audit Report thereon.

Review by Government on the working of the above
Vishwavidyalaya. [Placed in Library. See No. L.T. 8561/16/18]

Act, 2009:—
(M (@
(b)
(©
@ @
(b)
(©
G) @
(b)
(©
“4) @

Annual Report of the Central University of Punjab, Bathinda, for
the year 2016-17.
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Annual Accounts of the Central University of Punjab, Bathinda,
for the year 2016-17, and the Audit Report thereon.

Review by Government on the working of the above University.
[Placed in Library. See No. L.T. 8552/16/18]

Ninth Annual Report of the Dr. Harisingh Gour Vishwavidyalaya,
Sagar, Madhya Pradesh, for the year 2016-17.

Review by Government on the working of the above University.
[Placed in Library. See No. L.T. 8550/16/18]

Annual Report of the Central University of Jammu, Jammu,

Jammu and Kashmir, for the year 2016-17.

Annual Accounts of the Central University of Jammu, Jammu,
Jammu and Kashmir, for the year 2016-17, and the Audit Report
thereon.

Review by Government on the working of the above University.
[Placed in Library. See No. L.T. 8547/16/18]

Ninth Annual Report of the Central University of Karnataka,
Karnataka, Kalaburagi, for the year 2016-17, and the Audit Report
thereon.

Ninth Annual Accounts of the Central University of Karnataka,
Karnataka, Kalaburagi, for the year 2016-17, and the Audit Report

thereon.

Review by Government on the working of the above University.
[Placed in Library. See No. L.T. 8548/16/18]

A copy each (in English and Hindi) of the following papers, under sub-
section (3) of Section 34 and sub-section (4) of Section 35 of the Indira
Gandhi National Tribal University Act, 2007:—

(a) Annual Accounts of the Indira Gandhi National Tribal University,
Amarkantak, Madhya Pradesh, for the year 2016-17.

(b) Annual Accounts of the Indira Gandhi National Tribal Univercyty,
Amarkantak, Madhya Pradesh, for the year 2016-17, and the Audit

Report thereon.

(¢) Review by Government on the working of the above University.

[Placed in Library. See No. L.T. 8554/16/18]
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(vi) A copy each (in English and Hindi) of the following papers, under Section 34

of the Aligarh Muslim University (Amendment) Act, 1981:—

(a) Annual Report of the Aligarh Muslim University (AMU), Aligarh, for
the year 2016-17.

(b) Review by Government on the working of the above University.
[Placed in Library. See No. L.T. 8577/16/18]

(vii) A copy each (in English and Hindi) of the following papers, under sub-section

(2) of Section 29 and sub-section (4) of Section 30 of the Maulana Azad
National Urdu University Act, 1996:—

(a) Nineteenth Annual Report of the Maulana Azad National Urdu
University, Hyderabad, for the year 2016-17.

(b) Twentieth Annual Accounts of the Maulana Azad National Urdu
University, Hyderabad, for the year 2016-17, and the Audit Report

thereon.

(c) Review by the Government on the working of the above University.
[Placed in Library. See No. L.T. 8574/16/18]

(viii) A copy each (in English and Hindi) of the following papers, under sub-section

(ix)

(3) of Section 33 of the Rajiv Gandhi University Act, 2006:—

(a) Twenty-ninth Annual Report of the Rajiv Gandhi University, Doimukh,
Arunachal Pradesh, for the year 2016-17.

(b) Review by the Government on working of the above University.
[Placed in Library. See No. L.T. 8576/16/18]

A copy each (in English and Hindi) of the following papers, under sub-section
(3) of Section 13A and sub-section 3 of Section 13 of the Banaras Hindu
University Act, 1915:—

(a) Annual Report of the Banaras Hindu University (BHU), Varanasi, for
the year 2016-17.

(b) Annual Accounts of the Banaras Hindu University (BHU), Varanasi, for
the year 2016-17, and the Audit Report thereon.

(c) Review by Government on the working of the above University.
[Placed in Library. See No. L.T. 8560/16/18]
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(x) A copy each (in English and Hindi) of the following papers, under sub-section
(3) of Section 33 of the Manipur University Act, 2005:—

(a) Annual Report of the Manipur University, Canchipur, Imphal, for the
year 2016-17.

(b) Review by Government on the working of the above University.

[Placed in Library. See No. L.T. 8551/16/18]

(xi) A copy each (in English and Hindi) of the following papers, under sub-section
(3) of Section 27 and sub-section (5) of Section 28 of the Jamia Millia Islamia,
Central University Act, 1988:—

(a) Annual Report of the Jamia Millia Islamia, New Delhi, for the year
2016-17.

(b) Annual Accounts of the Jamia Millia Islamia, New Delhi, for the year
2016-17, and the Audit Report thereon.

(¢) Review by Government on the working of the above University.

[Placed in Library. See No. L.T. 8580/16/18]

(xii) A copy each (in English and Hindi) of the following papers:—

) @

(b)

(i) (a)

(b)

(©)
(d)

Annual Report of the Kendriya Hindi Sansthan, Agra, Uttar
Pradesh, for the year 2016-17.

Review by Government on the working of the above Sansthan.
[Placed in Library. See No. L.T. 8662/16/18]

Annual Report of the Indian Institute of Technology (IIT),
Guwahati, for the year 2016-17.

Annual Accounts of the Indian Institute of Technology (IIT),
Guwahati, for the year 2016-17, and the Audit Report thereon,
under sub-section (4) of Section 23 of the Institutes of Technology
Act, 1961.

Review by Government on the working of the above Institute.

Chronological Statement showing the sequence of events of laying
of the papers mentioned at (ii) (a) and (b) above.
[Placed in Library. See No. L.T. 8571/16/18]
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PETITION PRAYING FOR STRENGTHENING AND EFFECTIVE
IMPLEMENTATION OF THE PROTECTION OF CHILDREN
FROM SEXUAL OFFENCES ACT, 2012

SECRETARY-GENERAL.: Sir, I report to the House, the receipt of a petition signed
by Ms. Namita Goel, R/o Gurugram, Haryana, praying for strengthening and effective

implementation of the Protection of Children from Sexual Offences Act, 2012.

REPORTS OF THE COMMITTEE ON PAPERS LAID ON THE TABLE

DR. C.P. THAKUR (Bihar): Sir, I present the following Reports (in English and
Hindi) of the Committee on Papers Laid on the Table:—

(I)  Hundred Fifty-first Report regarding delayed laying of Annual Reports and
Audited Accounts of Kendriya Vidyalaya Sangathan (KVS); V.V. Giri National
Labour Institute (WGNLI); National Bal Bhavan (NBB); and Indira Gandhi
Rashtriya Uran Akademi (IGRUA); and

(I) Hundred Fifty-second Report regarding delayed laying of Annual Reports
and Audited Accounts of National Book Trust (NBT); Telecom Regulatory
Authority of India (TRAI); and Central Zoo Authority (CZA).

REPORTS OF THE DEPARTMENT-RELATED PARLIAMENTARY
STANDING COMMITTEE ON FOOD, CONSUMER AFFAIRS
AND PUBLIC DISTRIBUTION

SHRI SHADI LAL BATRA (Haryana): Sir, I lay on the Table, a copy each (in
English and Hindi) of the following Reports of the Department-related Parliamentary
Standing Committee on Food, Consumer Affairs and Public Distribution (2017-18):—

() Eighteenth Report on Action Taken by the Government on the recommendations
contained in their Fifteenth Report (Sixteenth Lok Sabha) on 'Demands for
Grants (2017-18)" of the Ministry of Consumer Affairs, Food and Public
Distribution (Department of Food and Public Distribution); and

(IT) Nineteenth Report on Action Taken by the Government on the recommendations
contained in their Sixteenth Report (Sixteenth Lok Sabha) on 'Demands for
Grants (2017-18)" of the Ministry of Consumer Affairs, Food and Public

Distribution (Department of Consumer Affairs).
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REPORTS OF THE DEPARTMENT-RELATED PARLIAMENTARY
STANDING COMMITTEE ON LABOUR

sft MR ¥BY WA (TERTY): Heled, § faurT Wefa oM ddeht dacha wmit
AR (2017-18) & F=IeIRad UGl &1 Uah-Td Ui (TSI doH1 2=l #) |41 ued
q—\’w_’i:-

(I)  Twenty-ninth Report on Action Taken by the Government on the Observations/
Recommendations of the Committee contained in their Twenty-third Report
on 'Demands for Grants (2017-18)' of the Ministry of Labour and Employment;

and

(IT) Thirtieth Report on the subject 'Land Assets Management in National Textile
Corporation (NTC)' pertaining to the Ministry of Textiles.

STATEMENTS BY MINISTERS

Status of implementation of recommendations/observations contained in the
Ninetieth Report of the Department-related Parliamentary Standing
Committee on Personnel, Public Grievances and Pensions;

Two Hundred and Second Report of the Department-related
Parliamentary Standing Committee on Home Affairs;
and Two Hundred and Ninety-eighth Report of the
Department-related Parliamentary Standing
Committee on Science and Technology,

Environment and Forests

THE MINISTER OF STATE OF THE MINISTRY OF DEVELOPMENT OF
NORTH EASTERN REGION; THEMINISTER OF STATE IN THE PRIME MINISTER'S
OFFICE; THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS; THE MINISTER OF STATE IN THE DEPARTMENT
OF ATOMIC ENERGY; AND THE MINISTER OF STATE IN THE DEPARTMENT OF
SPACE (DR. JITENDRA SINGH): Sir, I make the following statements regarding:—

(1) Status of implementation of recommendations/observations/contained in the
Ninetieth Report of the Department-related Parliamentary Standing Committee
on Personnel, Public Grievances and Pensions on Demands for Grants
(2017-18) pertaining to the Ministry of Personnel, Public Grievances and

Pensions;
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(i)

(iii)

Status of implementation of recommendations/observations contained in the
Two Hundred and Second Report of the Department-related Parliamentary
Standing Committee on Home Affairs on Demands for Grants (2017-18)
pertaining to the Ministry of Development of North Eastern Region; and

Status of implementation of recommendations/observations contained in
the Two Hundred and Ninety-eighth Report of the Department-related
Parliamentary Standing Committee on Science and Technology, Environment
and Forests on Demands for Grants (2017-18) pertaining to the Department of
Space.

Status of implementation of recommendations contained in the Two Hundred

and Forty-fourth Report of the Department-related Parliamentary

Standing Committee on Transport, Tourism and Culture

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(SHRI JAYANT SINHA): Sir, I make a statement regarding Status of implementation

of recommendations contained in the Two Hundred and Forty-fourth Report of the

Department-related Parliamentary Standing Committee on Transport, Tourism and

Culture on Demands for Grants (2017-18) pertaining to the Ministry of Civil Aviation.

Status of implementation of recommendations contained in the Two Hundred and

Seventy-fourth, Two Hundred and Seventy-ninth and Two Hundred and

Eighty-fourth Reports of the Department-related Parliamentary

Standing Committee on Human Resource Development

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT; AND THE MINISTER OF STATE IN THE MINISTRY OF WATER
RESOURCES, RIVER DEVELOPMENT AND GANGA REJUVENATION (DR.
SATYA PAL SINGH): Sir, I make the following statements regarding:—

(@)

Status of implementation of recommendations contained in the Two Hundred
and Seventy-fourth Report of the Department-related Parliamentary Standing
Committee on Human Resource Development on the Action taken by the
Government on the recommendations/observations contained in the Two
Hundred and Sixty-fifth Report of the Committee on Demands for Grants
(2015-16), [Demand No. 60] pertaining to the Department of Higher

Education, Ministry of Human Resource Development;
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(i) Status of implementation of recommendations contained in the Two Hundred
and Seventy-ninth Report of the Department-related Parliamentary Standing
Committee on Human Resource Development on Demands for Grants (2016-
17), [Demand No. 52] pertaining to the Department of Higher Education,

Ministry of Human Resource Development; and

(iii) Status of implementation of recommendations contained in the Two Hundred
and Eighty-fourth Report of the Department-related Parliamentary Standing
Committee on Human Resource Development on 'Issues and Challenges

before Higher Educational Sector in India'.

MR. CHAIRMAN: When you have to lay a Report, you have to; I am told.

MOTION FOR ELECTION TO THE COMMITTEE ON WELFARE OF
OTHER BACKWARD CLASSES

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS; AND THE MINISTER OF STATE IN THE MINISTRY OF STATISTICS
AND PROGRAMME IMPLEMENTATION (SHRI VIJAY GOEL): Sir, I move the

following Motion:—

"That this House resolves that the Rajya Sabha do join the Committee of both the
Houses on Welfare of Other Backward Classes (OBCs) for the term of one year
beginning from the date of the first sitting of the Committee, and proceed to elect,
in accordance with the system of proportional representation by means of the single
transferable vote, ten Members from amongst the Members of the House to serve

on the said Committee."

The question was put and the motion was adopted.

REGARDING NOTICE GIVEN BY SOME MEMBERS UNDER RULE 267
3ft TR IRTATA (SR T TN): AUART ARIGY ...(FAHT)....

MR. CHAIRMAN: Before I permit the hon. Minister of External Affairs to make a
statement regarding the meeting of the family members of Shri Kulbhushan Jadhav with
him in Pakistan and situation arising therefrom, certain Members have given notice under
Rule 267 on the same issue, both the Leader of the Opposition and Shri Naresh Agrawal

as also others. ... (Interruptions)... Many Members have given notice. ...(Interruptions)...
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Also, on my right side, Shri Bhupender Yadav, Shri Anil Desai and a lot of others have
given notice. Seeing the seriousness of the situation as also the sensitivity of the matter,
I myself have spoken to the Minister of External Affairs. She spoke to me yesterday
and said that the situation is a little sensitive. So, she will make a statement and then we
will proceed further. ... (Interruptions)... Please hear me and I will tell you. The point is
made by Sushmaji and I also feel that way; in the morning, I mentioned it in the informal
meeting also. As the matter is sensitive, since the person is still in a jail of other country,
if any unwanted comment from here is made, will it be useful in our purpose of getting
him back? Also, the particular case is before the International Court of Justice. Should we
say things beyond? Once you start a discussion, you know what is going to happen. I am
not casting aspersion on anybody, but I am trying to understand. So, please first hear the

Minister's statement and later we may decide.

STATEMENT BY MINISTER — Contd.

Meeting of the family members of Shri Kulbhushan Jadhav with him in

Pakistan and situation arising therefrom

fader W3t (sl goen weRTen): g=yaTe QUM Aeled| [HIaRy Sft, § amadt
FFART A AR ARIRS 21 HAYWT STEd Bl b H IR-BIH! B & dder §
BTl 81 § gU ICIHH & aR H [ Bl 3 BRI 1ed] 1 SiT b §a &1 gan & fb
25 fawR, 2017 @1 &l e B AT 3R Tl 7 ITH gTAMEG H GATBIT DIl I8
HATHT TSI ATETHT W 77 BRI AT ot

[UMT ST, 3 2017 3§ H1 S 9 H U gaiey faam o1 R i STrera ot e
3R BN & oY SR ITh! IR-BILA oRAd A Joad PR & oY AR B 5287
<t 1 US¥Td fhaT a1l [+ &1 I8 Ul © 6 IHS 91 89 SRS =ATITerd, I
International Court of Justice ® 11 STTET & U&T § Udh ITfIehT TR Bl AR 37 ATfIHT &
HERAHY B SRYT AR TR I76 IS Bl 3HAT H ABel 8| U S, T8 JIS S
it STErd BT YIfBAT Bt W= 3TGTeld §RT Udh SUERIARYS A< A, IT farcical A<D
H A Y G H H GATIT AT 271 371 ST & ST IR HeT I8 W} Bl 3741 e far
AT 8, ICJ P SIoPHE & gIRT AR 379 B R SATET Afd AT b &b AR TR ICJ
(International Court of Justice) & §RT 32 ¥ & 3T I &1 JATH I T2 B

AT FHIIT HB1Gd, e+ Bl H I8 W) qard] o7 fb 39 qfehd ol Tl 4 &4
ISP IRAR ¥ FRAR Hudh §91 §U &, Al I8 Wifas o1 f6 89 I9d IRaR &
FERI B! &l Srea | fes @ 321 & 7§ 98 941, d1e d W I fae
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[sfrareht o TeRToT]

I PeCErT b IR H ST Heb | §H TSI AT 3 [FRAR 39 =17 3 9T vl 7,
RTad Tl 39 Hel- UIfh= JIBTRAT 7 ) STerd Bl SH6! A7 IR et e &
forg argeft i <

[UTART Sft, T8 HeE 3R & fae 3 9g+ a1el U dhad ATfdd &l Wbl off, ofe a8
T WS BT vy 8 b 39 141 <20 b I 911 FEANT I BCHR 59 AT Bl ATATST
fopar T 22 FEW 91§ U A B 319 9¢ W 3R UH Yol DI 3719 gfy J B aTeft Hia-
W U Bl UIfEEE o TP WUIST & SRR & ®Y § SKIAT fharl qarafT Sft, ol
farerer ety <1 g9 ey | vl AT Frdwif+e iR uR W B off 3R bl 39 JeAThld
A YT 3MUIAT BT FH ISP ATIHAT b STRY TfhRed T BT A 971 {27 &1 S0 4
PO BT Sooid H e H BT AT | Fa BT, GUTIRI Sfl, TAR d14 I8 T FHSIT
o7 & ST BT 21t ST B A SR T &b ToTENP M BT AFANT el &l TG, <Afep
IR U BT 9 Fael YRAR & FHY M BT AT foam a1 9fes 32 TRE-aRE &
SYURIEE] W AT Heh R fhaT 71, A -Iere™ Ay MY I UR 33 JARIY Y 7Y
3R #f1 ST 1 STaR SR g B= BT 714 o |

TERT, GRE &b T IR YRR & ARl &b $HUs dP gaatdl [9Y Y AR g8 &
forg oroft 3R < 9% &g T +ff STera @5t A S et WIS TR £, S Al B IOMY
AATR-Gell U8 IR AR ThaT 171 S9! Uil B [T, FeAT MR Hrergd Wi ol
feg

§ I81 YR HRAT AT § (b el goil Bl 81 721, ST 4 Bt 41 7el, & aiv
HIRYA IR fagn 1 SR I8l e § g Bls TAqadrl = &l oMy, $afeTy 31TSl
gag H Id! A I SGRT 1 BT AR YBT 6 a1 muat W gl G iR wrags
SIRATIT AT, AT IBH R el A Hel (5 R 9 98 Faga Iaxar &l off, a1 § I8
HE &1 ol {5 I8 AR Yo 1 e &, 39 W& 3, 39 H Bl 81 SR, I S9T A8
el b I8 a1 3 AR &, o1 A1 3SR BT U BT g1 ISP a1 Al S el [P
SO B PN 1 G HET (S a6 B 8, il A 71 1R 4T iR ol H Ferg 7
B & PRI, S I WP 81 741 [ A STH TS | 6 37YYH b 17 8 3R I8 Peal-
BB ITBT AT HR 37| SIH1 DI, A Q1 GSTHHI bl faerar & wu 7 ufey 3R 9 &
AT U B, Jeredl Bl 3O ST S8 Ui T el B Aepdl|

STHTTRY S, ST STerd BY Af 19 9 | ARIST H 91 BT arga off i warfad
w9 9 AT SR 9 & g o= AT # 21 a1 B G g 8, fag o Siera @t
AT I FRIST | gIadid B B goloid el of Tl HifEw § @y 937 <1 wifewri
JNIHTRAT §RT AR I DT 7T MR T4 I Y1 97d W TS I8, Il ST SXh
d o faar a1 O1fds I ST I1adid 7 R qbl
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JUTART ST, MR & ST 818 HRTR S aRAR & 121 39 JATdhId & fog 17 9,
SB! 4T 917 IRIR & FS1 Bl Ul SxaTol W 966 & foI¢ of Srm Tl s4ifore o
JRATHR ITp! HIFET H o SIRAT S ]8T &, aRAT d g8l faR1e S| Ieb! SrquiRafy §
P Y IR I TS 3R AT R H 59 SB[ YOS DI, T4 STD] 3% b [T of ST
)|

FHYT ST, FeATDI &b dTE Sl BR AT e P GRAR 3R AR IS4 Bl o
S & forg &1 1S oY, I SIHgsT BR AP HR 1 T dMfeh HIRSTT Pl S IR HIA
BT QS IR AT et T, d iR e fewforat 3% 6 iR 8- & Helel HIh
SITETE 1 A 3R Y| bl T DR eh|

JHTIRT ST, #1F ST1erd BT Il &b ST GelTdTd F U8l IRl [T Y 9 3f1R {1 3R
H TS SHR AT H AT T AT| HET &b GH 8 & I8 IS9P IR-IR A 4R WY
I ST A9 eI Y MY B oI © b IIfpRiTil SRt $9H BIs IRIRA B
Tl &, TS IR # &9 ST Bl ol 1Y AIC ad el H Fod B a7 21|

UMY Sft, SARY 31T | A1 21 <&l 71 379 &1 e A 1.1, 7 9t =1 8, ol
HEd & [P S § FFRT 1, Bt dad 2 o a9 off, it wed 2 s Repiex o1, 389 SaraT
absurd 9T &1 81 Hehci | FHTIRT SfT, IB1 S[AI Pl YBTHR SI1Ed DI Uil aI-al flights H
TS 21 8t 9 TIR 21 9 gaE TS 3fR T8t A Emirates &Y flight TR & I SIATIEE
TS| TFAT, 3T B8 Thd & [ TIR ST H ITPT Heg BR &l 81N, <IfbT Emirates ST
flight 3, ST 395 A STAMETE dPh B R Tl &, g8l IR R FRIIRET A garll a8t
freft 1 RepTex TorR el o1, fheft 1 g TorR 21 ol Ao wrfrea™ ug= &
qre 99 | fd oY, 1 MNEAT BT Sl SR a8 TST THIR ST HR XN AT, I H @1
o7 fb 39 & 37X U 819 379 IRRA B B &, GHAR BR B &, olfb H el g P itis
an absurdity beyond a measure. I e VT [ 7, [T BT UGTHIT Udh s H Had 54
Wﬁﬁwgﬁﬁﬂ?ﬁiﬁasewrityCheCKQWWWﬁ,WﬁWﬁ
Rl fe@ri < 18

JUTIRT ST, JATHR A e & 918 STH! A1 AR gh 7 o IR 6 Gt
STEq BT%1 d1d | o I8 91 3iR Q1 7 R87 o1 S 98 Sara # a1dl 38 A1 SI-9i 3!
HATDId H FITald AR IG1, Tg T 81 TAT [ IAP bg B dTeli - ITb] Sl [4T-
TGThR WSl T, d Fel dlel ¥ U 3R 39 Bl I Ieb] qATHId Tfcrfaferi ol gt
TR B FEl-Te! AIfad BT AT S9d! dierard AR E9-H19 | U1 Idf 3871 o7 {5 9
TR} TRE Wy A T8
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LRI EEIRENET]

AT FHTIRT HBIGd, BTl ITFBeT &7t HeyyoT STIed &l IT! AT IR Ieil §
HATHI B Yab humanitarian gesture & AR IR TGTETd PR 8T 2T, offdh AedTs Al I8 ©
o ATTaT SR AW & T WX g5 59 HIfCHT H I Argar A1 T4 off 3R |gwra 1 5
HIET 3 st Serg & IRAR a1l & AFAIMIBRT BT Seota U Ioardd &l 8l Y&l A7 iR
I72 WA DR a1l ITaraRvl gaf a1 R feam w3 on, fges! Rt a1 &1 Sy I
HH 1 TAfIY AT FHTaf weied, § qot faware & re daclt g iR g gRT W ©
{3 T8 FaT Fe IR 39 ASH & ATEIH A WRA & TR AN U TR H UTIhIT & §90
T ARTE FIER BI ROIR &1 B AR S1Eq & URAR & A1 BMfGd eI
YT Y| ggd-agd gIdla |

MR. CHAIRMAN: Shri Ghulam Nabi Azad. I have already appealed to all of you,
keeping in mind the sentiments, sensitivity and also the future of Mr. Jadhav, that you
should restrain in your points and should maintain balance. There should not be any

speeches, only associations.

sft Sidg Srelt WM (SR U EN): W), Mg &1 @ e s s v 7
TG ¥ o 381 2 399 RN 3R @vE Bl 71 ... (caaem)....

o b b oo Wle €55 5 S Ll e 1 OB Ll agla lin T

(sl G la g il il o) S )k
it A WISt 39 v 3 31l 3119 8 9 F2 | ... (FFET). .. WSl 319 53 S8y
AT WY AT o 1911 dTed, U- T8 a1 T&1 81 ilst 319 96 S|

fuer & Aar (i T T 3E): AT IRRAT WIEd, § U IR ¥ &R
AU ATl BT TP A GIHAT Sl b ICTHE o AT associate BT ATEI I bl Al 9
P AT, Wfeh AT P o o, reiel] & <1 o el 99 | BTelrd iR SATeT @WRId 7
Bl 3R BTl AT ST1ed St IR R W) 3[S 3R Bl AR I @ HhioT 3R
TR B TRBR = TG &, A Pel I Boll STRIUI DI, $[S IRITI Bl J§T TR TR
ST G ¥ ITh] GART Ugd Ahdl | G Heled, difth § $a-1 SRex qard T fob
IR B IS 3IR TR BT TSR IRT Bl W 7S AE I ST 2, T&i &b AR
S 81 978 dldbad UR Bls fqeary 81 8, S dgial W dls fqeary 781 2, S
qiferfemer are o1 3R Tg oft gar 7t & b U ST <91 AT S WA S B AN b A1
T AT 20 DI DI AfRT 9T Holl ofH H ot H 8l, S9 & T1 fhd aRE &1 9atd fBan
ST @13, <Ifeh S gITER UIfheiT™ B1 TRBR T HANl S1ed AR Il &b A1

BT B- ST FieRgE FaTeT, Ia! f[dat Farem, S9! a%] d&id &1 - § I8

fTransliteration in Urdu script.
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ST § [ I8 GAIBR Ay SI1Ed Sft & RAR &b A1 T1 3T 8, I§ HIRA 1 130
PRIS AN D A1 3R T&=11 &b A1 gal Bl

b A Gae spalis Gpe e Sl 1 (A1 e p3E Gilin) DGR e
ey s S Sl S Leda b S S A )
fon B 01 ol R et S S S LS e B ala LS S
OdselS UnS o) A I s ey el SV S Gl (S &S 50 B iy
Sl sl b S Ol ) en 8 s e e T g o> s
g S st Ssen S sl b g OnS g o IR S S S
A e dspa G lp - o W g ephd S 0 e il G eals) ol
ol Sl il S RSl 4l g (S Sl Sl g s L e
S s A0Sl gl g e Bl Sl o Uila g gl el
o8V 18 Wiy ISR il o o 0ol st (105 3 Tl e sl o sl
b ongis S 0Ssl S Ul adbiaar b Uld adlies Sl S G Ay ot
s S ) i g e e (e oa e e 8 e pedd SS 8 R ol
b e S Sl Splany g (S0 ils Ul LS 5155 S 2 S
Ob (LSS g Bia 1S o) — 0 LS agBln S (s e SO 5l gaala hselS
S ey oy A8 e Ugmas o~y e - UOS (bad e S o SLISG gan 8
5305130 =S Dioker e~ o D o0 ~ptln S Dl g S o padla dpeulS

et L ey g S Gsi o) Uil S S

i} spuTafa: 31 B

it T[T At STTSIIE: H F- IAT AT § [P TAN ISTIID TR IR AXBR & A1
g foha A AN &1, AT 99 <2 BT 37F-971 31X 90T BI 91 Bl &, TR Afel
3R F&1 B! a1 BIelt &, I 918 Bt 7Y et oot =, fopdt off Sfey b & ofiR o1 et g
< ERT EARY AN 3R g8 &1 $a11 19eTe fhan Sy, @ S avared &1 fowar o
BT Bl BT ARBR DI HRA P, HIRA B 130 HRIS ST B I M fEarn
BT O GV yUT STTEd S1d T S9! 2319 | &, T9 I J GRI& Y8 A1y iR ITa!
GRET B TSR TR & GRBR Bl o1 1Y, | I8 I 18T g

fTransliteration in Urdu script.
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o oS g lols U e 1 (1 o o lin) D) oy il
U s GRl g DU g S s gl S S e g el s
s e S U sl Uk Gl o A 2l S Se gl ol S
e st o8 i sl Us S S o @S R G P G S i 0y
it il sl g1 e LS Gladl LTS gier ) gl ke o5 jhay ey p3 S
F95130 SO le oS Sle oS 8 e SR8 & IS e o Sls LS
(o o Cad s (SO SE o gaala (gl A8 B gy LY Gl il g S Ui
S Sl (gl med (S Ciblia (S el gl pile ) Bgaa 0y S5 8

U Ble Ul g e - s A 55 S

S} AATTRT: . X7 TS I1ed Sff | T A e H it

. I MYTA I1Ed (IR U< : FHTART ST, A faeer 7= St 3 < 9ar+ fean
2, § 37 TP ST X ARE A Hag Rl gl A I I8 Al ® P 5 2rawr wfewry
& FIRBIRAT T Frywor Sea & A7 AR g & A B B, 98 U X A |§
JHAT B, TAFIT YRT B A DI, YR B 498 & SH1 g1 Bl 59 JI8R Bl
ST UTfPRIT BT TRBR &b RIATE Ueh HoR RSIegeH UTRe BT A1yl

ot guTaf: g=rare | ot <X SNaTSH|

SHRI DEREK O'BRIEN (West Bengal): Sir, I wish to say only one sentence. We
have heard the statement from the Government. And, on behalf of my party, I completely

endorse every word in the statement and the spirit of the statement.

SHRI A. NAVANEETHAKRISHNAN (Tamil Nadu): Sir, on behalf of my party, I

completely endorse the statement made by the hon. External Affairs Minister.

MR. CHAIRMAN: Shri Ram Chandra Prasad Singh - hon. Member not present.
Shri Harivansh.

Y gRder (fER): A=eig FTaf ST, GeruoT S St & dde § A fager
3 S A S ot 9 R B, 79 99 993 A1 €1 T IR 31 1fRRTaT & Ui 81 $d
H1 Sl $B I §AT 2, T8 B8R WY B ATH B

FTransliteration in Urdu script.
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it wmafer: 9 g, 47 feliv AR fa)

it facfia AR Rt @ifeem): awmfy S, A fager w2 7 ot wede @ g,
29 3R FARY 91t g} ORE W I TEIRTGE Bl B 8N GeATOT STEd & 1 It
WAl & |1 Sl ge gl §, 98 BAR <31 & oy guiayel B

it |FuTafr: £ TU9 FIR 94

SHRI TAPAN KUMAR SEN (West Bengal): Sir, I also fully agree that the manner,
in which the Pakistan dealt with the issue, is indeed condemnable. They crossed the
limit of a civilized treatment even within the diplomatic barrier. That is, indeed, very
much condemnable. My another concern is, it is very clear from the development in the
Pakistani soil that the Government let loose the media to create that kind of atmosphere
to harass the family of Kulbhushan Jadhav. At the same time, the manner in which it is

being reported here, I think, ...(Interruptions)...

MR. CHAIRMAN: No; no. We should not go beyond that, please.

...(Interruptions)...

SHRI TAPAN KUMAR SEN: The hon. Chairman has asked us to exercise caution.
I think, there also ... (Interruptions)...

MR. CHAIRMAN: That is my requestto all. ... (Interruptions)... It may unnecessarily

cause harm to the cause. ...(Interruptions)...

SHRI TAPAN KUMAR SEN: Yes, Sir, the main cause should be protected.

...(Interruptions)...

SHRI DEVENDER GOUD T. (Andhra Pradesh): Sir, I fully agree with Sushmayi.
My party and myself fully support the statement made by the hon. Minister.

ot gumafy: ot IR e

it Ik R (SR u<en): AT AuTaia Aeied, A fager /3t St 7 <1 gada
& 2, &9 3R ) uiet T &1 S99 Hag Bl Bl FAEl g St dl et iR
B! AT F AT S GHITER 3N &, TGO AN UIST Iqh! Fel a1 F3chl 8 iR
I8 1Y frer =yl

SHRI TIRUCHI SIVA (Tamil Nadu): Sir, since day-one, the Government approached
the International Court of Justice... ... (Interruptions)... to suspend the death sentence of

Kulbhushan Jadhav.
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sft |UTafr: W 98 & 7 e, @il @Sl ... (Fag)... [Ivg 1R 7, $uan a1$
NIIREEICECIRESIE AU (R

SHRI TIRUCHI SIVA: Till today we have been condemning the obnoxious
behaviour of Pakistan and its violation of human rights. The Government of India is on
the right path. My party, the DMK, extends all support in all the initiatives it takes with

regard to this case. We appreciate the Government for its initiatives.

MR. CHAIRMAN: Thank you. India is a democratic country. Everything is heard
and everything is seen. What happened there was not allowed to be seen. Keep that in

mind, please. Now, Mr. D. Raja.

SHRI D. RAJA (Tamil Nadu): Sir, I share the concern expressed by everyone on
this issue. The meeting could have been held in a more civilized and dignified manner. I
agree with Sushmaji when she said that the meeting could have been a step forward. It is
a matter of great concern that there was departure from the agreed understanding between
the two countries in the conduct of this meeting. I fully share this concern. In fact, we, as
a mature and civilized nation, should move forward and not allow this matter to further

the hostility between the two countries. We should find a solution.

SARDAR SUKHDEV SINGH DHINDSA (Punjab): Sir, on behalf of my Party, I
fully associate myself with the statement made by Shrimati Sushma Swaraj, and I and my

Party agree with it.

SHRIABDUL WAHAB (Kerala): Sir, I and my Party really appreciate the initiatives

taken by Sushmaji, and we completely endorse India's views and Sushmaji's statement.

it T IMSA (BRI : ISRV TIRAT R, H (Y1 UreT 19 1 Dl IR | A
R e @3t Sft 7 99 fear 8, S99 1 dRe 9 9ead gl 49l favard 2 b
PAIYT STEq & [ 92, ARBR, e H3Tera R BRI B 3iR Sl &1 Afgar], Tb
AT 3R G-I gl 79 f2waat 4 arfeear | 778 3iR 1 fewa 9 Ssi+ 39 uRfRfa
BT AT fpar, § ITa! fewrd @1 9 ge <a1 g1 § Us aR R GReR &1 A1, S 31
AT &, Sl AXPR BR I8| B, SHBT A bRl g

3 U= ATed RISRYT): HFIY GUIURT Sfl, A1 faeer 9301 S gRT 39 9¥
T IR ST 7 o1 T 8, 39 UR FTEd w9 4 QR Ae Bl HIaHg WRBR S A1
g &R FfPaa 0 9 o IR 2l )R WREHR S FRATS B & 7, Iqa! Ff [0
LERRCERRISENE RN
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it uTafy: s ISR JreTaT| .. (JIAET). .. T T UTET &l R A dretl|

ARG I IR YRR FATT H Tog F3A1 (3ft TSN IMeTaet): IIRAT
AR, PAYTYT SITHE Bl X H & ST, ] AT BT 3R Yl BT 81 AT & I8 01| 89
TG & R S BT 3 IR Uh e IRaTg BN Ulfehed= | UTfhar ¥ T a)g Sh!
HIAT BT 3R g1 BT JA (5T &, JUAT S 7 S TeHe [T 8, IqH] 3 R3S
a7t IS Hch 2.

it qurafa: e B

i} ST TSI : 3R B BT H AR el HRAT g [ HIUF U] < 99 e Dl
|UIC fHA1 31 ... (FEH)....

sft wmafey: g
3ft IS 3MSTae: VAT & §UIC &R fdet IR A1 9112 ... (aeT). ..
sft wuTafar: I fauer o1 g=gaTs < 32 B ... (aU). .. Wi, Wil

SHRI TAPAN KUMAR SEN: Sir, this is such a serious matter. It should be taken

seriously. ...(Interruptions)...

DR. K. KESHAVA RAO (Andhra Pradesh): Sir, I and my Party join everyone in
appreciating the Government in all the steps that they have taken in this matter. We join
in one voice, as we have done, in condemning the obnoxious behaviour of Pakistan in

this particular case.

MR. CHAIRMAN: Thank you. Hon. Members, the entire House, irrespective of
the different political shades, joins in appreciating the steps taken by the Minister and
the Government of India, and we all stand firm with the Government for the safety and

security of Shri Kulbhushan Jadhav. ... (Interruptions)...

sft FRT SETA ([TR USY): WX, U™ & RIeATh U resolution pass X

QI ... (Tae ). ..

MR. CHAIRMAN: When I am saying, the entire House joins together
...(Interruptions)... Please, when I say, "The entire House joins together", it is an
observation normally not made by the Chairman. The entire House joins together to
appreciate the efforts and also call upon the Government to safely secure the release of
Shri Kulbhushan Jadhav and also to convey to international community the way
Pakistan behaved in a most inhuman manner. &dIg, g4 9 oo &Y Tt ’tﬁ@:’?{ g 3R
AN 9 Bl ....(FaET)....



28 Regarding point of order [RAJYA SABHA] by an Hon'ble Member

REGARDING POINT OF ORDER BY AN HON'BLE MEMBER

SHRI BHUPENDER YADAV (Rajasthan): Sir, I have one point of order.

...(Interruptions)...
sft At w7 I8 39 favy 9 Hefed 52
i U= ATeq: T AR, IS 3N (AT B

#t [Tafer: § SUP! gATHI g=gare JuAT S, 1 think you have to make a
statement in the other House also. Now, Shri Shwait Malik, "Demand for strict law to

check cyber crime." HUws Sil, JTIT point of order &IT 572
7t U= ATGT: TR, §H [ AN Aaq H DI Wl {97 A €, ... (agm). ..
37 [T T SIS : TR, I U8l U A9y ... (). ..

iy Sub s Gl e p (A1 Ll pME oilin) CMER) s asd T

..-|:<‘_x.'|:'|..i.1.¢:|-..
it @Ts{ Rig a1ea: ¥R, sl #_T point of order g IS
it |uTafer: oA T4 S, {9 IR HiwT a1 B

i} 375 ATGa: IR, 579 &9 o H Pls (G5 I & 3R e H Sl fIwy 1 7
2, A1 39 fI9g &1 7@ & foly 9 & 9ewi & U TRHAT Bl &1 e | o 997 9 <1
U TORIY TAT T, Bt I TRIE DI A B & ol AR A1 e iR A
a1 gfcrdel §RT 99 U Y ... (aaem). ..

MR. CHAIRMAN: What is the point of order? ... (Interruptions)...

Y s Rg area: AT point of order Tl ...(FAL)... T, Hal 187 ...(TIHTH)...
AR, et 187 & & H+ a8 ATID] AICH [T 81 [ &b =/, A A0V Sicel! Sil &
T4 1 intentionally GHIGTYYT, FTHATTAYYT 3R 4 A& DI qGH B P (AT B
NI F GRT AP A BT BT {61 T ...(HaL™)... SAY 3T I8 Hel & 6
...(TIU).... ¥R I8 PHa1 2 b I9P RT3 twitter TR T TRE ¥ W&H & -l &
T BT tweet fHAT T 8, T8 privilege BT category H 31T Bl ... (IGHT)... IR, H 187
% TEd g8l I TH precedents I8 B ...(TAUM)... I, 1954 HT 37 Y. TSIl &
precedent ¥, 59 I8 I AW & oY HET A1, ...(FALM)... Il SHI A1 Bl Th
G AT &1 &0 .. (@ag)... W), #R1 A1 8 B 39 S precedent TR SIS
...(AY).... 3R F= protection AT ...(@ALY)... BH AR T FeA 187 &b d8d Sl

FTransliteration in Urdu script.
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privilege ®T A FHIINT 21eger, * & Raarw fam B, ...(a@um)... 3T 39 W) S
Y ... (GE).... 39 BH protection SINAYI ...(ELT)... Ig AT point of order Tl
...(TTHT). ..

sft UTIfT: 31TT 98 SI8YI ... (FGE).... Persons who are not there in the House
..(Interruptions)... ST MY 93 ST . (FGYT).... H deal ®&W, MU dfsT
...(GYT)... Please, ...(Interruptions)... Should 1 say something? ...(Interruptions)...
4 1, § 5419 < &1 §| ...(FAgM).... § Sd19 < &1 gl ....(Fa8M)... H Sa19 < I8 E,
3T T 98 SEUl Don't you want answer? ...(Interruptions)... TSl CESIEN|

...(IGYT)... A person who is not a Member of this House, who is not present in the
House ...(Interruptions)... 39 afsyl ...(FIYT)... AT ST, ﬂ’ﬁ T BT 8, TJE W
fIde W BIe AR ... (@), .. TS, 3 oirex W I8l 21 ... (@auH). .. gAY, U6
e gl ... (magm)... AggE ST, 39 9oy wilsll GERF Vgl S, 39 48 S8y
...(9YT)... No Member should take the name of person who is not present in the

House and who cannot defend himself in the House against a charge or an allegation or
an issue raised against him. That is the rule position, which is very clear. Bhupenderji,
you should also know it. The name will not go on record. ...(Interruptions)... 1 am
telling, it will not go on record. ...(Interruptions)... My appeal to all of you is

...(Interruptions)...
37t T AT (TR U2N): IR, IR proceedings delete HR ST .. (GLTH)...

it wumafy : e a8 S forg ot g L.(aaem)... R e forg +ff g
..(TAY)... &I, TTel, Ul T8l B ...(F9YT)... Every Member has got a right.
...(Interruptions)... 1t will apply to you also from tomorrow. ...(Interruptions)... Let's not
have such a situation. ...(Interruptions)... Please, Puniaji ...(Interruptions)... gﬁm ST,
Wil 98 STyl «.(FIY)... [ am really thankful to all the Members the way,
yesterday, we resolved the issues and in the evening we passed two Bills. I came late in
the evening also though the Deputy Chairman was sitting here. I waited till the Deputy
Chairman came into the room and then I told him, "I compliment you and I also
compliment all the Members." Outside, people are feeling that Parliament is not doing
its Business, particularly Rajya Sabha, and Bills are not taken up. It is sending a wrong
message. But, fortunately, with the initiative of the Leader of the House and that of the
Leader of the Opposition and also with the cooperation of other Members, the House
has come back to normalcy. So, let us keep that in mind and today. ...(Interruptions)...

Renukaji, please, you are senior. ...(Interruptions)...

*Expunged as ordered by the Chair.
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SHRIMATI RENUKA CHOWDHURY (Andhra Pradesh): But, Sir, I did not say
anything.

it WAt 7€, T2, § gAY 911 g, H fawa STgR it @ oaR% S § SiR
T 3MYHT fordT STl B ... (aaem). ..

THE LEADER OF THE OPPOSITION (SHRI GHULAM NABI AZAD): Sir, this

is regionalism.

MR. CHAIRMAN: She belongs to another region. ...(Interruptions)... 39 @R
43y, 9fST ... (@@agm)... Mr. Ganesan, please sit. When the Chair is saying something,

it is required for all the Members to please be seated in their respective places and do
not speak anything. So, my appeal to all the Members is: let us continue this good
tradition and you can definitely raise issues as and when an appropriate occasion comes
and sort out those issues. Today also, when Shri Naresh Agrawal gave notice under
Rule 267, and subsequently, other friends also came in an unusual manner, because of
the sensitivity, importance and also the seriousness of the matter, I myself spoke to the
Minister. She was also willing and then she made a statement. That really makes things
very clear. Then, all of you — once again, I would like to compliment all the Members
— have shown the needed restraint and expressed your sentiments also, joining with the
hon. Minister and then you have sent a message across the globe, because it is a matter
which is going to be seen by the international community. So, that being the case, |
request every one of you to please co-operate and let us take up other Business because
for the last five days, we have not been able to take up the Zero Hour. We are not able to
do justice to other Members who also want to raise questions. Please bear with me. My
appeal, including to Ghulam Nabiji, is to please bear with me and let us proceed. For
Zero Hour, Shri Shwait Malik is first, then Shri Ritabrata Banerjee, then Kumari Selja.

...(Interruptions)...

REGARDING A STATEMENT GIVEN BY A MINISTER ABOUT THE
CONSTITUTION OF INDIA

THE LEADER OF THE OPPOSITION (SHRI GHULAM NABI AZAD): Sir, I
have to just raise one issue. Yesterday, we had raised this issue, and it was also raised by
my colleagues from the Opposition, about the statement given by one Minister of State
in the Government of India about the Constitution. Then, the hon. Minister of State in

the Ministry of Parliamentary Affairs made the clarification. But we were not satisfied.
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The Opposition was not satisfied with the statement given by the Minister of State in the
Ministry of Parliamentary Affairs. Then, we wanted to know whether a person, who does
not believe in the Constitution of India, can continue to be a Member of the Council of
Ministers of the Union Government. The Minister of State stood up and he wanted one
day's time to be given to him. So, one day's time is over. We would like to know from the
Minister, as he wanted us to wait till today, whether he continues to be a Minister and how
he can continue to be as a Minister.

O S HATET § oy H3A); q1 Wifes iR BRishH SR $Aad #
I H31 (ft faeTa TRrer): IR, T $HR 1S Sl & 9AT & $HUR bl Sl ST gal
o1, IP d18 H AT Pl I8 T PRAT ATEdT g b ATTGHAR SIS Sff 1[G b qTe”
3R |l FHT & 37X ATH-AIH AR TR I P & P ST 9 Bl ATST AMS-ARIS B
forar w2 €1 I=M | Hel 2 b § A $1 3R arar YR sFSdR BT RI-GRT
FH BT 3R ITeh 9T & IR el 1 f S ugeh &1, 1 9 S forg e =mea
g, V1 SR e fan 1 L.aum)... § wHedn € % L caaar)... g, gftg
...(TAHT). ..

sft TR IRTATA ([T UST): I AT T T L (A7 .. (A ). ..
i} faora Mrrer: e S, g o wE L (ae). .

MR. CHAIRMAN: Please. ...(Interruptions)... Nothing shall go on record except
what the Parliamentary Affairs Minister says. ...(Interruptions)...

[ aaN

i T[T &l ST : YTferarHes srhad fAfRex Ared ... (@aum). .

cialin e et sy f (51 L AN Gila) CDEA! s il T
—f LLu.'Ii_'IJ._...l_
MR.CHAIRMAN: No, Ghulam Nabiji, please ... (Interruptions)... The Parliamentary

Affairs Minister is on his legs. ...(Interruptions)...

ot o e [aM @ SN, ugd g Srwe ad T a @) o ST
...(TAYT)...

7t FUTTfT: ITHT Tg el U G [ B ST .. (FALTH)....

i} e STt STTSTIE: 31T & ST H | YW B ... (GET).... Al AT Tel 18 ot
39 R ISt o 9&d €, Fifd d 91 32 1 ...(agT).... 3R I8 91d 3779 Ad §iferg,
T TOferersT 3 U= Y 311 S| ... (ae)....

tTransliteration in Urdu script.
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e e e e oS mT o (A1 e ABlE ilia]) CENES) e aNE
B R e I el R e e el B
Vcae oo ved malon o2 S o 30 gn e ol Sy g gl Gmsladany e s 2 e dee
P ER FUEE T .

3ft fasTa TRIET: Uoh IR U R 1 Big gaTed (331 8 3R I9d 918 98 9D (oY

WE Wl e PR &I © ...(FIUM)... AT A 1 a1 GG ....(FauH).... Al T9T &

37t T[T A IMSTS: I WS BT Uhe 7 B, TS H UDHT B ... (FTYM)... d G
H A WG UdHT By ... (TIHH)...
e Cden s S T S 5 Ul s eS e 1 (A1 8 a3 ilin) iMEA e it T

—(salalasy... LHS O g S ﬁﬁwﬁha}_(ﬂi\m)_. __E_‘;S\LS_;_.!
37} FIeTa TRt 319 ygel 1 Ui a7 g1 <l R ST ... (FaeT). ..

MR. CHAIRMAN: I am not allowing any other Member to speak. ... (Interruptions)...
Subbarami Reddyji, please. ... (Interruptions)...

it fIoTa Maer: IIRAT W), I8 WRGR 98 WRER &, [ordd Te™ 73 519 ygd o
G P 3SR A €, 1 e & b e &1 89T Hared U 2 AR (g § w9 g b
AT 3afeTy 81 9991 @13y, Rife dal ff §9 Wiax § fam o7 &R o sft
ITAHHAR BT O W & R © ... (FFEH)....

SHRI TAPAN KUMAR SEN (West Bengal): *

MR. CHAIRMAN: Mr. Tapan, what you are saying is not going on record.
...(Interruptions)...
sft faora Maer: S=M 31ue TEIaHIol # AT R 3 $al 8 {6 I3 <91 & e

3IR 9191 AT WIRTE e dHR & Ufl I-qRT ST 3R =7 21 H A9eiaT g b 59
I8 O AR T81 8 Sl 5l ... (GHTH). ..

MR. CHAIRMAN: Hon. Members, please. ...(Interruptions)...
SHRI BHUBANESWAR KALITA (Assam): Sir, ...(Interruptions)...

MR. CHAIRMAN: No, no. This is not the way. Mr. Bhubaneswar Kalita,
please. ...(Interruptions)... Madhusudan ji, please. ...(Interruptions)... Hon. Members.
...(Interruptions)...

SHRI MADHUSUDAN MISTRY (Gujarat): Sir, I am on a point of order.

...(Interruptions)...

FTransliteration in Urdu script.
*Not recorded.
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it |uTafcr: § SRe” G, offh gge |ad A SifeR a1 o S .. (aET). ..
TEI-TEI | ...(TaEM). ..

DR. SUBRAMANIAN SWAMY (Nominated): Sir, yesterday, you called my name.

...(Interruptions)... Please give me opportunity.

MR. CHAIRMAN: Swamy ji, please. ...(Interruptions)... Hon. Members, let
me make one thing very clear. The statement purported to be made by a Minister has
appeared in the news. He has not made a statement inside the House. This is number one.
Number two, whatever it is, as Members of Parliament and also others have taken serious
note of the same, I told the Parliamentary Affairs Minister to explain to the House the
stand of the. Government. The Parliamentary Affairs Minister yesterday rightly stood up
and said that the Government do not subscribe to the view expressed by that Member,
and. ...(Interruptions)... Please, please. ...(Interruptions)... Anybody who sits and makes
comments, | have to call him by name. That is not a good thing for anybody. Please.

...(Interruptions)...

PROF. M.V. RAJEEV GOWDA (Karnataka): Sir, he can be dropped from the
Ministry. ... (Interruptions)...

MR. CHAIRMAN: That is your suggestion. ...(Interruptions)... That is your
suggestion. ... (Interruptions)...

PROF. M.V. RAJEEV GOWDA: *

MR. CHAIRMAN: I am not hearing you. Nothing is going on record.
...(Interruptions)...  Secondly, ...(Interruptions)... Let me complete, please.

...(Interruptions)... Swamy ji, please sit down. ... (Interruptions)...
DR. SUBRAMANIAN SWAMY: Sir, yesterday, ... (Interruptions)...

MR. CHAIRMAN: That is a different matter; we are in today. ...(Interruptions)..
Please. ...(Interruptions)...

What I want to say is that, number one, he is a Member of the other House. The
information given by the Parliamentary Affairs Minister just now. ...(Interruptions)...
Please listen. ...(Interruptions)... If you do not want to hear anybody, I leave it to your
wisdom. We are sending a wrong signal. We are a mature democracy. You are all senior
people and belong to parties which also have enough experience. Let us maintain

standards. ...(Interruptions)...

SHRI B.K. HARIPRASAD (Karnataka): *

*Not recorded.
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MR. CHAIRMAN: Nothing will go on record. ...(Interruptions)... The House is
adjourned to meet at 12 o' clock.

The House then adjourned at forty-seven minute past eleven of the clock.

The House reassembled at twelve of the clock,
MR. CHAIRMAN in the Chair.

REGARDING POINT OF ORDER RAISED BY SEVERAL MEMBERS
MR. CHAIRMAN: Question Hour. ... (Interruptions)...

SHRI B.K. HARIPRASAD (Karnataka): Sir, I have a point or order.

...(Interruptions)...

PROF. M.V. RAJEEV GOWDA (Karnataka): Sir, point of order.

...(Interruptions)...
MR. CHAIRMAN: Question No. 106. ...(Interruptions)...
PROF. M.V. RAJEEV GOWDA: Sir, point of order. ... (Interruptions)...
SHRI B.K. HARIPRASAD: Sir, the Minister has ... (Interruptions)...

MR. CHAIRMAN: Mr. Bhupender Yadav has given a privilege notice to me.
...(Interruptions)... Though I have disallowed him the point of order because of reference,
...(Interruptions)... the notice given by Shri Bhupender Yadav regarding a privilege
motion is before me. I have to examine it and then take a view. One thing I should advise
everybody is, a solemn agreement has been reached between the Leader of the House and
the Leader of the Opposition and all other Members also endorsed it. Anybody outside
commenting on that agreement is not fair and good for the House and for the system
also. Anyhow, whatever it is, I will be going through the privilege motion and take an
appropriate decision. ...(Interruptions)... Till such time, I am not allowing you to raise it.

...(Interruptions)...
PROF. M.V. RAJEEV GOWDA: Sir, point of order. ... (Interruptions)...
SHRI B.K. HARIPRASAD: I have a point of order. ...(Interruptions)...

MR. CHAIRMAN: No name shall go on record. I have already said it.

...(Interruptions)... | have already said it. ... (Interruptions)...

PROF. M.V. RAJEEV GOWDA: Sir, point of order. ... (Interruptions)...
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MR. CHAIRMAN: It is becoming a serious issue. The name of the Leader of the
House was also taken. Comments were made against the Prime Minister. Let us not
complicate the issue further. Please bear with me. ... (Inferruptions)...

SHRI B. K. HARIPRASAD: No, no. ...(Interruptions)... 1 have a point of order.
...(Interruptions)...

MR. CHAIRMAN: Question No. 106, Shrimati Rajani Patil. ... (Interruptions)...

PROF. M.V. RAJEEV GOWDA: Sir, allow us to raise point of order.
...(Interruptions)... We have a point of order. Please take it up. ...(Interruptions)...

SHRI B. K. HARIPRASAD: Sir, I have a point of order. ... (Inferruptions)...

MR.CHAIRMAN:Mr. Hariprasad, youareblocking Rajani Patilji.... (Interruptions)...
Rajani Patilji is behind you. ... (Interruptions)...

SHRI B. K. HARIPRASAD: I have a point of order. ... (Interruptions)...

MR. CHAIRMAN: You can't argue with the Chairman like this. ... (Interruptions)...
Nothing shall go on record. Please sit down. ...(Interruptions)... Please sit down.
...(Interruptions)...

PROF. M.V. RAJEEV GOWDA: *
SHRI B. K. HARIPRASAD: *

MR. CHAIRMAN: Five people stand up. Is it point of order? ...(Interruptions)... Is
it order? There is no point of order in the Question Hour. You know it. You are all seniors.
...(Interruptions)... Question No. 106, Shrimati Rajani Patil. ... (Interruptions)... Minister,
please. ...(Interruptions)...

PROF. M.V. RAJEEV GOWDA: *
SHRI B.K. HARIPRASAD: *

MR. CHAIRMAN: I have not allowed you. ...(Interruptions)... 1 have not allowed
anyone of you. ... (Interruptions)...

ORAL ANSWER TO STARRED QUESTION
Review of progress of urban development schemes

106. SHRIMATI RAJANI PATIL: Will the Minister of HOUSING AND URBAN
AFFAIRS be pleased to state:

(a) whether Government has reviewed the progress of various urban missions/
urban development schemes announced by Government during the last three years and if

so, the details thereof;

*Not recorded.
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(b) the detailed review of progress and implementation issues noticed, State/

Union Territory-wise;

(c) whether Government has assessed that the major infrastructure projects
targeted for cities have not been completed; and

(d) whether various schemes/projects like Smart Cities Mission and Atal Mission
for Rejuvenation and Urban Transformation (AMRUT) are likely to be completed within

their time-frame and if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) to (d) A Statement is laid on the Table
of the House.

Statement

(a) Yes, Sir. The Ministry of Housing and Urban Affairs (MoHUA) has reviewed
the implementation of all Missions/Schemes, announced during the last three years to
assist the States/Union Territories (UTs) in improving their urban infrastructure, through
field visits of the senior officers/video conferencing with officers of States/UTs and
specific State-wise review meetings chaired by the Minister or Secretary of the Ministry.
These schemes are:

(i)  Atal Mission for Rejuvenation and Urban Transformation (AMRUT);
(ii)) Smart Cities Mission;

(iii) Swachh Bharat Mission (Urban);

(iv) Pradhan Mantri Aawas Yojana (PMAY-U);

(v) Deendayal Antyodaya Yojana - National Urban Livelihoods Mission
(DAY-NULM); and

(vi) Heritage City Development and Augmentation Yojana (HRIDAY).

(b) to (d) The detailed projects under the Missions/Schemes are conceived, appraised,
approved and implemented by the States/UTs. The MoHUA approves the overall State
plans and releases the Central financial assistance towards the projects appraised and
approved at the State/UT level. Infrastructure projects generally require three years or
more for creation of assets after approval. The States/UTs are implementing the Missions/
Schemes which are likely to be completed within their time-frame. States/UTs have not
raised any implementation issues, during the reviews, which require Central intervention.
States/UTs have been urged by MoHUA to fast-track sanction and implementation of
housing and urban infrastructure projects. The progress under these Missions/Schemes is

given in the Annexure.
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(C) Swachh Bharat Mission

(Progress as on 30 November 2017)

Sl. No.  State Individual Communiity  Public Total ODF
Household Toilets Toilets ~ Community  Total No. of
Toilets (No. of (No.of  and Public ~ waste ULBs/
seats) seats) Toilets (No. processing  Cities
of seats) (%) declared
as ODF
Completed Completed Completed Completed
1 2 3 4 5 6 7 8
1. Andhra Pradesh 203,676 4,817 4,357 9,174 7% 110
2. Andaman and 384 256 14 270 23% 0
Nicobar Islands
3. Arunachal Pradesh 5,611 19 0 19 0% 0
4, Assam 8,793 57 60 117 7% 0
5. Bihar 155,299 672 602 1,274 16% 1
6. Chandigarh UT 6,117 1,323 894 2,217 40% 1
7. Chhattisgarh 297,221 8,966 8,117 17,083 25% 168
8. Daman and Diu 671 22 181 203 0% 1
9. Dadra and Nagar 1,177 22 34 56 0% 1
Haveli
10.  NCT of Delhi 361 13,172 3,836 17,008 55% 1
11.  Goa 471 128 6 134 60% 0
12.  Gujarat 560,046 4,168 10,535 14,703 28% 171
13.  Haryana 42,468 2,595 4,028 6,623 3% 80
14.  Himachal Pradesh 1,055 5 75 80 20% 6
15.  Jammu and 4313 204 542 746 1% 1
Kashmir
16.  Jharkhand 229,083 2,678 989 3,667 2% 22
17.  Karnataka 123,788 3,086 2,643 5,729 22% 24
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1 2 3 4 5 6 7 8
18. Kerala 37,168 70 1,148 1,218 52% 21
19.  Madhya Pradesh 493,450 9,949 12,401 22,350 14% 383
20.  Maharashtra 633,040 62,215 37,619 99,834 34% 217
21.  Manipur 6,158 5 50 55 40% 5
22.  Meghalaya 817 0 102 102 58% 0
23.  Mizoram 2,334 85 0 85 4% 16
24. Nagaland 5,697 165 0 165 15% 0
25.  Odisha 36,071 705 802 1,507 0% 0
26.  Puducherry UT 29,753 121 43 164 3% 1
27.  Punjab 35,775 229 644 873 10% 2
28.  Rajasthan 264,936 3,954 2,837 6,791 10% 11
29.  Sikkim 1,066 8 12 20 67% 1
30.  Tamil Nadu 429,630 10,088 1,123 11,211 10% 50
31. Telangana 140,663 62 839 901 64% 24
32.  Tripura 184 10 9 19 57% 0
33.  Uttar Pradesh 228,519 7,824 9,381 17,205 20% 6
34.  Uttarakhand 6,545 328 1,038 1,366 1% 14
35. West Bengal 280,269 123 60 183 5% 0
TotaL 4,272,609 138,131 105,021 243,152 22.99% 1338
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(E) Deendayal Antyodaya Yojana - National Urban Livelihoods Mission
(DAY-NULM)

(Progress as on 30 November 2017)

SI. No. State/UT No. of urban  No. of skill ~ Beneficiaries SHGs given
poor Skill- trained assisted for loans under
trained people given  settingup  SHG-Bank
placement Individual/ Linkage
Group Micro-
enterprises
1 2 3 4 5 6
1. Andhra Pradesh 71442 39180 21326 117500
2. Arunachal Pradesh 2432 0 20 0
3. Assam 5594 293 137 63
4. Bihar 31364 266 1904 337
5. Chhattisgarh 34443 10026 12573 1951
6. Goa 866 66 7 0
7. Gujarat 19389 4146 2918 49
8.  Haryana 1616 282 799 222
9.  Himachal Pradesh 3541 282 625 53
10. Jammu and Kashmir 10242 254 1354 510
11.  Jharkhand 44121 2700 957 73
12. Karnataka 39322 4164 12730 2507
13. Kerala 527 443 354 5378
14. Madhya Pradesh 117133 44704 34237 1760
15. Maharashtra 34719 11768 12120 1816
16. Manipur 1137 6 17 70
17. Meghalaya 849 317 40 0
18. Mizoram 10475 147 657 212
19. Nagaland 6505 2898 1188 42
20. Odisha 27811 2467 7086 826
21. Punjab 2473 0 1839 51
22. Rajasthan 14977 0 6042 198
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1 2 3 4 5 6
23. Sikkim 2257 0 10 0
24. Tamil Nadu 104448 59250 29995 64777
25. Telangana 14431 8207 4491 67224
26. Tripura 0 0 44 0
27. Uttar Pradesh 152691 42174 20470 106
28. Uttarakhand 8663 1731 2319 2
29. West Bengal 68680 11096 2519 1747
30. Andaman and 0 0 0 0
Nicobar Islands
31. Chandigarh 4633 1813 123 4
32. Dadra and Nagar 0 0 0 0
Haveli
33. Daman and Diu 0 0 0 0
34. Delhi 983 0 0 0
35. Puducherry 0 0 0 0
TotaL 8377641 248680 178901 267478

(F) Heritage City Development and Augmentation Yojana (HRIDAY)

(Progress as on 30 November 2017)

City Cost of No. of Fund Contracts Physical Projects
approved Projects  Released to awarded  completion Expected
Projects (in ~ Approved  cities for city-wise to be
% crore) implemen- (in %) completed
tation (in by
T crore)
1 2 3 4 5 6 7
Varanasi (U.P.) 91.14 11 62.23 11 58% March, 2018
Amritsar (Punjab) 61.47 10 42.82 8 58% June, 2018
Ajrner (Rajasthan) 35.42 5 25.94 5 36% June, 2018
Warangal (Telangana) 35 6 18.15 4 18% June, 2018
Gaya (Bihar) 34.67 4 12.70 2 1% November,
2018
Mathura (U.P.) 33.35 4 11.22 2 10% July, 2018
Dwarka (Gujarat) 32.37 6 11.14 5 8% July, 2018

Puri (Odisha) 20.40 6 07.41 6 10% July, 2018
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1 2 3 4 5 6 7
Velankanni (T.N.) 20.0 3 08.37 2 10% June, 2018
Kancheepuram (T.N.) 19.99 3 14.14 2 18% July, 2018
Amravati (A.P.) 18.74 3 13.59 2 53% June, 2018
Badami (Karnataka) 18.67 4 03.72 2 6% August, 2018
TOTAL FOR OVERALL SCHEME 421.22 65 231.43 51 31%

SHRIMATI RAJANI PATIL: Sir, Question no. 106. ...(Interruptions)...

MR. CHAIRMAN: This is not the way. You are talking about the Constitution and
you are violating the principles. Please go to your seats. ... (Interruptions)... Hariprasad ji,
please. ... (Interruptions)... There is no point of order in Question Hour. ... (Interruptions)...
Please go through the rules. ... (Interruptions)...

SHRIMATI RAJANI PATIL: Sir, I am not able to speak. ...(Interruptions)... Sir,
please put the House in order. ...(Interruptions)...

MR. CHAIRMAN: There is no point of order in the Question Hour.

...(Interruptions)...

sfiureht o aifeet: TR, 8199 &1 31X # ASY wile| ... (FaeT)... [ am not able

to speak. ...(Interruptions)... I can't hear. ... (Interruptions)...

MR. CHAIRMAN: What can I do? Your own party people are disturbing.
...(Interruptions)... Please go to your seats. ...(Interruptions)... You are violating the rules
of the House. Please go to your seats. ...(Interruptions)... So, do you agree that you are
violating the rules? ...(Interruptions)... That is a political demand. ...(Interruptions)...
You are saying you don't follow the rules! ...(Interruptions)... You don't follow the
rules. ...(Interruptions)... 1 have two ways, either I take action against you or I adjourn
the House. ...(Interruptions)... Let the House decide. ...(Interruptions)... As Mr. B.K.
Hariprasad has openly said he is violating the rules, I have to think of taking some action.
...(Interruptions)... I don't want that situation to come. ... (Interruptions)... Please go to your
seats. ...(Interruptions)... No shouting will go on record. ... (Interruptions)... No shouting
will go on record. Nothing will go on the television also. ... (Interruptions)... Nothing will
go on live telecast and nothing will go on record. ... (Interruptions)... Mr. B.K. Hariprasad
has openly said that he is violating the rules. I have to think about it. ... (Interruptions)... 1
will think about it and then decide appropriately. ...(Interruptions)...

Tad Bl AT 3 o W dn wiferat iR SRishd SrItE @A &
o w3t (3ft fasTa Mae): | 991 T RET 7, Al SFAGHR BTSN e & AR
IE W del T 7 3R 31T I FHT Bl f3ed B I Bl ... (AQYM)... BIS AID &
7 o i AT Tl I2T & 311X 3777 39 fS3ed X 32 872 ... (QET)....

MR. CHAIRMAN: The House is adjourned to meet at 2.00 p.m.
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WRITTEN ANSWERS TO STARRED QUESTIONS
Cyber bullying of children

107. SHRI PRABHAT JHA: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(@ whether school children are falling prey to cyber bullying in the wake of
growing use of smart phones and internet;

(b) if so, the details thereof;
(c) whether any study report has been published in this regard recently; and
(d) if so, the details thereof?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI
MANEKA SANJAY GANDHI): (a) to (d) No such study report has come to the notice
of the Ministry of Women and Child Development to establish the same. However,
some reports of purported cyber bullying were noticed through media recently. In the
wake of reports of Blue Whale Games impacting young children, Ministry took up the
matter with Ministry of Home Affairs and Ministry of Electronics and Information
Technology at the level of Minister and Secretary to take necessary interventions to
curb the impact of this game and to ensure the safety and security of children. Also,
deliberations were held with different stakeholders to create awareness. In order to
equip children in negotiating the online world with adequate safety, Ministry of Human
Resource Development was requested to issue necessary directions to Central Board
of Secondary Education (CBSE) for incorporating suitable content pertaining to cyber
safety in the school curriculum of children and advise State Governments to do the
same through their School Boards. National Commission for Protection of Child Rights
(NCPCR) has taken several measures for awareness generation in this regard.

Development of PVTGS

1*108. SHRI RAM VICHAR NETAM: Will the Minister of TRIBAL AFFAIRS be
pleased to state:

(@ whether any survey has been conducted to identify the Particularly Vulnerable
Tribal Groups (PVTGs) in the country and if so, the details thereof, State-wise, including
Chhattisgarh;

tOriginal notice of the question was received in Hindi.
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(b) whether Government has any data of PVTGs and if so, the details thereof,
State-wise, including Chhattisgarh; and

()  whether any scheme is being implemented by Government for development
of PVTGs and if so, the details thereof, State-wise, including Chhattisgarh and the
funds allocated to Chhattisgarh during the last three years?

THE MINISTER OF TRIBAL AFFAIRS (SHRI JUAL ORAM): (a) and (b) There
are 75 centrally identified and recognized Particularly Vulnerable Tribal Groups (PVTGS).
These 75 PVTGs are spread across 18 States and 1 Union Territory of Andaman and
Nicobar Islands. Such groups are characterized by (i) a pre-agriculture level of technology
(ii) a stagnant or declining population (iii) extremely low literacy and (iv) a subsistence
level of economy. State-wise list of PVTGs including State of Chhattisgarh is given in
Statement-1 (See below). The details in terms of population of PVTGs is not available
as the Registrar General of India has not carried out a separate survey for the PVTGs.
However, the Ministry of Tribal Affairs has requested the concerned State Governments
to conduct a Baseline Survey to ascertain population of PVTGs. State(s) of Bihar,
Gujarat, Chhattisgarh, Manipur, Odisha, Tamil Nadu, Tripura, West Bengal and UT of
Andaman and Nicobar Islands has shared data in this regard.

(c) Since PVTGs are the most vulnerable tribal community, it becomes necessary
to allocate adequate funds for the socio-economic development of PVTGs. However,
it was observed that funds provided under other schemes for STs were not reaching
the PVTGs adequately. Therefore, a separate 100% Central Sector Scheme for exclusive
development of PVTGs namely Development of Particularly Vulnerable Tribal Groups
is implemented and the scheme was revised w.e.f. 1st April, 2015. The scheme covers
only the 75 identified Particularly Vulnerable Tribal Groups among Scheduled Tribes in
18 States/ UT of Andaman and Nicobar Islands. The scheme is flexible as it enables
the States to focus on areas that they consider is relevant to PVTGs and their socio-
cultural environment. Under the scheme activities for socio-economic development of
PVTGs are carried out in various sectors such as education, health, agricultural
development, skill development, housing and habitat, social security, preservation and
promotion of culture, etc. Conservation-Cum-Development (CCD) Plans are to be prepared
by the State Governments and Union Territory of Andaman and Nicobar Islands for five
years by adopting habitat development approach on the basis of data obtained from
baseline or other surveys conducted by them, and are approved by the Project Appraisal
Committee of the Ministry. The funds are released to States/UT in accordance with the
annual programme proposed for a particular financial year in the CCD Plan. The details
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of funds, State-wise including State of Chhattisgarh, released during last three years
under the scheme are given in Statement-11 (See below). Besides, status of funds
released under the scheme during the current financial year 2017-18 is also given in
Statement-I11.

Statement-1

State/UT-wise list of the Particularly Vulnerable Tribal Groups (PVTGS)

Sl. No. Name of States/UT Name of PVTGs
1 Andhra Pradesh (including 1. Bodo Gadaba
Telangana)

2. Bondo Poroja

3. Chenchu

4. Dongria Khond
5 Gutob Gadaba
6. Khond Poroja

7. Kolam

8  Kondareddis

9. Konda Savaras
10. Kutia Khond

11. Parengi Poroja

12.  Thoti
2. Bihar (including Jharkhand) 13.  Asurs
14.  Birhor
15. Birjia
16.  Hill Kharia
17.  Korvvas

18. Mai Paharia
19. Parhaiyas
20. Sauria Paharia

21. Sava
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Sl. No. Name of States/UT Name of PVTGs
3 Gujarat 22.  Kathodi
23.  Kotwalia
24.  Padhar
25.  Siddi
26. Kolgha
4, Karnataka 27.  Jenu Kuruba
28. Koraga
5. Kerala 29. Cholanaikayan (a section of
Kattunaickans)
30. Kadar
31 Kattunayakan
32, Kurumbas
33. Koraga
6. Madhya Pradesh 34.  Abujh Marias
(including Chhattisgarh)
35. Baigas
36. Bharias
37.  Hill Korwas
38.  Kamars
39. Saharias
40.  Birhor
7. Mabharashtra 41. Katkaria (Kathodia)
42, Kolam
43.  Maria Gond
8. Manipur 44.  Morram Nagas
9. Odisha 45, Birhor
46. Bondo
47. Didayi
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SI. No. Name of States/UT

Name of PVTGs

10.  Rajasthan
11, Tamil Nadu

12, Tripura

13.  Uttar Pradesh (including

Uttarakhand)

14, West Bengal

15. Andaman and Nicobar Islands 71.

49.

5L
52.

55.
56.
57.

59.

61.
62.

65.
66.

67.

69.
0.

72.
73.
74.
5.

Dongria-Khond
Juangs

Kharias

Kutia Kondh
Lanjia Sauras
Lodhas
Mankidias
Paudi Bhuyans
Soura

Chuktia Bhunjia
Seharias

Kattu Nayakans
Kotas
Kurumbas
Irulas

Paniyans

Todas

Reangs

Buxas

Rajis

Birhor

Lodhas

Totos

Great Andamanese
Jarawas

Onges

Sentinelese

Shorn Pens
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Statement-11

State-wise details of the amount released under the Central Sector Scheme of
development of Particularly Vulnerable Tribal Groups
during 2014-15 to 2016-17

(X in lakhs)

Sl. No. Name of State 2014-15 2015-16 2016-17
1 Andhra Pradesh 2000.00 3240.00 5105.00
2. Andaman and Nicobar Islands 0.00 0.00 100.00
3 Bihar 0.00 0.00 342.87
4. Chhattisgarh 2212.02 1809.63 1230.00
5. Gujarat 1091.00 898.10 779.12
6. Jharkhand 0.00 1575.00 3120.00
7. Karnataka 0.00 800.00 136.00
8. Kerala 600.00 0.00 100.00
9. Madhya Pradesh 4272.94 4491.92 10460.40
10.  Mabharashtra 1900.00 0.00 2077.00
11.  Manipur 4750 100.00 329.00
12.  Odisha 2500.00 3373.92 1379.00
13.  Rajasthan 1500.00 1076.09 1331.00
14.  Tamil Nadu 0.00 1048.15 3055.00
15.  Telangana 600.00 1439.04 1139.00
16.  Tripura 826.54 895.56 2250.00
17.  West Bengal 0.00 447.60 574.00
18.  Uttarakhand 0.00 0.00 292.48
19.  Uttar Pradesh 0.00 0.00 0.00

GRAND ToTAL 17550.00 21195.00 33799.87
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State-wise details of funds released under the Central Sector Scheme of

development of Particularly Vulnerable Tribal Groups during 2017-18

(X in lakhs)

SI. No. Name of State

2017-18 (as on

26.12.2017)
1 Andhra Pradesh 1557
2. Andaman and Nicobar Islands 0
3 Bihar 29591
4, Chhattisgarh 8175
5. Gujarat 390.67
6. Jharkhand 2043.75
7. Karnataka 117
8. Kerala 62
9. Madhya Pradesh 3170.6
10.  Maharashtra 1226.25
11.  Manipur 195
12, Odisha 548.31
13.  Rajasthan 7785
14, Tamil Nadu 1149.03
15.  Telangana 4345
16.  Tripura 798
17.  West Bengal 330.75
18.  Uttarakhand 130
19.  Uttar Pradesh 0

GRAND ToOTAL

14044.77
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Toilet and water facilities for girls in schools

*109. DR. V. MAITREYAN: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ whether the absence of toilet facilities and inadequate water is forcing the
girl students to abandon education;

(b) if so, the details thereof and the funds allocated and disbursed during the
last three years for construction of toilets in schools under Sarva Shiksha Abhiyan
(SSA), State-wise and year-wise;

(c) the status of setting up of toilets in remaining schools under SSA, State-
wise;

(d) whether Government has any plans to involve NGOs, PSUs and corporate
companies in construction of toilets and also in their maintenance; and

(e) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI PRAKASH
JAVADEKAR): (a) to (c) Lack of toilet facilities in schools has been one of the reasons
for girls to dropout from schools in earlier days. In view of this, the Government of
India announced in 2014 and prioritized the education of girls and launched the Swachh
Vidyalaya Initiative in collaboration with State/UT Governments, Public Sector
Undertakings (PSUs) and Private Corporates for provision of separate toilets for girls
and boys in all government schools. Under this initiative, 4.17 lakh toilets including 1.91
lakh girls' toilets were constructed/made functional in 2.61 lakh government schools in
one year period upto 15th August, 2015. With this, students in government schools
have access to gender segregated toilets.

The Central Government supports States/UTs for creation and augmentation of
infrastructure facilities including construction of toilets, based on the gap determined
by Unified District Information System for Education (UDISE) and proposals received
from States/UTs as per enrolment of the children in government elementary schools
under Sarva Shiksha Abhiyan (SSA). Physical/ financial details of toilets sanctioned
during last three years under Sarva Shiksha Abhiyan (SSA) are given in Statement-I
(See below).

Ministry of Human Resource Development releases Central share of funds to
States/UTs in lump sum taking into consideration the Annual Work Plan of the respective
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State/UT, norms of the scheme, General Financial Rules and availability of Budget.
States/UTs utilize the funds on the activities approved for the scheme in a given year.
State/UT-wise and year-wise details of funds released under SSA during the last three
years for the various approved activities including construction of toilets are given in
Statement-11 (See below).

(d) and (e) The Central Government has encouraged PSUs and private corporates
to utilize Corporate Social Responsibility (CSR) funds for construction and maintenance
of school toilets. Under the Swachh Vidyalaya Initiative, a total of 141636 and 3466
toilets were constructed/made functional in Government schools by Public Sector
Undertakings (PSUs) and Private Corporates respectively. Apart from the above,
construction/re-construction of 25,324 school toilets in 23 States has been sanctioned
from Swachh Bharat Kosh, in which contribution was also received from private entities.

The primary responsibility of maintenance of school toilets lies with the concerned
State Government/UT Administration. The Ministry of Human Resource Development
has advised all State Governments and UT Administrations to ensure proper maintenance
of school toilets to keep them functional and also to take steps to bring about
behavioural changes among students and teachers through an intensive awareness
campaign so that the schools toilets are properly used and kept clean.

Statement-1

Details of physical/ financial details of toilets sanctioned during
last three years under SSA

® in lakh)

SI. No. State/UTs 2014-15 2015-16 2016-17

Physical Financial Physical Financial Physical Financial

1 2 3 4 5 6 7 8

1. Andhra Pradesh 6804  8638.00 4255 7483.8 885 172575
2. Arunachal 2379  1876.80 0 0 0 0

Pradesh

3. Assam 18920  25069.57 2530 5373.72 0 0
4. Bihar 13606 1123578 0 0 0 0
5. Chhattisgarh 0 0.00 903 839.79 1199 1115.07
6. Goa 151 7248 0 0 0 0
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1 2 3 4 5 6 7 8
7. Gujarat 3476 5364.89 6080  14438.89 2890  7086.55
8. Haryana 1175 1361.20 0 0 1139 1416.1
9. Himachal Pradesh 3H 5250 340 255 8 12
10.  Jammu and 6945  8192.25 9 139.59 1 105
Kashmir
11 Jharkhand 0 0.00 252 202.83 0 0
12.  Karnataka 375 516.94 1848 31416 290 549
13.  Kerala 145 127.80 0 0 188 216.2
14. Madhya Pradesh 8540  9055.07 0 2489 33614
15,  Mabharashtra 60 90.00 0 0 2200 3850
16.  Manipur 658 855.40 0 0 0 0
17.  Meghalaya 3474 4689.90 0 0 0 0
18.  Mizoram 1117 1769.24 0 0 0 0
19.  Nagaland 212 613.76 0 0 0D 12963
20.  Odisha 5758  6909.60 3584 5662.72 212 371616
21.  Punjab 950  1093.91 0 0 81 9453
22.  Rajasthan 939 670.50 0 0 275 45375
23.  Sikkim 53 199.00 205 522 0 0
24.  Tamil Nadu 270 415.80 0 0 1261 251057
25.  Telangana 9875  7406.25 0 0 337 65715
26.  Tripura 340 458.31 156 301.08 0 0
27.  Uttar Pradesh 7728 5409.60 57 285 1256 879.2
28.  Uttarakhand 192 383.90 107 210.74 0 0
29.  West Bengal 11588  8217.63 0 0 3054  3937.07
30. Andaman and 0 0.00 0 0 0 0
Nicobar Islands
31.  Chandigarh 0 0.00 0 0 0 0




Written Answers to [28 December, 2017] Starred Question 61

1 2 3 4 5 6 7 8

32.  Dadra and Nagar 0 0.00 0 0 114 456
Haveli

33.  Daman and Diu 0 0.00 0 0 0 0

34.  Delhi 226 1371.82 7 511.13 8 55.24

35.  Lakshadweep 0 0.00 0 0 0 0

36.  Puducherry 0 0.00 0 0 0 0
ToTtAL 105996 11211790 20495  39116.39 19917 31812.02

Statement-11

Details of State/UT-wise and year-wise funds released under Sarva Shiksha
Abhiyan (SSA) during last three years.

(X in Lakh)
SI.No.  State/UT 2014-15 2015-16 2016-17
Central Share Central Share Central Share
released released released
1 2 3 4 5
1. Andhra Pradesh 154566.68 66810.81 63302.18
2. Arunachal Pradesh 33607.83 18179.44 19956.64
3. Assam 9778217 100464.64 87652.30
4. Bihar 216336.05 251557.33 270688.44
5. Chhattisgarh 92705.34 62219.70 59262.77
6. Goa 1310.38 813,58 869.11
7. Gujarat 78476.48 61563.82 7774050
8. Haryana 42110.65 34501.21 32000.88
9. Himachal Pradesh 12547.30 12139.13 12825.46
10.  Jammu and Kashmir 51276.51 129980.55 107250.05
11.  Jharkhand 75775.18 55863.31 50945.73

12.  Karnataka 66213.52 41759.33 5449550
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1 2 3 4 5
13.  Kerala 21844.02 12858.86 11316.74
14.  Madhya Pradesh 149094.91 160197.85 154455.09
15.  Maharashtra 58288.54 41225.28 60369.65
16.  Manipur 21465.80 18355.46 4405.31
17. Meghalaya 20404.51 16626.96 20067.00
18.  Mizoram 14739.69 9437.51 10934.31
19.  Nagaland 20568.72 873953 10725.34
20.  Odisha 66695.31 82081.65 70423.00
21.  Punjab 36215.98 30003.82 30002.69
22.  Rajasthan 248041.55 193462.09 18257848
23.  Sikkim 4526.13 4054.36 3479.24
24.  Tamil Nadu 135819.79 82111.73 82111.30
25.  Telangana 81406.88 21776.01 41776.09
26.  Tripura 19800.13 16956.97 19190.95
27.  Uttar Pradesh 449867.53 505434.30 505433.99
28.  Uttarakhand 22880.56 22588.40 25268.98
29.  West Bengal 97240.30 84679.41 82185.32
30.  Andaman and Nicobar 14721 359.46 479.14
Islands
31. Chandigarh 389353 3521.81 333355
32.  Dadra and Nagar Haveli 911.74 594.91 1068.38
33.  Daman and Diu 72.77 78.38 300.00
34.  Delhi 6223.73 7293.80 8306.19
35, Lakshadweep 58.83 139.87 239.87
36.  Puducherry 100.00 583.14 304.68
TotaL 2403016.25 2159014.41 2165744.85
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Redressal of public grievances

*110. DR. K.V.P. RAMACHANDRA RAO: Will the PRIME MINISTER be pleased
to state:

(@ whether it is a fact that a large number of public grievances are pending for
redressal with Government;

(b) whether Government is aware that, due to absence of effective grievance
redressal mechanism in its Departments, the aggrieved citizens are forced to take legal
recourse for redressal of their problems; and

(c) whether Government has any strategy to institute effective grievance redressal
mechanism and fix accountability on the officers responsible for redressal?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (DR. JITENDRA SINGH): (a) As per the data available
on the online Centralized Public Grievance Redress and Monitoring System (CPGRAMS),
the pendency position during the period 1.1.2014 to 30.11.2017 in respect of Ministries/
Department of Government of India is as under:—

Received Disposed Pending Pending for more
than 60 days

3609920 3512705 (97.31%) 97215 (2.69%) 42057 (L.17%)

As per the guidelines issued by the Department of Administrative Reforms and
Public Grievances, a grievance is required to be disposed of within a period of 60 days.
In case it is not possible, an interim reply with reasons for delay needs to be sent to
the aggrieved person.

(b) As per information available, this does not appear to be the case.

(c) Government has been making efforts to strengthen the grievance redressal
mechanism and several steps have been taken in this direction:—

() Instructions have been issued by the Department of Administrative Reforms
and Public Grievances to Secretaries of the Central Ministries/ Departments
to accord top level priority to the redress of grievances.

(i) Review of Grievances of one Ministry/Department is also undertaken every
month during meetings conducted on PRAGATI (Pro-Active Governance
and Timely Implementation) platform.
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(i)

(iv)

V)

(vi)

For effective monitoring of grievances at Secretary level, an electronic
Dashboard has been created showing the consolidated status of grievances
disposed and pending, on CPGRAMS. Weekly reminders through SMS are
also being sent for pending grievances.

A Grievance Analysis Study in respect of top 20 grievance receiving
Ministries/Departments/Organizations listed on CPGRAMS for identifying
grievance prone areas, their root cause analysis and suggested systemic
reforms for reducing such grievances, has been carried out by Department
of Administrative Reforms and Public Grievances.

Several reforms have been implemented by the concerned Ministries/
Departments. Some of these reforms are: automatic refunds on cancellation
of Railway Tickets, Single Window Pension through disbursing Banks,
intensive mechanized cleaning of coaches, e-verification of Income Tax
Returns, expeditious Income Tax Returns upto ¥50,000/-, etc.

In continuation of the Grievance Analysis Study in respect of top 20
Ministries/Departments receiving maximum grievances on CPGRAMS, another
Grievance Analysis Study for next 20 Ministries/Departments receiving
bulk of the grievances has been taken up on the same lines during this
year.

(vii) A Public Grievances Call Centre has been set up for reminding the concerned

officials of top 40 Ministries/Departments/Organizations for expeditious
disposal of grievances pending for more than 2 months.

(viii) An Award Scheme has been launched for recognising outstanding

®)

®)
(xd)

performance on CPGRAMS on a quarterly basis through issue of Certificate
of Appreciation. So far, 21 Certificates of Appreciation have been issued
under the scheme.

Review meetings are being taken on regular basis with the representatives
of Central Ministries/Departments for monitoring the pendency of public
grievances.

Training on CPGRAMS is conducted on regular basis.

Grievances are required to be redressed in a decentralized manner by the
Ministries/Departments concerned as per work allocation under the Allocation
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of Business Rules, 1961. Nodal Officers for Public Grievances have been
identified in each Ministry/Department. Redressal of grievances is handled
by various officials as per internal work allocation in a Ministry/ Department.
Action can be taken against the erring official(s) for dereliction of duties as
per the relevant service rules, if required.

Contract/outsourcing of jobs by departments

t*111. SHRIMATI CHHAYA VERMA: Will the PRIME MINISTER be pleased to
state:

(@ whether it is a fact that people are not getting permanent jobs due to
contracts/outsourcing resulting in their frustration;

(b) whether the Ministry proposes to issue guidelines whereby departments
provide permanent jobs to people instead of keeping them on contract/outsourcing for
a long time;

(c) whether the Ministry is also contemplating to issue any guidelines to curb
middlemen in contract/outsourcing; and

(d) the number of permanent jobs provided and the number of jobs provided
on contract/outsourcing during the last three years?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (DR. JITENDRA SINGH): (a) to (d) The Government
posts are regularly filled up in accordance with the recruitment rules. However, keeping
in view the administrative exigency of work, efficiency and economy of operations and
unavoidable circumstances, outsourcing through contract is also sometimes resorted
to.

There are detailed procedures laid down for procurement of such non-consulting
or outsourced services, including through e-procurement, in the "General Financial
Rules 2017" (GFR 2017), and the "Manual for Procurement of Consultancy and Other
Services, 2017". Any deviation or violation can be dealt by the concerned Ministry or
Department appropriately. The wages for the persons engaged on contract/outsourcing
cannot be less than the minimum wage fixed/notified by the concerned State Government.

Ministries/Departments engage contractual services directly and they only are
responsible for appointment of regular employees against vacant posts after completing

tOriginal notice of the question was received in Hindi.
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all necessary procedural formalities. No centralized data of employment in government
Departments is maintained in this regard. However the year wise number of persons
recruited through the main recruiting agencies of the Central Government i.e., Union
Public Service Commission (UPSC), Staff Selection Commission (SSC) and Railway
Recruitment Board (RRB)/Railway Recruitment Cells (RRCs) in the last 3 years is as

given below:—
Year Number of Number of Number of total
candidates candidates candidates
recommended recommended empanelled/
by UPSC by SSC recruited by
RRB/RRCs
2014-15 8272 58066 47186 113524
2015-16 6866 25138 79803 111807
2016-17 5735 68880 26318 100933

The above figures do not include recruitments made by the State Governments,
Banks, other financial institutions, Universities, Central Public Sector Enterprises,
Statutory/Autonomous Bodies and directly by the Ministries/Departments without
going through UPSC/SSC.

Construction of road and helipad in Doklam

*112. SHRI NEERAJ SHEKHAR: Will the Minister of EXTERNAL AFFAIRS be
pleased to state:

(@ whether China has again started construction of road and helipad in Doklam
area;

(b) if so, the details thereof;

(c) whether the Ministry has taken up the matter at diplomatic level;

(d) if so, the details thereof; and

(e) the reasons for repeated diplomatic failure of Government to check China?

THE MINISTER OF EXTERNAL AFFAIRS (SHRIMATI SUSHMA SWARAJ):
(a) and (b) Since the disengagement of Indian and Chinese border personnel in the
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Doklam area on 28 August 2017, there have been no new developments at the face-
off site and its vicinity. The status quo prevails in this area.

(c) to (e) Do not arise.
Approvals for real estate projects

*113. SHRI B. K. HARIPRASAD: Will the Minister of HOUSING AND URBAN
AFFAIRS be pleased to state:

(@ whether it is a fact that almost about fifty approvals need to be taken for
starting a real estate project and these approvals are required from different Government
departments or authorities;

(b)  whether poor record keeping of land titles is the major hurdle faced by real
estate industry; and

(c) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) Building permission for real estate projects
is granted by Urban Local Bodies/ Development Authorities under State laws. The
Government of India has circulated a Model Building Bye-Laws (MBBL) 2016 on
18 March, 2016 and their adoption is reviewed with State/UT Governments as AMRUT
reform. Model Building Bye-Laws provides for online building plan approval system,
online payment and seamless integration with all internal and external agencies to cut

down procedures and time.

Online building plan approval system with single application, online fee calculator
and payment, risk based classification for expediting permission, inspection and granting
Occupancy-cum-Completion Certificate, online processing for inspection and Common
Occupancy-cum-Completion-Requirement Form for grant of Occupancy-cum-Completion
Certificate has been introduced in Delhi and Mumbai from April, 2016. All internal and
external No Objection Certificates (NOCs)/Clearances have been seamlessly integrated
online. This has reduced the total number of procedures for the construction cycle to
8 and maximum time to 60 days.

(b) and (c) The land is a State subject. For the city of Mumbai, property records
have been digitalized and integrated with online building plan approval system.
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Recognition of Jerusalem as capital of Israel by USA

*114. SHRI D. RAJA: Will the Minister of EXTERNAL AFFAIRS be pleased to
state:

(@ whether Government's attention has been drawn to the statement of US
President Donald Trump, officially recognizing Jerusalem as the capital of Israel; and

(b) if so, the details thereof and Government's reaction thereto?

THE MINISTER OF EXTERNAL AFFAIRS (SHRIMATI SUSHMA SWARAJ): (a)
Yes.

(b) On 6 December 2017, US President Donald Trump announced that the US
is officially recognizing Jerusalem as the Capital of Israel. He also stated that the US
will begin preparation to move their Embassy from Tel Aviv to Jerusalem.

Government has said that:—

"India's position on Palestine is independent and consistent. It is shaped by our
views and interests and not determined by any third country".

Difficulties in utilization of funds of SSA and RMSA

*115. SHRI C.P. NARAYANAN: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ whether Government is aware that the criteria for disbursement of funds
under Sarva Shiksha Abhiyan (SSA) and Rashtriya Madhyamik Shiksha Abhiyan (RMSA)
create difficulties for some States to utilize such funds;

(b) how much funds have been given to different States during the last three
years and how much of them have been utilized,

(c) whether States including Kerala have pointed out the difficulties they face
in this regard; and

(d) if so, whether Government would reformulate the stipulations considering
the facts that different problems are faced by various States?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI PRAKASH
JAVADEKAR): (a) The annual plans under the Centrally Sponsored Schemes of Sarva
Shiksha Abhiyan (SSA) and Rashtriya Madhyamik Shiksha Abhiyan (RMSA) are
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prepared by the States and UTs based on their requirements and priority. These plans
are then appraised and approved/estimated in consultation with the States and UTs as
per the programmatic and financial norms of the schemes and availability of budgetary
resources. The approved/estimated outlay is apportioned between central and state
share as per the existing funds sharing pattern between Centre and States of 60:40
(90:10 for North-Eastern States and 3 Himalayan States). 100% central share is provided
to Union Territories without Legislature. The releases of due central share are made in
different installments based on the pace of expenditure and submission of required
documents as per the provisions of General Financial Rules (GFR).

(b) The State-wise details of central share released and utilized/expenditure
incurred under SSA and RMSA during the last three years are given in Statement-1 and
Statement-11 respectively (See below).

(c) and (d) To ensure effective utilization of funds under SSA and RMSA, there
are robust monitoring systems in place to review the physical and financial progress
of approved interventions through monthly/quarterly reports, annual audit by
independent Chartered Accountants empanelled with the Comptroller and Auditor General
(CAG) of India, a regular CAG audit, a system of concurrent financial reviews, as well
as regular internal audit and regular Review Meetings with all States/UTs are held for
monitoring the optimum utilization of funds.

Statement-1

State-wise details of Central share released and Expenditure under
Sarva Shiksha Abhiyan (SSA)

(X in crore)
Sl. No. Name of the 2014-15 2015-16 2016-17
State . ) ]
Central Expenditure* Central Expenditure* Central Expenditure*
Fund Fund Fund
Releases Releases Releases
1 2 3 4 5 6 7 8

1. Andhra Pradesh 1545.67 2201.52 668.11 1610.52 633.02 1221.15

2. Arunachal 336.08 354.17 181.79 292.71 199.57 304.45
Pradesh
3. Assam 977.82 1547.79 1004.65 1165.27 876.52 1061.31

4. Bihar 2163.36 5499.82 251557 5762.26 2706.88  6383.67
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1 2 3 4 5 6 7 8

5. Chhattisgarh 927.05 1709.40 622.20 1477.52 592.63 1702.30
6. Goa 13.10 23.01 8.14 15.86 8.69 17.91
7. Gujarat 784.76 1263.67 615.64 1824.93 777.41 1184.13
8. Haryana 421.11 771.11 345.01 529.16 320.01 682.65
9. Himachal Pradesh  125.47 221.57 121.39 325.27 128.25 307.05
10. Jammu and 512.77 686.57 1299.81 1828.93 1072.50 1257.84

Kashmir

11.  Jharkhand 757.75 1308.30 558.63  1355.91 509.46  1319.92
12. Karnataka 662.14 1035.46 417.59 1196.37 544.96 1286.86
13.  Kerala 218.44 271.64 128.59 258.33 113.17 321.48

14. Madhya Pradesh  1490.95 2754.76  1601.98 2126.04 154455  2669.14

15. Maharashtra 582.89 1195.45 412.25 847.34 603.70  1922.07
16.  Manipur 214.66 236.29 183.55 150.32 44.05 143.84
17.  Meghalaya 204.05 263.69 166.27 210.04 200.67 235.22
18. Mizoram 147.40 130.35 94.38 143.82 109.34 126.64
19.  Nagaland 205.69 153.51 87.40 159.44 107.25 170.01
20. Odisha 666.95 1377.16 820.82 1348.83 704.23 1563.77
21.  Punjab 362.16 643.79 300.04 655.93 300.03 600.10
22. Rajasthan 2480.42 4252.61 1934.62  4250.30 1825.78  4534.91
23.  Sikkim 45.26 48.20 40.54 51.64 34.79 50.15
24.  Tamil Nadu 1358.20 1785.47 821.12 1413.20 821.11 1386.20
25. Telangana 814.07 1044.27 217.76 688.07 417.76 1245.83
26. Tripura 198.00 218.78 169.57 196.67 191.91 199.66

27. Uttar Pradesh 4498.68 7801.13 5054.34 12057.25 5054.34 14588.36

28. Uttarakhand 228.81 371.39 225.88 381.32 252.69 422.38
29.  West Bengal 972.40 2509.41 846,79 1707.34 821.85 1739.46
30. Andaman and 1.47 6.09 3.59 6.97 4.79 8.32

Nicobar Islands

31. Chandigarh 38.94 64.36 35.22 57.68 33.34 56.73
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1 2 3 4 5 6 7 8

32. Dadra and Nagar 9.12 19.87 5.95 16.95 10.68 19.74
Haveli

33.  Daman and Diu 0.73 4.35 0.78 3.74 3.00 2.31

34. Delhi 62.24 124.33 72.94 103.29 83.06 114.40

35.  Lakshadweep 0.59 4.49 1.40 2.35 2.40 2.51

36. Pondicherry 1.00 6.08 5.83 5.61 3.05 5.77
ToTAaL 24030.16  41909.86 21590.14 44227.18 21657.45 48858.25

*Expenditure shown above is against receipts from Central release, State share release, and unspent
balance of previous year, if any.

Statement-11

Madhyamik Shiksha Abhiyaan (RMSA)

State-wise details of Central share released and Expenditure under Rashtriya

(X in crore)

Sl. No. State 2014-15 2015-16 2016-17

Central Expenditure* Central Expenditure* Central Expenditure*

Fund Fund Fund

Releases Releases Releases
1 2 3 4 5 6 7 8
1. Andhra Pradesh 74.97 446.98 271.83 432.37 71.09 349.10
2. Arunachal Pradesh 1.38 10.63 36.26 8.02 12.07 46.63
3. Assam 159.81 154.48 162.62 282.34 257.76 409.17
4. Bihar 144.85 405.26 36.01 256.27 200.65 174.66
5. Chhattisgarh 190.19 333.15 229.18 186.52 246.64 619.72
6. Goa 3.23 2.96 2.29 4.28 3.35 5.81
7.  Gujarat 96.01 185.64 122.38 145.30 165.05 132.68
8. Haryana 150.19 136.46 77.27 254.16 147.24 263.25
9. Himachal Pradesh 36.09 1.11 125.52 275.08 232.79 282.79
10. Jammu and 115.44 167.41 96.14 236.25 149.48 285.47

Kashmir

11.  Jharkhand 111.20 111.10 77.53 214.58 132.96 453.58
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1 2 3 4 5 6 7 8
12. Karnataka 303.51 348.21 209.69 489.70 81.04 169.38
13.  Kerala 39.91 62.87 102.47 51.07 49.69 156.63

14.  Madhya Pradesh 210.11 513.98 283.41 487.56 348.35 688.83

15. Maharashtra 234.52 25.26 201.80 505.71 123.06 298.34
16.  Manipur 62.42 51.90 50.93 50.98 43.21 73.13
17.  Meghalaya 0.59 9.74 0.40 1.66 18.98 29.73
18. Mizoram 28.03 52.27 20.80 37.04 32.24 36.55
19. Nagaland 3.64 7.23 53.26 25.13 25.10 66.32
20. Odisha 201.00 191.00 198.71 404.95 100.59 257.24
21. Punjab 99.39 67.12 44.83 289.14 88.52 244.73
22. Rajasthan 344.21 833.06 371.30 743.47 359.68 840.33
23.  Sikkim 11.19 18.11 16.61 17.92 14.80 20.86
24.  Tamil Nadu 333.65 473.60 314.72 760.13 293.25 540.18
25. Telangana 94.63 342.05 200.08 261.94 90.10 397.16
26. Tripura 5.99 59.82 9.10 39.19 13.84 24.90
27. Uttar Pradesh 142.28 152.59 131.50 228.48 189.14 508.78
28. Uttarakhand 58.26 142.13 43.31 93.00 124.64 175.66
29.  West Bengal 107.44 70.07 29.09 49.64 42.00 122.81
30. Andaman and 0.86 0.47 0.98 2.11 3.55 4.29

Nicobar Islands

31. Chandigarh 1.81 2.97 1.18 2.50 3.35 0.82

32. Dadra and Nagar 0.51 0.77 1.78 1.34 2.20 0.74
Haveli

33.  Daman and Diu 0.51 0.89 0.78 0.83 1.23 0.99

34. Delhi 21.14 16.68 19.53 34.58 18.29 28.38

35.  Lakshadweep 0.02 0.04 0.10 0.19 0.18 0.15

36.  Puducherry 0.75 9.30 1.53 5.21 2.18 3.00
ToTAL 3389.73 5407.33 354493  6878.67 3688.27  7712.79

*Expenditure shown above is against receipts from Central release, State share release, and unspent
balance of previous year, if any.
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Vidyasri Residential schools for SC girls

*116. SHRI DHARMAPURI SRINIVAS: Will the Minister of SOCIAL JUSTICE
AND EMPOWERMENT be pleased to state:

(@ whether it is a fact that Government is introducing 'Vidyasri Residential
Schools for girls' for upliftment of Scheduled Caste girls in the country;

(b) if so, the details thereof; and

(c) whether any such schools are being established in Andhra Pradesh,
particularly in Kurnool district and if so, the details thereof?

THE MINISTER OF SOCIAL JUSTICE AND EMPOWERMENT (SHRI THAAWAR
CHAND GEHLOT): (a) Yes, Sir. The Ministry of Social Justice and Empowerment is in
the process of revision of the scheme, '‘Babu Jagjivan Ram Chhatrawas Yojna (BJRCY)'
for inclusion of one more component therein, i.e. 'Setting up of Residential Schools for
SC Girls'.

(b)  Under this component, residential schools for SC girls are proposed to be
set up for class VI to XII students in the educationally backward districts of State
having large SC population. The State Governments will provide adequate land free of
cost for construction of school complex mandatorily. The Central Government will
provide capital cost for construction of school complex and eligible recurring cost for
the first three years. In addition, one-time grant for procurement of essential and non-
recurring items like furniture, recreation, garden, etc. is proposed to be provided by the
Central Government.

(€) As per the proposed guidelines of the scheme, the interested State
Government will submit detailed project report for setting up of "Residential schools
for SC girls" in their State including allotment of land for the schools. Based on the
proposal received from the State Governments, location of the proposed residential
school for SC girls will be selected by this Ministry.

No proposal for setting up of Residential School for SC girls under the proposed
scheme in Kurnool has been received from the State of Andhra Pradesh.

UGC guidelines for autonomous colleges

*117.SHRI ANIL DESAI: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ whether the University Grants Commission (UGC) has come up with new
guidelines on eligibility criteria for autonomous colleges;
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(b) if so, the details thereof; and

(c) the number of colleges in the country which have applied for the autonomous
status since the new guidelines came into force?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI PRAKASH
JAVADEKAR): (a) and (b) The University Grants Commission (UGC) has issued new
UGC guidelines for Autonomous Colleges, 2017 on 11.10.2017 with a view to enable
them to determine and prescribe their own courses of study and syllabi, restructure and
redesign the courses to suit local needs, make them skill oriented and in consonance
with the job requirements.

All Colleges (of any discipline) under Section 2(f) of the UGC Act whether aided,
partially aided and unaided/self financing after they have completed minimum 10 years
of existence are eligible to apply for autonomous status/The College must be accredited
by either NAAC with a minimum 'A’' Grade or by NBA for at least three courses with
a minimum score of 675 individually. However, if the number of programme(s) being run
by the Institution is less than three, then each of the programmes should secure 675
or more marks.

Once sanctioned the autonomous status, these colleges will be free to conduct
their own examinations and notify the results.

(c) UGC has informed that 4 proposals have been received for the autonomous
status since the new guidelines came into force.

Kendriya Vidyalayas in Rajasthan

*118. SHRI NARAYAN LAL PANCHARIYA: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(@ how many seats are there in Kendriya Vidyalayas in Rajasthan and how
many students are enrolled against these seats;

(b) whether Government is considering to increase seats in such schools and
if so, the details thereof;

(c) whether there are any vacancies for the posts of teachers in such schools;
and

(d) if so, the details thereof along with the reasons for not filling up such
vacancies?
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THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI PRAKASH
JAVADEKAR): (a) The total number of seats in the Kendriya Vidyalayas (KVs) in the
State of Rajasthan is 67560 and the total enrollment is 70099.

(b) No such proposal is under consideration at present.

() Ason1.11.2017, in various KVs of Rajasthan,out of 2575 sanctioned posts
of teachers including Principals, Vice-Principals and Headmasters, 184 posts are vacant.

(d) Filling up of vacancies is a continuous process and action is taken from time
to time as per the provisions of the relevant recruitment rules. KVS has informed that
6255 posts of teaching staff and 200 posts of Principal have been filled up through
direct recruitment and Limited Departmental Examination respectively, during the year
2017. Offers of appointments have been issued by KVS to 1274 candidates for various
posts of teachers. Action has also been initiated by KVS for filling up 4293 teaching
posts through Limited Departmental Examination. Teachers are also engaged on
contractual basis for temporary durations by Kendriya Vidyalaya Sangathan (KVS) to
ensure that the teaching-learning process is not hampered.

Promotion of electric vehicles

*119. SHRIMATI JAYA BACHCHAN: Will the Minister of HEAVY INDUSTRIES
AND PUBLIC ENTERPRISES be pleased to state:

(@ whether Government is considering to fine tune the plan to promote electric
vehicles in the country;

(b) if so, the details thereof;

(c) whether the surplus electricity available in the country would be used in
promoting electric vehicles; and

(d) if so, the details thereof?

THE MINISTER OF HEAVY INDUSTRIES AND PUBLIC ENTERPRISES
(SHRI ANANT GEETE): (a) and (b) With a view to provide impetus to domestic
manufacturing of hybrid and electric vehicles (collectively termed as XEVs), the
Government of India approved the National Mission on Electric Mobility in 2011 and
subsequently National Electric Mobility Mission Plan 2020 was unveiled in 2013. This
Mission Plan has been designed mainly considering the fuel security and environmental
pollution in the country.
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In order to promote manufacturing of hybrid and electric vehicles and ensure
sustainable growth of the same and as a follow up of the mission, Department of Heavy
Industry (DHI) has formulated a scheme namely FAME India [ Faster Adoption and
Manufacturing of (Hybrid &) Electric Vehicles in India] for the initial period of two
years starting from 1st April, 2015 (Phase-1).

As per the Gazette Notification of the FAME India Scheme, the scheme shall be
reviewed appropriately based on the outcome and experience gained in the Phase-1 of
this scheme. The Phase-1 of FAME Scheme, which was initially for a period of 2 years
commencing from 1st April, 2015, has however been extended till 31st March, 2018.
Further, the benefits available to "Mild Hybrid" technology under the scheme stands
excluded with effect from 1st April, 2017.

In the extended period of the FAME Scheme, Department of Heavy Industry has
decided to give a fresh thrust to e-mobility in public transport. Accordingly, an Expression
of Interest has been issued calling for proposals from State Governments for providing
a concerted push to e-mobility. Financial incentives for purchase of electric buses, three
wheelers and four wheelers and for setting up charging infrastructure for public transport
and shared mobility will be given from the scheme under this special thrust.

(c) and (d) Ministry of Power has informed that the Electric \Vehicles and Plug-
in Hybrid Vehicles need to draw electricity from the grid for charging of their batteries
used for powering them. The country has sufficient capacity at present to meet the
current requirement.

Placement of engineering graduates

*120. SHRI DILIP KUMAR TIRKEY: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ whether it is a fact that lakhs of seats offered by various engineering
colleges in the country are going vacant each year;

(b) the total number of engineering graduates passing out each year during last
three years; and

(c) the average percentage of their placement during the said period?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI PRAKASH
JAVADEKAR): (a) to (c) The details regarding total number of vacant seats in engineering
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colleges, graduating engineering students therefrom and their average placement during
last three years is as follows:

Sl Academic Sanctioned Enrolled  Vacant No. of No. of  Average
No. Year Intake students  Seats  students students Placement
passed placed

L 201415 3961662 21,338,023 1823639 1577417 668965  42.48%
2. 201516 3835795 20,76,395 17,559,400 16,22,697 697,233  42.97%

3 2016-17  37,01674 1932644 1769030 N.A. 6,40,573 N.A.

WRITTEN ANSWERS TO UNSTARRED QUESTIONS
Taking over of cancer institute
1121. SHRI MAHESH PODDAR: Will the PRIME MINISTER be pleased to state:

(@ whether it is a fact that the Department has taken over Dr. B. Borooah
Cancer Institute, Guwahati, under its ambit;

(b) if so, what would be the further steps in the development of this premier
hospital in the Cancer research centre in North-East India;

(c) whether there is any plan to set up a Cancer research unit in Jharkhand
where it mines uranium; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE DEPARTMENT OF ATOMIC ENERGY (DR.
JITENDRA SINGH): (a) Yes.

(b) The most important task is to ensure that patients from North-Eastern
Region get quality cancer care in this hospital by providing the following:—

() High dose radio-isotope therapy facilities for the first time in the north-east
(i) Highly subsidized anti-cancer drugs to all patients

(iii) Treatment using Linear Accelerator, CT Scan and PET Scan machine

(iv) Physical infrastructure up-gradation of existing old hospital buildings

(v) Various academic courses for capacity development in oncology.
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(¢) No, Sir.
(d) Does not arise in view of (c) above.
Generation of nuclear power
1122. SHRI VIVEK K. TANKHA: Will the PRIME MINISTER be pleased to state:

(@) whether it is a fact that 70 years since the constitution of our Atomic Energy
Commission in 1948, the total installed capacity of nuclear power in India has reached
only 6,780 MWe, comprising 22 nuclear reactors;

(b) whether with a total installed capacity of 315,426 MWe in the country, the
nuclear power share is thus a minuscule 2.15 per cent of it;

(c) if so, what is the per unit cost of generating nuclear power as a return for
each Rupee spent when compared with other sources and other countries; and

(d) whether any further investments in nuclear power is beneficial for the
country?

THE MINISTER OF STATE IN THE DEPARTMENT OF ATOMIC ENERGY
(DR. JITENDRA SINGH): (a) Yes, Sir. The low installed capacity base of nuclear power
in the country is mainly on account of the technology development in an international
embargo regime that persisted from 1974 to 2008 and constraint of resources faced
during the initial decades of the nuclear power programme, as it had to depend solely
on budgetary support.

(b) The low share of nuclear power in the total installed capacity is on account
of its low capacity base. However, the installed capacity is now expected to increase
gradually, to 22480 MW (including PFBR, 500 MW being implemented by Bharatiya
Nabhikiya Vidyut Nigam Limited [BHAVINI]) by 2031 on progressive completion of
projects under construction and accorded administrative approval & financial sanction
by the Government of India.

(c) The average tariff of nuclear power in the financial year 2016-17 was 32.95
per unit, with tariffs of stations ranging from ¥1.07 in case of the oldest station TAPS
1 and 2 to ¥4.10 in respect of the latest station, KKNPP 1&2. The present tariff norms
for nuclear power are based on recovery of relevant costs and a return on equity of
15.5%, to be grossed up with normal tax rate applicable during each year of the tariff
period. The norms are similar to that notified by various Electricity Regulatory
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Commissions for other electricity generating technologies.

(d) Yes, Sir. Nuclear is a clean, environment friendly base load source of power
available 24X7. It also has huge potential which will ensure long term energy security
of the country in a sustainable manner. Therefore nuclear energy is an important
component of the country's energy mix and is being pursued along with other sources
of energy in an optimal manner.

Budgetary allocation to the Ministry

1123. SHRI BISWAJIT DAIMARY: Will the Minister of DEVELOPMENT OF
NORTH EASTERN REGION be pleased to state:

(@ how much fund/budgetary allocation has been given to the Ministry during
the period 2014-15 to 2017-18; and

(b) what are the projects that have been taken up during the above period?

THE MINISTER OF STATE OF THE MINISTRY OF DEVELOPMENT OF NORTH
EASTERN REGION (DR. JITENDRA SINGH): (a) The fund/budgetary allocation to
Ministry of Development of North Eastern Region during the period 2014-2015 to 2017-
2018 is given below:—

(X in crore)
2014-15 2015-16 2016-17 2017-18
Budget Estimates 2332.78 2362.74 2430.01 2682.45

Revised Estimates 1825.45 2000.14 2524.42 -

(b) Ministry of DONER has taken up projects under the following major schemes
during the above period:—

() Non-Lapsable Central Pool of Resources (NLCPR - State): Under this
scheme, resources for filling gaps in physical infrastructure in the North
Eastern Region, particularly in roads, power and water and in social sectors
are provided to the respective State Governments.

(i) Non-Lapsable Central Pool of Resources for North Eastern Region
(NLCPR)-Central: Under this scheme, funds are provided to some Central
Ministries/Departments for selected projects/schemes in the North Eastern
Region.
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(iii) Schemes of North Eastern Council: The North Eastern Council provides
funds mostly to the State Governments for projects in sectors like agriculture,
education, tourism, health, air connectivity, power, water development, tourism,
transport & communication, medical and health, etc.

(iv) Other projects taken up include North East Road Sector Development
Scheme: Special Packages for funding identified infrastructure and
development projects of the Bodoland Territorial Council, Karbi Anglong
Territorial Council and Dima Hasao Territorial Council and the externally
aided North Eastern Region Livelihood Project (NERLP).

Increase of population

1124. SHRI SHANKARBHAI N. VEGAD: Will the Minister of DEVELOPMENT OF
NORTH EASTERN REGION be pleased to state:

(@ whether Government has carried out any survey to find out the sharp
increase in population in the North Eastern Region; and

(b) if so, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF DEVELOPMENT OF NORTH
EASTERN REGION (DR. JITENDRA SINGH): (a) As per available information, no such
survey has been conducted. However, the data of Census 2011 shows that the decadal
increase in the total population in the North Eastern Region was 17.79 % over Census
2001, as compared to the all India decadal growth rate of 17.64% during the same
period.

(b) Does not arise.
Visit of PM to Myanmar

1125. SHRI DHARMAPURI SRINIVAS: Will the Minister of EXTERNAL AFFAIRS
be pleased to state:

(@ whether the Hon'ble PM has visited Myanmar recently and if so, the details
thereof;

(b) the details of the discussions held with his counterpart; and

(c) the details of outcome of the bilateral discussions with regard to mutual
cooperation?
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THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V.K. SINGH)]: () to (c) Prime Minister of India Shri Narendra Modi
paid a State Visit to Myanmar from September 5-7, 2017. During the visit, he held
bilateral discussions with State Counsellor Daw Aung San Suu Kyi and also called on
Myanmar President U Htin Kyaw. Bilateral, regional and international issues of mutual
interest, including cooperation in agriculture, connectivity, health, power and energy,
trade and investment, capacity building and culture were discussed. He also interacted
with the Indian origin and expatriate Indian community of Myanmar during his stay in
Myanmar.

Eleven bilateral documents were signed and exchanged by the two sides during
the visit. These covered cooperation in the areas of health, culture, capacity building,
maritime security and collaboration between key institutions. The visit has contributed
to consolidating and strengthening India's bilateral ties with Myanmar.

Safeguarding borders by herdsmen

1126. SHRI RANJIB BISWAL: Will the Minister of EXTERNAL AFFAIRS be
pleased to state:

(@ whether Government has taken note of the reports that China has urged
Tibetan herdsmen to set down roots in the border areas, safeguard the Chinese territory
and develop their homes there;

(b) if so, the details thereof;

(c) whether Government proposes to make a similar request to the Indian
herdsmen and motivate them to set down roots in the northern and eastern borders of
the country;

(d) if so, the details thereof and if not, the reasons therefor; and

(e) how Government provides/proposes to provide various facilities to them to
make them able to meet their daily household needs?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V.K. SINGH)]: (a) and (b) Government has seen media reports in
this regard.

(c) to (e) Government gives careful and specific attention to the improvement and
development of India's border regions in order to facilitate the livelihood, meet the
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special developmental needs, and promote the welfare of the citizens residing in those
areas. To this end, Government has been implementing Border Area Development
Programme (BADP) through the State Governments by building essential infrastructure
and implementing programmes such as construction of roads, bridges, safe drinking
water supply, health, agriculture and allied activities, Swatchh Bharat Abhiyan,
construction of toilets particularly for women, infrastructure in health, education and
sports sector, promotion of Rural Tourism/Border Tourism, etc.

Chinese objection over minister's visit to Arunachal Pradesh

1127. SHRI T. RATHINAVEL: Will the Minister of EXTERNAL AFFAIRS be pleased
to state:

(@ whether it is a fact that China has objected to the visit of the Union Minister
to Arunachal Pradesh, saying that such a visit is not conducive to peace in the region;

(b) if so, the details thereof;

(c) whether Government has made any objection to such reaction on the part
of China; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V.K. SINGH]: (a) to (d) China has made critical statements on the
visits of Indian leaders to Arunachal Pradesh, including the recent visit by Raksha
Mantri on 5 November 2017.

Government of India has rejected such statements and conveyed to the Chinese
side that the State of Arunachal Pradesh is an integral and inalienable part of India.
Indian leaders visit Arunachal Pradesh as and when they wish, just as they visit other
parts of India.

SC/ST officers posted in missions abroad

1128. SHRI PARTAP SINGH BAJWA: Will the Minister of EXTERNAL AFFAIRS
be pleased to state:

(@ the number of Indian Foreign Service (IFS) officers working in various
missions abroad, mission-wise;

(b) the number of such officers from Scheduled Caste (SC) and Scheduled Tribe
(ST) categories, mission-wise;
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(c) whether the officers belonging to SC/ST categories are considered for posting

in the missions;

(d) if so, the details thereof and if not, the reasons therefor along with the norms
laid down in this regard;

(e) the steps proposed to be taken to post IFS officers belonging to SC and
ST categories in the missions abroad as per the norms; and

() if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V.K. SINGH]: (a) to (f) The total number of IFS Officers working
in various Missions and Posts abroad is 512, of which the number belonging to SCs/
STs is 97. All officers, including those belonging to SC/ST categories, are considered
for posting abroad on the basis of relevant experience and overall suitability for the

assignment.
Indians affected by hurricanes in USA

1129. SHRI NARAYAN LAL PANCHARIYA: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(@ whether any Indians have been affected by recent hurricanes in USA,
(b) if so, the details thereof;

(c) whether Government has taken any steps to help Indians affected by the

hurricanes; and
(d) if so, the details thereof, if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V.K. SINGH]: (a) and (b) Hurricane Irma, Hurricane Harvey and
Hurricane Maria impacted the U.S. states of Florida, Texas, Georgia, Alabama and South
Carolina, besides the U.S. territories of U.S. Virgin Islands and Puerto Rico. The Grater
Houston Area, where about 150,000 Indians (NRIs/PIOs) reside, was severely affected.
No Indian citizen was killed or seriously injured due to the hurricanes. Two Indian
students of Texas A&M University died from drowning in the same period (although
not due to the hurricanes).
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(c) and (d) Following measures were taken by the Government to help the Indians
affected by the hurricanes:—

- Our Consulates in Houston and Atlanta set up 24x7 Control Rooms,
establishing emergency contact numbers and email IDs, which were widely
circulated.

- Arrangements for shelter, food and medical care were made by the Consulates
in partnership with Indian-American community associations, for NRI/PIOs
evacuated from affected areas.

- The Consulate in Houston evacuated to safety 250 Indian students studying
at the University of Houston who were stranded in the floods.

- The Consulates provided emergency Consular Services to Indians stranded
in affected areas, including to the families of the two students of the Texas
A&M University who lost their lives in this period.

- The Consulate in Atlanta assisted in evacuation of an 18 member-delegation
from the All India Federation of Master Printers which was stranded at
Orlando airport in Florida.

- The Consulate in Houston coordinated donations by Indian Diaspora for
relief and reconstruction efforts, which resulted in raising of over US $1

million donations.
Cases of trafficking through airports

1130. SHRI K. K. RAGESH: Will the Minister of EXTERNAL AFFAIRS be pleased
to state:

(@ whether any cases have been registered in India for trafficking of women
to Gulf countries through various Indian airports for sexual exploitation during the last
three years;

(b) whether any cases are registered in India for such human trafficking against
any recruitment agencies or agents during the above period;

(c) if so, the details of such cases registered, year-wise and State-wise; and

(d) the details of progress in inquiry into such cases?
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THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V.K. SINGH]: (a) Data relating to registration of cases of trafficking
of women to Gulf countries from Indian Airport is not maintained by the Ministry of
External Affairs.

(b) to (d) As and when complaints of illegal migration/numan trafficking, including
trafficking of women, are received, they are referred to the State Government for
investigation and prosecution. This Ministry only has the data of cases where the State
Government, after investigations, sought sanction to prosecute the accused. State-wise
number of cases referred to States/UTs, during the last year and the current year, are
given in Statement-1 (See below) and the number of cases, where prosecution sanction
was sought by the States, are given in Statement-11.

Statement-1

Details of the number of complaints referred to the State Governments/UTs during
2016 and 2017 for investigation and prosecution

Sl. No.  State/UT Number of complaints referred
2016 2017 (upto
30 November)

1 2 3 4
1 Andhra Pradesh 4 13
2. Bihar 5 4
3. Chandigarh 6 16
4, Chhattisgarh - 2
4. Delhi 50 B
5. Gujarat 5 7
6. Haryana 9 14
7. Himachal Pradesh 1 5
8. Jammu and Kashmir - 3
8. Karnataka 4 10
9. Kerala 18 14
10.  Madhya Pradesh 1 2

11 Mabharashtra 27 53
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1 2 3 4
12, Odisha - 2
13, Punjab 18 46
14.  Pudducherry - 1
15.  Rajasthan - n
16.  Tamil Nadu 27 26
17.  Telengana 5 16
18.  Uttar Pradesh 42 76
19.  Uttarakhand 2 6
20.  West Bengal 7 10
TotaL 231 430
Statement-11

State-wise and year-wise number of cases of illegal migration/human trafficking
where prosecution sanction sought by the States

Year Names of States/UT Number of cases in which Number of
Government seeking request received for issue prosecution
prosecution sanction of prosecution sanction  sanctions issued

1 2 3 4

2016 Andhra Pradesh & 9 9
Telangana
Kerala 4 4
Mabharashtra 2 2
Punjab 8 8
Rajasthan 4 4
Tamil Nadu 15 15
ToTAL L2 42

2017 Delhi 1 1

(upto Telangana 10 10

30.11.2017) Kerala 5 5




Written Answers to [28 December, 2017] Unstarred Questions 87

1 2 3 4
Goa 1 1
Punjab 3 3
Rajasthan 5 5
Tamil Nadu 5 5
ToTaL 30 0

POPSK in Telangana

1131. SHRI DEVENDER GOUD T.: Will the Minister of EXTERNAL AFFAIRS be
pleased to state:

(@ whether it is a fact that the Ministry had decided to open Post Office
Passport Seva Kendras (POPSK) in Adilabad, Medak, Khammam, Siddipet and Nalgonda
head post offices in Telangana;

(b) if so, the present status thereof and by when they would become functional
and start issuing passports; and

(¢) how many such POPSK selected in Phase | have become functional, so far,
and by when the remaining become functional?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V.K. SINGH]: (a) Yes. The Government has announced the opening
up of seven Post Office Passport Seva Kendras (POPSK) in Telangana - two POPSKs
at Warangal (Hanamkonda) and Mehbubnagar in Phase-I; and five POPSKSs at Adilabad,
Medak, Khammam, Siddipet and Nalgonda in Phase-II.

(b) and (c) Out of these seven POPSKs, two POPSKs announced in Phase-I at
Warangal (Hanamkonda) and Mehbubnagar have become functional. The Government
intends to complete the requisite formalities for the remaining locations like preparation
of the site, procurement of IT and non-1T equipment for setting up of the remaining
five POPSKSs in Telangana at the earliest.

Bilateral agreement with Switzerland

1132. SHRI RIPUN BORA: Will the Minister of EXTERNAL AFFAIRS be pleased
to state:

(@ whether Government has signed a bilateral agreement on automatic exchange
of information with Switzerland Government on tax related issues;
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(b) if so, the present status thereof; and

(c) the details of policy issues signed between the countries during the last
three years?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI M. J. AKBAR): (a) and (b) The Automatic Exchange of Information (AEOI)
between India and Switzerland is based on the Convention on Mutual Administrative
Assistance in Tax Matters (MAC) and the Multilateral Competent Authority Agreement
on Automatic Exchange of Financial Account Information (MCAA). India signed the
MCAA on 3 June, 2015 and Switzerland signed the MCAA on 19 November, 2014.
Thereafter, India and Switzerland signed a Joint Declaration on 22 November, 2016 to
introduce on a reciprocal basis the AEOI in tax matters beginning in the year 2018. A
mutual agreement as per Article 28 paragraph 6 of the MAC on the effective date for
exchange of information under MCAA has been signed between the two countries on
21 December, 2017, pursuant to which the automatic exchange of information will be
effective from 1.1.2018 with first transmission in 2019.

(¢)  Anumber of policy-related MoUs and Agreements have been signed between
India and Switzerland in the last three years. These include:

SI. No. Name of MoU/Treaty/Agreement/Joint Protocol/Joint
Programme of Cooperation, etc.

1 MoU on Cooperation in the fields of Skill Development as well as Vocational
and Professional Education and Training - signed in June, 2016

2. Agreement on Mutual Visa Exemption for Holders of Diplomatic passports
- signed in October, 2016

3 Technical Arrangement on the Identification and Return of Swiss and Indian
Nationals - signed in October, 2016

4, Arrangement for Dependent Person of Diplomatic, Consular, Technical and
Administrative Staff of Diplomatic and Consular Mission to Perform Gainful
Employment - signed in October, 2016

5. Joint Declaration on Automatic Exchange of Information on Tax Matters -
signed in November, 2016

6. MoU on Technical Cooperation in the area of Railway Safety and Technology
between Ministry of Railways and Federal Department of Environment,




Written Answers to [28 December, 2017] Unstarred Questions 89

Transport, Energy and Communication of Swiss Confederation - signed in
August, 2017

7. MoU between Konkan Railway Cooperation Ltd. (KRCL) and Swiss Federal
Institute of Technology Zurich (ETH Zurich) in the field of tunneling and
underground structures - signed in August, 2017

Tunnel construction by China on Brahmaputra river

1133. SHRI MOTILAL VORA:
SHRI RANJIB BISWAL:
Will the Minister of EXTERNAL AFFAIRS be pleased to state:

(@ whether Government is aware that China is planning to build a 1,000 km.
long tunnel to divert water from the Brahmaputra river;

(b) if so, the details thereof;

(c) whether Government has raised this issue with the Chinese Government and
if so, the reaction of the latter thereon; and

(d) the steps being contemplated by Government to stop such activities of
China?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V. K. SINGH]: (a) to (d) Government has seen media reports in this
regard.

Government has also noted that the Chinese Ministry of Foreign Affairs in a
public statement rejected such media reports as untrue.

As a lower riparian State with considerable established user rights to the waters
of the trans-border rivers, Government has consistently conveyed its views and concerns
to the Chinese authorities, including at the highest levels, and has urged them to
ensure that the interests of downstream States are not harmed by any activities in
upstream areas.

The Chinese side has conveyed to us on several occasions that they are only
undertaking run-of-the-river hydropower projects which do not involve diversion of the
waters of the Brahmaputra. We intend to remain engaged with China on the issue of
trans-border rivers to safeguard our interest.
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Various issues relating to trans-border rivers, including construction of hydro-
power dams, are discussed with China under the ambit of an institutionalized Expert
Level Mechanism which was established in 2006.

Problems faced by Indians in Gulf countries

1134. SHRI V. VIJAYASAI REDDY: Will the Minister of EXTERNAL AFFAIRS be
pleased to state:

(@ whether Ministry is aware of problems being faced by Indians in Gulf
countries, particularly in the last three years;

(b) whether Ministry is also aware that of about 10 lakh Indians working in
countries like Saudi Arabia, UAE, Bahrain, Oman, Kuwait Qatar etc. more than 2 lakh
are from Andhra Pradesh and Telangana States;

(¢) how Ministry is helping the Indians working in various Gulf countries in
view of their pathetic living conditions; and

(d) the reasons Government is not pursuing an agreement with Gulf countries
so that no Passport or Visa of any Indian workers should be taken by the employer?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V. K. SINGH]: (a) Indian Missions/Posts in the Emigration Check
Required (ECR) countries, mostly in the Middle East, from time to time report about
complaints received from Indian workers, regarding non-payment of salaries and denial
of legitimate labour rights and benefits such as non-issuance/renewal of residence
permits, non-payment/grant of overtime allowance, weekly holidays, longer working
hours, refusal to grant exit/re-entry permits for visit to India, refusal to allow the worker
on final exit visa after completion of their contracts and non-provision of medical and
insurance facilities etc. Incidents of confinement, abandoning of housemaids by their
sponsors have also been reported.

(b) The Government maintains the data in respect of Emigration Check Required
(ECR) passport holders, travelling legally to any of the 18 ECR countries for overseas
employment. The total number of Indian workers emigrating to six gulf countries during
the last three years was around 17.86 lakh and the total number of workers from the
State of Andhra Pradesh and Telangana for the same period was around 2.00 lakh.

(c) Immediately on receipt of such complaints, the same are addressed by the
Indian Missions by taking them up with the concerned local Government authorities
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for immediate resolution. The Government has taken several steps to safeguard the

interests of Indian emigrants to the Gulf countries, these are:

0]

(i)

(i)

(iv)

V)

(vi)

(vii)

®

The on-line MADAD portal enables the emigrant workers and their family
members to register their consular grievances on-line and track their redressal.

Grievances related to Overseas Employment in notified Emigration Check
Required (ECR) countries including gulf countries, can also be logged in
directly by emigrants/relatives or through the Overseas Workers Resource
Centre (OWRC) on eMigrate portal. These grievances are settled by
respective jurisdictional Protectors of Emigrants (PoEs) as per laid down
procedures.

Missions in Gulf countries also conduct Open Houses on a regular basis
where workers can seek redressal of their grievances.

A multi-lingual 24x7 Helpline of Overseas Workers Resource Centre (OWRC)
in New Delhi provides information, guidance and grievance redressal on all
issues and problems pertaining to overseas employment of Indian nationals.

Missions in Gulf countries have also established 24x7 helplines and Toll
Free help lines for the benefit of Indian workers to seek help.

An Indian Workers Resource Centre (IWRC) has been set up at Dubai and
four more IWRCs have been approved in Sharjah (UAE), Riyadh and Jeddah
(Kingdom of Saudi Arabia) and Kuala Lumpur (Malaysia), to provide guidance
and counselling on all matters pertaining to overseas Indian workers.

Migrant Resource Centres have also been setup in Kochi, Hyderabad,
Chennai and Lucknow to assist emigrants or their relatives to redress their
problems/complaints regarding overseas employment.

The Missions utilise the Indian Community Welfare Fund (ICWF) to provide
assistance to overseas Indian nationals in times of distress.

Suitable shelter homes have been temporarily set up to house distressed
Indian nationals has been setup in Bahrain, Kingdom of Saudi Arabia,
Kuwait, Qatar, UAE and Malaysia.

Labour and Manpower Cooperation MoUs/Agreements are already in place
with the six Gulf Cooperation Council (GCC) countries that provide the
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institutional framework to comprehensively discuss and review labour related
issues.

(d) In accordance with the Labour and Manpower Cooperation/Agreement,
Joint Working Group (JWG) meetings are held on regular basis to discuss various
labour related issues including the issue of taking away of passport. Most of the GCC
countries already have laws, which prohibit employers from taking away the passport
from their employees.

Stoppage of pilgrims for Kailash Mansarovar

1135. SHRIMATI RENUKA CHOWDHURY: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(@ whether China has stopped Indian pilgrims for Kailash Mansarovar from
entering its territory through Nathu-la in Sikkim;

(b) if so, the details thereof along with the reasons therefor; and

(c) the outcome of the discussion in the matter taken up by Government with
China?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V. K. SINGH]: (a) and (b) The Kailash Manasarovar Yatra via the
Nathu La route was not undertaken in 2017 after the Chinese Government cited
unfavourable conditions to ensure the safe and smooth conduct of the Yatra on this
route.

(c) The Government of India is engaged with the Chinese Government on this
matter. EAM also raised the issue with Chinese Foreign Minister during his visit to
India in early December, 2017.

Meeting with Foreign Ministers

1136. SHRI MAJEED MEMON: Will the Minister of EXTERNAL AFFAIRS be
pleased to state:

(@ the outcome of recent meetings with the Foreign Ministers of Tunisia,
Bahrain, Latvia, the United Arab Emirates (UAE) and Denmark;

(b) whether India tried to reinvigorate economic relationship in various sectors
like pharma, textiles, biotechnology, renewable energy, IT etc. with these countries; and
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(¢) whether Government is planning any reforms in any energy sector, civil
aviation especially in the capacity building with these countries?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V. K. SINGH]: (a) and (b) In meetings with Foreign Ministers from
Tunisia, Bahrain, Latvia, UAE and Denmark, ways and means of enhancing our bilateral
ties have been discussed, including to strengthen our trade and economic relations in
sectors such as energy, pharma and textiles. These countries have also been invited
to take advantage of the opportunities for trade and investment as a result of reforms
that have been undertaken in various economic sectors.

(¢) The Government of India is undertaking key reforms in the energy and civil
aviation sectors to improve capacity which inter-alia include a draft 'National Energy
Policy' released by NITI Aayog in June 2017 and an integrated civil aviation policy
announced in June 2016. India's relations with other countries have no bearing on its
internal reforms in these sectors.

Post Office Passport Seva Kendra

1137. SHRIMATI WANSUK SYIEM: Will the Minister of EXTERNAL AFFAIRS be
pleased to state:

(@ whether Government's initiative in setting up Passport Seva Kendras across
the country has caught up well with more than 90 PSKs and 58 facilities at select post
offices issuing more than 3,50,000 passports during the last year;

(b) whether out of 800 odd Head Post Offices in the country, more than 240
have been chosen for the first leg of post-office - PSK project implementation; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V. K. SINGH]: (a) to (c) The Ministry has expanded the outreach
by opening 15 additional Passport Seva Kendra (PSK) since May 2014 to take the total
number of PSK to 92 in the country. One more PSK at Siliguri in West Bengal is
scheduled to be inaugurated shortly taking the total number of PSK to 93.

The Ministry of External Affairs in association with the Department of Posts has
decided to open Passport Seva Kendras at the Head Post Offices (HPO) to be named
as 'Post Office Passport Seva Kendra' (POPSK). The Government has announced the
opening of 236 POPSK in two phases — 86 in Phase-I and 150 in Phase-1l. The list of



94  Written Answers to [RAJYA SABHA] Unstarred Questions

86 POPSK is given in Statement (See below). The list of 150 POPSK is given in
Statement-11 (See below). 59 POPSK out of the 86 announced in Phase-1 are functional
as on 22 December, 2017.

The Government intends to open POPSKSs in the HPOs in the country in such a
manner that there is a Passport Seva Kendra within a radius of approximately 50 kms.
to the citizens seeking to apply for a passport.

Owing to this expanded outreach, more than 1.08 crore applications related to
passport and passport related services were received during the period January -
November 2017 out of which nearly 4.33 lakh applications were received at the POPSK.
More than 1.03 crore passports were issued during this period There has been a growth
of 19% in the number of applications received during this period compared with the
corresponding period of 2016. Nearly 60,000 and 4,400 appointments are being released
respectively on daily basis at the PSK and POPSK.

Statement-1

List of POPSK announced in Phase-I

SI. No. State Locations
1 Andhra Pradesh Kurnool

2. Andhra Pradesh Kadappa

3 Andhra Pradesh Nellore

4. Assam Silchar

5 Bihar Purnia

6 Bihar Gopalganj
7. Bihar Mugzaffarpur
8. Bihar Bhagalpur
9. Bihar Siwan

10. Chhattisgarh Surguja

11. Daman Daman

12. Dadra and Nagar Haveli Silvasa

13. Delhi East Delhi

14. Delhi Noth East Delhi




Written Answers to

[28 December, 2017]

Unstarred Questions

95

SI. No. State Locations
15. Delhi North West Delhi
16. Delhi South Delhi
17. Delhi West Delhi
18. Goa South Goa
19. Gujarat Bhuj

20. Gujarat \eraval

21 Gujarat Palanpur
22. Gujarat Dahod

23 Haryana Hisar

24, Haryana Karnal

25. Haryana Faridabad
26. Himachal Pradesh Palampur
27. Himachal Pradesh Hamirpur
28. Jammu and Kashmir Leh

29. Jammu and Kashmir Udhampur
30. Jharkhand Jamshedpur
3L Jharkhand Dhanbad
32 Jharkhand Deoghar
33 Karnataka Belgaum
3A. Karnataka Devangere
35. Karnataka Hassan

36. Bihar Bettiah

3r. Karnataka Mysuru

38. Kerala Pathanamthitta
39. Kerala Kasargod
40. Lakshadweep Kavaratti
41. Madhya Pradesh Gwalior
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SI. No. State Locations

42. Madhya Pradesh Satna

43, Madhya Pradesh Jabalpur

44, Madhya Pradesh Vidisha

45. Maharashtra Aurangabad

46. Maharashtra Beed

47. Mabharashtra Ghatkopar

48. Maharashtra Mumbai North Central
49. Maharashtra Mumbai South Central
50. Mabharashtra Jalgaon

51. Mabharashtra Kolhapur

52. Mabharashtra Pimpri Chinchwad

53. Odisha Rourkela

54. Odisha Sambalpur

55. Odisha Koraput

56. Punjab Bhatinda

57. Punjab Gurdaspur

58. Punjab Patiala

59. Rajasthan Kota

60. Rajasthan Jaisalmer

61. Rajasthan Jhunjhunu

62. Rajasthan Bikaner

63. Rajasthan Jhalawar

64. Tamil Nadu Salem

65. Tamil Nadu \ellore

66. Telangana Mehbubnagar

67. Telangana Warangal (Hanamkonda)
68. Uttar Pradesh Agra

69. Uttar Pradesh Allahabad
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SI. No. State Locations

70. Uttar Pradesh Ayodhya

71 Uttar Pradesh Bijnaur

72. Uttar Pradesh Deoria

73. Uttar Pradesh Gautam Budh Nagar
(NOIDA)

74. Uttar Pradesh Gazipur

75. Uttar Pradesh Jhansi

76. Uttar Pradesh Mathura

7. Uttar Pradesh Meerut

78. Uttar Pradesh Pilibhit

79. Uttar Pradesh Sultanpur

80. Uttarakhand Almora

8L Uttarakhand Haldwani

82. Uttarakhand Nainital

83. West Bengal North Kolkata

84. West Bengal Asansol

85. West Bengal Nadia

86. West Bengal Raiganj (North Dinajpur)

Statement-11

List of POPSK announced in Phase-lI

SI. No. State Locations
1 Andhra Pradesh Anantpur

2. Andhra Pradesh Guntur

3. Andhra Pradesh Krishna

4. Andhra Pradesh Ongole

5. Andhra Pradesh Chitoor

6. Andhra Pradesh Srikakulam

7. Andhra Pradesh Rajamundry
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SI. No. State Locations

8. Arunachal Pradesh Changlang

9. Arunachal Pradesh Tirap

10. Assam Dhubri

11. Assam Dibrugarh

12. Assam Goalpara

13. Assam Karbi Anglong
14. Assam Kokrajhar

15. Assam Mangaldoi

16. Assam North Lakhimpur
17. Assam Sonitpur(Tezpur)
18. Assam Tinsukia

19. Bihar Begusarai

20. Bihar Buxar

21. Bihar East Champaran
22. Bihar Gaya

23. Bihar Madhubani

24, Bihar Samastipur

25. Bihar Supaul

26. Bihar Munger

21. Bihar Navada

28. Chhattisgarh Durg

29. Chhattisgarh Rajnandgaon

30. Delhi Krishna Nagar
3L Delhi Lodhi Road

32. Delhi Saket

33. Gujarat Anand*

3. Gujarat Bharuch
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SI. No. State Locations
35. Gujarat Bhavnagar
36. Gujarat Jamnagar
3r. Gujarat Junagadh
38. Gujarat Kheda

39. Gujarat Navsari

40. Gujarat Valsad

41, Haryana Bhiwani

42. Haryana Kaithal

43, Haryana Panipat

44, Haryana Yamunanagar
45, Haryana Narnaul

46. Haryana Rohtak

47. Haryana Sonipat

48. Himachal Pradesh Kangra

40. Himachal Pradesh Mandi

50. Himachal Pradesh Una

51 Jammu and Kashmir Anantnag
52. Jammu and Kashmir Baramulla
53. Jammu and Kashmir Kathua

54, Jharkhand Bokaro

55. Jharkhand Hazaribagh
56. Jharkhand Medininagar
57. Karnataka Bellary

58. Karnataka Bidar

50. Karnataka Raichur

60. Karnataka Shivamogga

61. Karnataka Tumakuru
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SI. No. State Locations
62. Karnataka Udupi

63. Karnataka Vijayapur

64. Kerala Chengannur
65. Kerala Idukki

66. Madhya Pradesh Balaghat

67. Madhya Pradesh Chhindwara
68. Madhya Pradesh Damon

69. Madhya Pradesh Dewas

70. Madhya Pradesh Hoshangabad
71. Madhya Pradesh Sehore

72. Madhya Pradesh Sidhi

73. Madhya Pradesh Ujjain

74. Madhya Pradesh Betul

75. Madhya Pradesh Shivni

76. Maharashtra Sindhudurg
7. Maharashtra Navi Mumbai
78. Maharashtra Dombivali
79. Maharashtra Wardha

80. Maharashtra Panvel

8L. Maharashtra Jalna

82. Maharashtra Latur

83. Maharashtra Nanded (N)
84. Mabharashtra Ahmednagar
85. Maharashtra Pandharpur
86. Maharashtra Sangli

87. Meghalaya Baghmara
88. Meghalaya Tura
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SI. No. State Locations

89. Odisha Balasore

90. Odisha Berhampur (Ganjam)
9L Odisha Bhawanipatna (Kalahandi)
92. Punjab Tarn Taran

93. Punjab Sangrur

9. Punjab Moga

95. Punjab SBS Nagar (Nawan Shahar)
96. Punjab Phagwara*

97. Puducherry Karaikal

98. Rajasthan Ajmer

99. Rajasthan Churu

100. Rajasthan Dungarpur

101. Rajasthan Hanumangarh

102. Rajasthan Karauli-Dhaulpur
103. Rajasthan Nagaur

104. Rajasthan Sriganganagar

105. Rajasthan Alwar

106. Rajasthan Chittorgarh

107. Rajasthan Banswada

108. Rajasthan Pali

109. Tamil Nadu Viluppuram

110. Tamil Nadu Namakkal

111, Tamil Nadu Tiruppur

112, Tamil Nadu Ramanathapuram
113. Tamil Nadu Cuddalore

114. Tamil Nadu Dindigul

115. Tamil Nadu Sivaganga

116. Tamil Nadu Virudhunagar
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SI. No. State Locations
117. Tamil Nadu Kanyakumari (N)
118. Tamil Nadu Perambalur
119. Tamil Nadu Pudukkottai
120. Telangana Adilabad
121. Telangana Medak
122. Telangana Khammam
123, Telangana Siddipet
124, Telangana Nalgonda
125. Uttar Pradesh Moradabad
126. Uttar Pradesh Rampur
127. Uttar Pradesh Aligarh
128. Uttar Pradesh Saharanpur
129. Uttar Pradesh Amethi
130. Uttar Pradesh Azamgarh
131. Uttar Pradesh Bahraich
132. Uttar Pradesh Ballia
133. Uttar Pradesh Balrampur
134. Uttar Pradesh Barabanki
135. Uttar Pradesh Basti
136. Uttar Pradesh Gonda
137. Uttar Pradesh Jaunpur
138. Uttar Pradesh Kushi Nagar
139. Uttar Pradesh Mau
140. Uttar Pradesh Sitapur
141 Uttar Pradesh Pratapgarh
142. Uttar Pradesh Rae Bareli
143. Uttar Pradesh Unnao
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SI. No. State Locations
144 Uttarakhand Pauri

145. Uttarakhand Roorkee

146. Uttarakhand Rudrapur
147. West Bengal Bardhman
148. West Bengal Barrackpore
149. West Bengal Darjeeling
150. West Bengal Malda

Treaty on prohibition of nuclear weapons

1138. SHRI HUSAIN DALWAI: Will the Minister of EXTERNAL AFFAIRS be
pleased to state:

(@ the reasons for India's non-participation in the deliberation on treaty on
prohibition of nuclear weapons;

(b) whether India is committed to universal, non-discriminatory and verifiable
nuclear disarmament;

(c) if so, the manner in which India proposes to achieve this goal; and

(d) whether India did not participate in the treaty because other nuclear weapons
possessing States also did not participate, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V.K. SINGH]: (a) India did not participate in the negotiations of the
Treaty on the Prohibition of Nuclear Weapons because of its concerns regarding the
impact of the Treaty on the existing disarmament machinery in particular the Conference
of Disarmament, which is the world's single multilateral disarmament negotiation forum
working on the basis of consensus.

(b) India continues to attach priority and remains committed to universal,
non-discriminatory and verifiable nuclear disarmament.

(c) India believes that this goal can be achieved through a step-by-step process
underwritten by a universal commitment and an agreed global and non-discriminatory
multilateral framework. In this regard, India supports the commencement of negotiations
on a Comprehensive Nuclear Weapons Convention in the Conference on Disarmament.
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(d) India's decision not to participate was based on its independent national
security and foreign policy assessment.

Defining urban areas

1139. SHRI R. VAITHILINGAM: Will the Minister of HOUSING AND URBAN
AFFAIRS be pleased to state:

(@) whether it is a fact that there is a need for new method to define urban areas;

(b) whether it is also a fact that as per Census of 2011, only 32.1 per cent area
falls under urban category, going by scientific definition India was 63 per cent urban
in 2015;

(c) whether due to rapid urbanizations, these traditional measures are inadequate
to capture the complex phenomenon, especially when we study this at the state or local
level; and

(d) if so, the steps being considered by Government in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) Presently, there is no proposal in the
Ministry of Housing and Urban Affairs to change the definition of urban areas.

(b) As per the Census, 2011, published by the Office of the Registrar General
& Census Commissioner of India, the percentage of urban population is 31.2%.

(c) and (d) The Registrar General, India has defined urban areas in different
categories viz. Statutory Town, Census Town, City, Urban Agglomeration and Out
Growth in Census 2011. The Ministry of Housing and Urban Affairs follows the
categorization as defined by the Registrar General, India.

India as sponsorer of Karachi Literature Festival

1140. SHRI K.R. ARJUNAN: Will the Minister of EXTERNAL AFFAIRS be pleased
to state:

(@ whether it is a fact that India was one of the sponsorers of Karachi Literature
Festival;

(b) if so, the details thereof;

(c) whether it is also a fact that Government has financed the visit of many
Indian authors and publishers to the said festival; and

(d) if so, the details thereof?
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THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) VK. SINGH]: (a) No.

(b) Does not arise.
(c) and (d) ICCR provided travel support to the following:
() Ms. Mamang Dai
(i) Ms. Preeti Shenoy
(iii) Ms. Urvashi Butalia
(iv) Mr. Saif Mahmood
Release of fishermen by Sri Lankan and Pakistani Navies

11141. CH. SUKHRAM SINGH YADAV:
SHRIMATI CHHAYA VERMA:
Will the Minister of EXTERNAL AFFAIRS be pleased to state:

(@ the details of Indian fishermen detained by Pakistani and Sri Lankan navies
who were fishing in the territorial waters of the country during the last three years;

(b) the number of Indian fishermen currently kept in custody by Sri Lankan and
Pakistani navies;

(c) the steps taken towards release of such Indian fishermen kept in custody
of Sri Lanka and Pakistan and the number of fishermen released during the last three
years; and

(d) the number of requests received at various level to get fishermen released
and to bring them back to our country?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V.K. SINGH]: (a) and (b) The details of Indian fishermen detained
by Sri Lanka and Pakistan during the last three years are given below:

SI.No.  Year No of fishermen arrested

Sri Lanka Pakistan
1 2 3 4
1 2014 787 435
2. 2015 454 370

tOriginal notice of the question was received in Hindi.



106  Written Answers to [RAJYA SABHA] Unstarred Questions

1 2 3 4

3 2016 290 316

4, 2017 (till 22 440 387
December)

As on 22 December 2017, the number of Indian fishermen in the custody of Sri
Lanka is 140. As per available information, there are 537 believed to be Indian fishermen
in Pakistan's custody as on 22 December 2017.

(c) Government has regularly taken up with the Governments of Sri Lanka and
Pakistan, the matter of early release and repatriation of India fishermen. Our High
Commissions in Colombo and Islamabad provide humanitarian and legal assistance to
the apprehended fishermen.

With Sri Lanka, the fishermen issues have been raised at the highest level
including by the Prime Minister with the Sri Lankan Prime Minister during the latter's
visit to India in November 2017. External Affairs Minister had also raised the matter with
the Sri Lankan President and Prime Minister during her visit to Colombo earlier this
year. This also figured in EAM's discussion with the Minister of Foreign Affairs of Sri
Lanka during the latter's visit to New Delhi in September 2017.

Following the 2+2 initiative in November 2016 when the Foreign and Fisheries
Ministers of the two countries met in New Delhi, a bilateral Joint Working Group (JWG)
mechanism was institutionalized to address the fishermen issues. It was also agreed
that Ministers for Fisheries of the two countries meet every six months to review the
progress. So far three rounds of the JWG meeting have been held. The 3rd meeting of
the JWG and the 2nd Ministerial meeting held on 13 October and 14 October 2017
respectively in New Delhi took stock of the measures taken by both sides to address
the fishermen issues pending a permanent solution. As on 22 December 2017, 351
Indian fishermen have been released by Sri Lankan authorities in 2017. Sustained
diplomatic efforts continue to secure the release of the remaining Indian fishermen from
Sri Lankan custody.

The state of bilateral relations between India and Pakistan impinges on the release
and repatriation of Indian fishermen. Even in the absence of a structured bilateral
dialogue, both sides have released fishermen. In 2017, we have successfully secured
the release and repatriation of 363 Indian fishermen, including 245 Indian fishermen who

have been repatriated in the last six months. Further, Pakistan's Ministry of Foreign
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Affairs has conveyed on 18 December 2017, the decision of Government of Pakistan
to release/repatriate 291 Indian fishermen in batches of 145 and 146 on 29 December
2017 and 08 January 2018 respectively.

The number of Indian fishermen released from the custody of Sri Lanka and
Pakistan during the last three years is given below:

SI.No.  Year No of Fishermen released *
Sri Lanka Pakistan
1 2014 1045 185
2. 2015 375 448
3 2016 333 410
4. 2017 (till 22 351 363
December)

(*This number also includes fishermen arrested in previous years and not released earlier)

(d) Government continues to receive requests at various levels, including from
Chief Ministers of the concerned States, highlighting cases of arrest of Indian fishermen
by Sri Lankan and Pakistani authorities. Government of India attaches the highest
priority to the safety, security and welfare of Indian fishermen.

Crime against Indians living in Gulf countries

1142. SHRIMATI THOTA SEETHARAMA LAKSHMI: Will the Minister of
EXTERNAL AFFAIRS be pleased to state:

(@ whether there have been reports of mistreatment and crime against Indians
living in the Gulf countries and if so, the details thereof;

(b) the reaction of Government thereto; and

(c) the details of steps Government has taken to address the concerns of crime

against Indians in these countries?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V.K. SINGH]: (a) Indian Missions and Posts in Gulf countries have
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received complaints from Indians both male and female workers in Gulf countries
regarding mistreatment. A majority of these pertain to labour disputes (non-payment or
delay in payment of salaries and other benefits such as medical and insurance, refusal
of leave or exit/re-entry permits for visits to India, denial to arrange the final exit visas
to the worker for return to India after completion of the contract, etc.) and maltreatment
on the part of the employers. Most of the cases pertain to labourers, who do not have
proper employment contract, and have migrated in violation of Government norms for
recruitment of Emigration Check Requirement (ECR) workers from India. In some cases,
female workers are taken by unauthorized Indian Recruiting Agents on a Tourist visa
to a third country and then are sent to Gulf countries on employment visa to bypass
Government's safeguards put in place for protection of female workers. The Indian
Missions/Posts in Gulf countries, in addition, receive complaints about the cheating
done by the Indian recruiting agents, who send the workers (both female & male) using
illegal means. Missions have reported that our nationals are not object of targeted

crimes.

(b) and (c) The safety, security and well-being of Indians abroad is among the
top priorities for the Government of India. Our Missions and Posts abroad remain
vigilant and closely monitor any incident of attack/complaints of mistreatment against
Indians. Such incidents are immediately taken up with the concerned authorities for
taking action, as appropriate, to ensure that the cases are properly investigated and
guilty punished.

The Government has strengthened its online mechanism for addressing the
grievances of all overseas Indians. In this connection, Ministry has launched an online
Consular Services Management System, called 'Madad Portal' since February 2015 in
order to provide consular assistance expeditiously to Indian nationals who are in
distress in foreign countries. The complaints are monitored in the Indian Missions and
the Ministry at various levels till their final resolution. Emigration Check Required (ECR)
category emigrants or their relatives can log in their grievances relating to overseas
employment on the e-Migrate portal or through Overseas Workers' Resource Centre
(OWRC) "Helpline. In addition, Indian nationals can contact Indian Missions/Posts for
assistance through Missions' 24x7 emergency phone numbers/helplines which are
available on Ministry/Missions'/Posts website, email, by post, SMSs, personal visits/
walk-ins, open house meeting, etc. including the social media, such as, facebook,
twitter, etc.
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Fame- India scheme

1143. PROF. M.V. RAJEEV GOWDA: Will the Minister of HEAVY INDUSTRIES
AND PUBLIC ENTERPRISES be pleased to state:

(@ the number of hybrid and electric vehicles supported under Faster Adoption
and Manufacturing of (hybrid) Electric \ehicles in India (FAME) scheme;

(b) whether Government has withdrawn incentives given to mild hybrid vehicles
under the scheme;

(c) if so, the reasons therefor;

(d) whether Government has any plans to subsidize expensive battery
components of electric vehicles; and

(e) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES (SHRI BABUL SUPRIYO): (a) Till 30th November 2017, the
Government has extended demand incentives to 1,63,997 hybrid/electric vehicles (XEVS)
under FAME India Scheme.

(b) and (c) The phase-l1 of FAME India Scheme, which was originally for a period
of 2 years i.e. up td 31st March 2017, was extended for a further period till 31st March
2018, with slight modification to the extent of discontinuation of the available benefits
to the Mild Hybrid technology under the scheme with effect from 1st April 2017.

The notification of the scheme provides for its review appropriately based on the
outcome and experience gained in the Phase 1 of this scheme. Accordingly, based on
the third party evaluation of phase-1 of the FAME India Scheme, the benefits available
to mild hybrid technology was withdrawn.

(d) and (e) At present, there are no plans to subsidize expensive battery
components of electric vehicles/in the Department of Heavy Industry, Ministry of
Heavy Industries & Public Enterprises. However, R&D projects and EV technologies,
including for battery development, are being supported under FAME India Scheme. The
existing FAME India Scheme does not provide for extending demand incentive to
battery components of electric vehicles.
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All electric vehicles by 2030

1144. SHRI C.M. RAMESH: Will the Minister of HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES be pleased to state:

(@ whether it is practically possible for the country to have all electric vehicles
by 2030;

(b) whether it is a fact that the Ministry has recently decided to have an Electric
Vehicle Policy;

(c) whether it is also a fact that recently a meeting was held between the
Ministers of Road Transport and Highways, Environment Forest and Climate Change,
Power, Finance, etc. in this regard; and

(d) if so, the outcome thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES (SHRI BABUL SUPRIYO): (a) to (d) At present, no proposal for
the country to have all electric vehicles by 2030 is under consideration of Department
of Heavy Industry, Ministry of Heavy Industries & Public Enterprises. However, to
promote electric/hybrid vehicles in the country, the Department of Heavy Industry
formulated FAME India Scheme [Faster Adoption and Manufacturing of (Hybrid &)
Electric Vehicles in India]. The phase-I of this scheme, which was originally for a period
of 2 years commencing from 1st April 2015, is under implementation. The phase-I has,
however, been extended till 31st March 2018 with slight modification to the extent of
discontinuation of the available benefits to the Mild Hybrid technology under the
scheme with effect from 1st April 2017. The scheme was drawn up in fulfillment of the
National Electric Mobility Mission Plan 2020.

Department of Heavy Industry, Ministry of Heavy Industries & Public Enterprises
has not convened any meeting with Ministries of Road Transport & Highways;
Environment, Forest & Climate Change; Power; Finance, etc. in connection with Electric
Vehicle Policy recently.

MoU between BHEL and foreign entities

1145. DR. R. LAKSHMANAN: Will the Minister of HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES be pleased to state:

(@ whether Government reviewed any Memorandum of Understanding (MoU)
entered between BHEL and other foreign entities few years back in terms of financial
gain that have accrued after the execution of MoUs;
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(b) if so, the details thereof;

(c) whether Government proposes to enter into any MoUs between BHEL and
other foreign entities/companies in the coming days; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES (SHRI BABUL SUPRIYO): (a) No such review of the Memorandum
of Understanding's (MoU's) entered into by Bharat Heavy Electricals Limited (BHEL)
with foreign entities/companies was undertaken during the last three years and current
year (April to December 2017).

(b) Not Applicable in view of (a) above.

(c) As on date, there is no MoU currently being envisaged by BHEL to be
entered into by the Company with foreign entities/companies in the coming days (i.e.
December 2017 to March 2018 period).

(d) Not Applicable in view of (c) above.
Encouraging private investors in affordable housing schemes

1146. SHRI K. RAHMAN KHAN: Will the Minister of HOUSING AND URBAN
AFFAIRS be pleased to state:

(@ whether it is a fact that a new policy under the Public Private Partnership
(PPP) mode has been released to encourage private investors in Affordable Housing
Schemes;

(b) the incentives that Government is proposing to provide to the private

investors in this scheme; and

(c) what would be the proportion of the land and it's cost between Government
and the private investors for this project?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): () to (c) The Ministry has formulated 'PPP
Models for Affordable Housing' to enable/States and Union Territories (UTs) to facilitate
private sector participation in order to meet the growing need of affordable housing in
the country.



112 Written Answers to [RAJYA SABHA] Unstarred Questions

There are eight such models for guidance and adoption by the States/UT/Public
Authorities. These models deal with issues affecting delivery of affordable housing and
different approaches to tackle implementation issues. Six of these models have been
constituted for projects on government land and two PPP models on privately owned
land.

Land and Colonisation are State subjects and, therefore, it would be for the State/
UT Government/Public authority to work out the costs and financing arrangements with
the private developers.

Condition of Type Il quarters in Kalibari Marg, New Delhi

1147. SHRI DILIP KUMAR TIRKEY: Will the Minister of HOUSING AND URBAN
AFFAIRS be pleased to state:

(@ whether it is a fact that Government type Il quarters situated at Kalibari
Marg, New Delhi are in a crumbling state and need urgent repair for safety of residents;
and

(b) if so, the action plan of the Ministry for proper maintenance and upkeep of
these quarters?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) and (b) Some of the blocks of Type Il
quarters in Kalibari Marg are found to be under stress requiring extensive repairs. The
Indian Institute of Technology, Delhi has been requested to examine the buildings to
ascertain the exact extent of damage. Meanwhile, based on the visual examination, some
of the flats have already been declared as dangerous. The Directorate of Estates has
initiated action for vacating these flats by allotting alternate accommodation to the
residents. Action has been initiated for undertaking immediate repairs wherever required.

Regulation of vending zones/sites

1148. DR. VIKAS MAHATME: Will the Minister of HOUSING AND URBAN
AFFAIRS be pleased to state:

(@) whether States are mandated to regulate street vending through demarcation
of vending zones and if so, the details thereof;

(b) the criteria adopted for allocation of vending zones/sites for tehbazari/street
vendors;
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(c) whether any rent is charged from vendors and if so, the details of rent
collected by the States during the last three years, State-wise;

(d) whether officials of local agencies and police are allegedly involved in
harassment of street vendors and if so, the details thereof; and

(e) the strategy formulated/being formulated, by Government to help the States
in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) and (b) The Street Vendors (Protection
of Livelihood and Regulation of Street Vending) Act, 2014", inter alia, provides for
preparation of town vending plan which includes determination of vending zones,
restricted vending zones and no-vending zones by the Urban Local Bodies/Local
authorities based on local conditions in their respective jurisdictions. As per provisions,
the Town Vending Committee (TVC) shall ensure that all existing identified street
vendors are accommodated in the vending zones subject to a norm conforming to two
and half per cent of the population of the specified area. Further, the local authority
may, on the recommendations of the TVC, declare a zone or part of it to be a no-vending
zone for any public purpose and relocate the street vendors in that area, in such a
manner as may be specified in the scheme.

(€) As per Act, the local authorities of States/UTs may make bye-laws to
provide, inter-alia, for issues such as regulation of the collection of maintenance
charges, taxes and fees in the vending zones. No such data on the collection of rent/
fee from the vendors is maintained by the Ministry of Housing and Urban Affairs.

(d) and (e) The Act provides that no street vendor carrying out the street vending
activities in accordance with the terms and conditions of his certificate of vending shall
be prevented from exercising such rights by any person or police or any other authority
exercising powers under any other law for the time being in force. The provisions of
the Act are being implemented by states in their respective territories.

Setting up of STPS in cities

1149. SHRI SAMBHAJI CHHATRAPATI: Will the Minister of HOUSING AND
URBAN AFFAIRS be pleased to state:

(@ whether Government has not prioritised setting up of sewer treatment plants
in tier-1 and 1l cities with the result that nearby water bodies and rivers are getting
heavily polluted;
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(b) if so, the reasons therefor; and

(c) the list of tier-1 and Il cities wherein STPs have been set up during the last
three years?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) and (b) The Government of India have
launched the Atal Mission for Rejuvenation and Urban Transformation (AMRUT) for
basic urban infrastructure developments in five hundred mission cities/towns. Sewerage
is one of the admissible components eligible for grant of Central assistance under
AMRUT. It consists of (i) decentralized, networked underground sewerage systems,
including augmentation of existing sewerage systems and sewage treatment plants,
(ii) rehabilitation of old sewerage system and treatment plants. Till 26 December, 2017,
a sum of 32,456 crore including State share has been approved for sewerage treatment
plants under AMRUT.

(¢) Under National River Conservation Plan (NRCP), sixteen sewerage treatment
plants have been commissioned during last three years. The State-wise, town-wise
details are given in the Statement.

Statement

State-wise/town-wise details of Sewage Treatment Plants constructed under
National River Conservation Plan (NRCP) during the
last three years (2014-15 to 2016-17)

SI.No.  State Name of Towns No. of STPs Capacity created
commissioned (in million litres
per day)
1 2 3 4 5
1 Maharashtra Kolhapur 1 54.00
Sangli 1 27.00
2. Punjab Hoshiarpur 1 30.00
Jallandhar 3 85.00
Banga 1 3.00
Nawanshehar 1 6.00
Phagwara North 1 8.00

Phillaur South 1 3.00
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1 2 3 4 5
Mukerian 1 5.00
Tanda 1 4.00

3. Gujarat Surat 1 53.00

4, Sikkim Ranipool 1 127
Singtam 1 0.66
Gangtok 1 3.90
TotaL 16 283.83

Non-tectonic system for construction

1150. SHRI K.C. RAMAMURTHY: Will the Minister of HOUSING AND URBAN
AFFAIRS be pleased to state:

(@ the status of implementation of Housing for All project in the country, State-
wise;

(b) whether it is a fact that NBCC is in the process of importing new technology
called Non-Tectonic System from Hungary, US and Russia which helps in completing
construction of a house in 7-10 days; and

(c) if so, the details of such technology and the status of procuring the same
by NBCC?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) The State-wise implementation status of
Housing for All project in the country is given in Statement (See below).

(b) An Memorandum of Understanding (MoU) has been signed by the NBCC
(India) Limited with Gremound Engineering Limited of Hungary on 5 July, 2016 in order
to explore the possibilities to establish a Joint \enture Partnership between the Parties
to promote Non-Tectonic Open Building System in India for faster construction. As far
as US and Russia are concerned, there is no such proposal as of now.

(c) Gremound Non-Tectonic System is basically a combination of mass scale
industrial production of gypsum to be used as a shuttering material and concrete of
special recipe and consistency for quick setting. The above technology also needs
special machineries for execution. Once the technology is approved by the Building
Materials and Technology Promotion Council (BMTPC) and included by the Central
Public Works Department (CP WD) in the Specification and Schedule of Rates (SoR),
the same may be procured by the NBCC (India) Limited.



Unstarred Questions

[RAJYA SABHA]

116  Written Answers to

o€ o€ 8 09¥ 28T v 06°8T v z (LN) m@ pue ueweq 6
(Ln) 1eneH
65¢ 65¢ 0g. 876'C vv°0T 1G6°Gh 66°0ET z T JTeBeN pue eipeq '8
61T €18'C TOT'LT 602'T9 €1'6G2 12°€88 €T'¥88'c 122 89T yleBsieyyo L
e e e 7€ 89'0 89'0 vL'S - T (LN) ytebipueyd 9
870t ape's 862°'1S LT0'G2'T 8T°G6S Zv'v00'C Ze°8TL'S 922 ovT feyig g
€91 €91 GS6'ST 97€'69 96°09T T8°0v0'T ¥8'61T'C €91 86 Wessy/ 84
qT qT Z6S'T 0.2'S €0°LG 0¥'€0T 8.°68T 2z 62 usapeid [eyoeunly £
96.'9T ¥6.'T¢ GZ0'TL'T  22L'TP'S ¥8'590'T G99YT'8 8L €TT'TE 892 TTT Usapeld elypuy "z
(LN) puersi
- - - 609 - ¥1'6 96°€S € T 1eQOOIN pue uewepuy T
1T 0T 6 8 L 9 g v > Z T
uononisuo)
10} pasesjay paAjoAu|
paidnaoo  palsjdwo)  papunolo paAjoAu| 90ULISISSY 90ULISISSY paJapisuod UOISSIA n)
S9SNoOH S9SNOH S9SNoOH S9SNoOH |ellusd |elusad JUsWISaAU| m_mwoao._n_ a9yl ul \COH_._._w._.
('soN) (81010 ur ) 108l014 papnjoul uoluny/anels
ssalboid [edaisAyd ssalboid [eroueul 10 JaquinN SaI0 8yl JOo aweN ‘ON IS

(uegan) |1V Joj BuisnoH - euelop semy LIUBRN Ueypeldd JO sniels uoneuswsajdw| asim-a1els

luswiarels



117

Unstarred Questions

[28 December, 2017]

Written Answers to

€e

2e0'e

14514

14

i
669'C¢

1007

2e8'T
£09'8¢
026'S¢
181
161
9WwL'T
9G.'vY
¥S

292’1

€e
20€'e
[4°17
14514

14

i
669'C¢

298'L¢

898'T
Gyy'ee
80¢€'LC
181
161
aWL'T
vLv'vS
¥S

292’1

0€e'e
689'C¢
Gve'C
GLG'T
17
€18'C
¥20'€9

86Y'¥T'C

T.8'6T
€T5'56
0€v'09
€8y
GLG'T
0es'y
8TY'TV'T
¥S

292'T

928's
T€0'08
€9G'ET
vI6'€T
08L
29v'9¢
812°¢9'T

€08'85'c

20T'CL
G¥8'02'¢C
TL2'92'T
6056
GZ6'Y
88T'6¢
€6E'T8'T
¥S

292’1

L9°€¢
LE'S0E
9€'48
9881
1¢°S
916497
90°€98

¥9'82G'T

61°G6T
9T'.9L
08'vS¥
8G°L1
ceLe
08'TET
90'TY¥'T
0T'T

11°9¢

6v°'.8
9'¥8¢'T
€€'6¢e
00'9T¢
8Tl
68'96€
6Y°285'C

16'667'S

99°0TT'T
16'ST9°E
92'206'T
ETAYAS)
0.6
¥6'66S
06°G89'C
0T'T

1T°9¢

ST'9v¢
¥0'682'¢
8€'GEE
8T'€6¢
L9°EE
¢0'089
€G°986°LT

GL'¥06°CC

0€'¥82'¢C
69'TTE0T
LEYY9'S
ST'0LY
0€'vce
8zeer’e
69'TVECT
288

€8'v6T

v0¢

€T

97

ve

6L

00§

¥9¢

T06

6¢¢

09

9¢€

68

90¢

it

€¢

€¢

0T

8¢

€LE

6.€

€6

T.¢

114

08

¥S

08

TLT

Vi

(1n) Ausyanpnd
BYSIPO

puejebeN

weJozi|n
eAefeyban
Indiuey
eljyseseyeN
ysapeid eAypeiN
(LN) desmpeysxeT
elesoy

exerRUIRY
pueyreyr
Jlwysey| pue nwuwer
ysapelid [eyoewiH
eueAleH

rrelhg

€09

(LN) wiea

‘Lc

‘9¢

'S¢

ve

‘€¢

K44

‘T¢

‘0¢

6T

8T

LT

o7

qT

Vi

€T

<t

17

o1



Unstarred Questions

[RAJYA SABHA]

118 Written Answers to

LyT'9G'C GT/'G6'C  TYS'SC'vT ¥IS'66'TE  29°0LLCT Tvevs'ey 96 vre'CL'T 1299 €6C'y WL0] ANVEY
99T've 99T've 06.'89 9/G'SY'T 60706 9'66T'C 622109 €qT Gel [ebusg 1s3m  "9€
€08'T 678'T 66.'v €6¢'CT €0°¢CTT ¥.'89¢ €1°99L €9 16 pueyderenn  'Ge
860°L T€C'L 06€°CT G6Z'VL'T LWASI% 0C'T8L'C 78€€8'9 96v €99 ysspeid Jenn  ve
ovy'L ovy'L 99T'TY 158'8. ¢STEY /8°STC'T €7°09T'C 144 0¢ eindul  eg
96 99T G6T'TC'T  0.868'T 0S5'v0S 06258'2 /8°988'ET 9ve 89 euebuejal  ‘zg
vee'6e 0€L'ze 96.°0v'c  659'C6'E 29°0L9'T 2E656'S 2S5 9ET'ST G0L'T 999 NPeN lwel  'T€
T T 0¢ 91§ L20 vL'L EVET 17 8 wppls - '0€
8.6°L 869°9T TZ8'ee 20v'TS 09°¢6€ 8€'768 08'699°¢ TL €81 ueysefey 62
26T'T 26T'T T0€°0T GTE'EY 8L°€8 86°CT9 91°'852'T 6¢¢E €91 qelund "8
17 0T 6 8 L 9 S 14 € 14 T




Written Answers to [28 December, 2017] Unstarred Questions 119

Status of NERUDP

1151. SHRI MANISH GUPTA: Will the Minister of HOUSING AND URBAN
AFFAIRS be pleased to state:

(@ the status of completion of the North-Eastern Region Urban Development
Programme (NERUDP); and

(b) the amount of funds released, so far, under the NERUDP?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) The North Eastern Region Urban
Development Programme (NERUDP) is scheduled for completion by 22 June, 2019.

(b) An amount of ¥ 589.65 crores has been released so far under the NERUDP.
Water and sewerage systems in cities under AMRUT

1152. SHRI MANISH GUPTA: Will the Minister of HOUSING AND URBAN
AFFAIRS be pleased to state:

(@ the number of cities out of the 500 covered cities that have received universal
coverage of water and sewerage services under the Atal Mission for Rejuvenation and
Urban Transformation (AMRUT), State-wise; and

(b) the percentage of households in these 500 covered cities that have access
to a tap with assured supply of water and a sewerage connection, State-wise?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) and (b) Water supply and sewerage is
a State subject. Government of India is supplementing the efforts of State/Union
Territory (UT) Governments in this regard. The Atal Mission for Rejuvenation and
Urban Transformation (AMRUT) was launched in June, 2015 for providing urban
infrastructure for basic amenities, namely water supply, sewerage and septage
management, storm water drains, parks and green spaces and non-motorised urban
transport, in 500 cities. The main objective of the Mission is to achieve universal
coverage of water supply followed by sewerage in these 500 cities.

States/UTs are empowered to plan, identify and prioritize individual projects in
Mission Cities. The States/UTs are also provided with complete delegation regarding
all aspects of project implementation. The Ministry of Housing and Urban Affairs only
approves State Annual Action Plans.
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Service Level Improvement Plans (SLIPs) are prepared by the concerned Urban
Local Bodies (ULBs) covering the analysis of gap in service level and plan to bridge
this gap. States/UTs have prepared State Annual Action Plans (SAAPs) based on SLIPs
prepared by ULBs and forwarded to the Ministry of Housing and Urban Affairs for
approval. As per SAAPs submitted by States/UTs, the State-wise percentage of
households having access to tap water with assured supply and those having sewerage
connection in AMRUT cities in the year 2015-16 is given in Statement (See below).

Under the AMRUT Mission, States/UTs have proposed the SAAPs of T 77,640
crore, wherein 50% of the total investment proposed is in water supply sector and 42%
in sewerage sector. The Ministry has approved the State Annual Action Plans submitted
by States/UTs and the projects approved under the Mission are at various stages of
implementation.

Statement

Details of percentage of households having access to tap water with assured
supply and sewerage connection in AMRUT cities in the year 2015-16.

SI. No. States % of households having % of households

access to tap water with having sewerage
assured supply connection

1 2 3 4

1 Andaman and Nicobar 90% 0%

2. Andhra Pradesh 52% 13%

3 Arunachal Pradesh 85% 0%

4. Assam 67% 0%

5 Bihar 30% 10%

6 Chandigarh 89% 100%

7. Chhattisgarh 45% 5%

8. Dadra and Nagar Haveli 50% 0%

9. Daman and Diu 15% 0%

10.  Delhi 81% 55%

11.  Goa 95% 56%

12, Gujarat 96% 40%
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1 2 3 4

13. Haryana 3% 5%
14, Himachal Pradesh 4% 54%
15, Jammu and Kashmir 65% 14%
16.  Jharkhand 37% 0%
17.  Karnataka 59% 48%
18.  Kerala 54% 4%
19.  Lakshadweep 0% 0%
20.  Madhya Pradesh 55% 12%
21.  Maharashtra 7% 51%
22, Manipur 38% 0%
23. Meghalaya % 0%
24.  Mizoram 80% 10%
25.  Nagaland 30% 10%
26.  Odisha 32% 12%
27. Puducherry 95% 55%
28.  Punjab 62% 78%
29.  Rajasthan 67% 34%
30.  Sikkim 75% 50%
31 Tamil Nadu 54% 23%
32.  Telangana 57% 11%
33.  Tripura 5% 10%
34.  Uttar Pradesh 59% 12%
35, Uttarakhand 68% 23%

36.  West Bengal 44% ™%
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Interest subsidy applicants

1153. SHRI A. K. SELVARAJ: Will the Minister of HOUSING AND URBAN
AFFAIRS be pleased to state:

(@ whether it is a fact that there has been a good response to Affordable
Housing Scheme;

(b) whether it is also a fact that as per Government estimates by August, 2018,
the applications for interest subsidy would reach 50,000;

(c) whether only 36,526 applicants of economically weaker section and low
income group have got the interest subsidy under the urban housing mission since
June, 2015; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) The Ministry of Housing and Urban
Affairs has launched the Pradhan Mantri Awas Yojana (Urban)[PMAY (U)] mission on
25.06.2015 to provide Central assistance to the implementing agencies through States
and Union Territories (UTs) for providing houses to all eligible families/beneficiaries.
The Mission comprises four components viz. In-Situ Slum Redevelopment (ISSR);
Affordable Housing through Credit-Linked Subsidy; Affordable Housing in Partnership
(AHP); and subsidy for Beneficiary-Led individual house construction (BLC).

Affordable Housing in Partnership with Public and Private sector is a component
under the PMAY (U) mission. So far, 972 projects for construction of 11,38,832 Houses
of EWS category have been sanctioned under this vertical of PMAY (U) in various
States/UTs.

(b) to (d) Under Credit Linked Subsidy Scheme (CLSS) for EWS/LIG component
of the Pradhan Mantri Awas Yojana (Urban) [PMAY (U)], beneficiaries of Economically
Weaker Section (EWS) and Low Income Group (LIG) not owning a pucca house
anywhere in India and seeking housing loans from Banks, Housing Finance Companies
and other such identified institutions, are eligible for an interest subsidy at the rate of
6.5% on housing loans up to Rupees Six Lakh and a maximum tenure of 20 years.

Under CLSS for EWS/LIG. an amount of ¥ 1438.88 crore has been credited into
the home loan account of 71,521 beneficiaries as interest subsidy till 21 December, 2017.
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Progress of PMAY in Punjab

1154. SHRI SHAMSHER SINGH DULLO: Will the Minister of HOUSING AND
URBAN AFFAIRS be pleased to state:

(@ whether Government has any district-wise data on the number of homeless
people and those living in Jhuggis, Shanties and other unauthorised settlements in the
country including the State of Punjab;

(b) if so, the details thereof and if not, the reasons therefor;

(c) what is the progress under PMAY (urban) during the last three years, State-
wise; and

(d) whether Government is contemplating the technology which would ensure
speedy implementation of the yojana throughout the country?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) and (b) As per Census-2011, State-wise
details of homeless population and slum population are given in Statement-1 and
Statement-11 respectively (See below).

(c) State-wise physical and financial progress of the Pradhan Mantri Awas
Yojana (Urban) [PMAY(U)] during the last three years and current year is given in
Statement-111 (See below).

(d) In order to address housing shortage in a time-bound manner, the Government
has constituted a Technology Sub-Mission (TSM) under PMAY (U) for facilitating
adoption of modern, innovative and green technologies and building material for faster
and quality construction of houses which are disaster resistant and environment
friendly.

Statement-1

State-wise details of Houseless Population in India as per census 2011

States/Union Houseless Population (in numbers)

Territories Total Rural Urban

Population % age Population % age

1 2 3 4 5 6

Andhra Pradesh* 145211 69,354 478 75857 52.2
Arunachal Pradesh 1556 1243 79.9 313 20.1




124 Written Answers to [RAJYA SABHA] Unstarred Questions

1 2 3 4 5 6
Assam 12919 10,392 804 2527 196
Bihar 45,584 32,993 724 12591 276
Chhattisgarh 24214 17,681 730 6533 270
Goa 3,051 1,358 445 1693 555
Gujarat 144,306 59,484 412 84822 58.8
Haryana 51,871 28,082 541 23789 459
Himachal Pradesh 4,098 3,226 78.7 872 213
Jammu and Kashmir 19,047 8,199 43.0 10848 57.0
Jharkhand 23,391 16,424 70.2 6967 29.8
Karnataka 76,735 41,262 53.8 35473 462
Kerala 11,853 4,092 345 7761 655
Madhya Pradesh 146,435 80,380 549 66055 451
Maharashtra 210,908 99,535 472 111373 52.8
Manipur 3,061 1,730 56.5 1331 435
Meghalaya 1,241 1,064 85.7 177 143
Mizoram 152 48 316 104 68.4
Nagaland 876 532 60.7 34 393
Odisha 34,061 20,008 58.7 14053 413
Punjab 46,714 28,340 60.7 18374 393
Rajasthan 181,544 108,308 59.7 73236 403
Sikkim 277 245 884 K7 116
Tamil Nadu 50,929 13812 271 37117 729
Tripura 3225 1873 58.1 1352 419
Uttar Pradesh 329,125 148,196 450 180929 55.0
Uttarakhand 11,824 6,268 530 5556 470

West Bengal 134,040 29,073 217 104967 783
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1 2 3 4 5

Andaman and % 0 316 65 68.4
Nicobar Islands

Chandigarh 4139 6 01 4133 999
Dadra and Nagar 1,004 723 720 281 280
Haveli

Daman and Diu 737 146 198 501 80.2
Delhi 47,076 352 0.7 46724 99.3
Lakshadweep 0 0 - 0

Puducherry 1590 8 52 1508 94.8
INDIA 1,772,889 834,541 471 938348 529

Source: Primary Census Abstract- Houseless Population, office of the Registrar General and Census

Commissioner, India.

Note: *- Andhra Pradesh means the erstwhile State of Andhra Pradesh i.e., the area now comprising
the present-day State of Andhra Pradesh and Telangana.

Statement-11

State-wise details of Slum Population in India as per Census-2011

(in numbers)

SI. No. States/UTs Name

Slum Reported Towns

Total Population Slum@

1 Andhra Pradesh

2. Arunachal Pradesh
3. Assam
4, Bihar

5. Chhattisgarh

6. Goa

7. Gujarat

8. Haryana

9. Himachal Pradesh
10.  Jammu and Kashmir
11.  Jharkhand

125

5
3l
83
A

3

8

® & 8B d

10186934
15562
197266
1237682
1898931
26247
1680095
1662305
61312
662062
372999




126 Written Answers to

[RAJYA SABHA]

Unstarred Questions

Sl. No. States/UTs Name

Slum Reported Towns

Total Population Slum@

12. Karnataka 206 3291434
13, Kerala 19 202048
14.  Madhya Pradesh 303 5688993
15.  Mabharashtra 189 11848423
16.  Manipur 0 0
17. Meghalaya 6 57418
18. Mizoram 1 78561
19.  Nagaland n 82324
20.  Odisha 76 1560303
21.  Punjab 73 1460518
22.  Rajasthan 107 2068000
23.  Sikkim 7 31378
24.  Tamil Nadu 507 5798459
25.  Tripura 15 139780
26.  Uttar Pradesh 293 6239965
27.  Uttarakhand 3 487741
28.  West Bengal 122 6418594
29.  Andaman and Nicobar 1 14172
Islands
30.  Chandigarh 1 95135
31.  Dadra and Nagar Haveli 0 0
32.  Daman and Diu 0 0
33.  NCT of Delhi 2 1785390
34.  Lakshadweep 0 0
35 Puducherry 6 144573
INDIA 2613 65494604

Note:- Andhra Pradesh means the erstwhile State of Andhra Pradesh i.e., the area now comprising
the present-day State of Andhra Pradesh and Telangana.
@ Slum Population estimated for 2613 slum reported cities/towns (includes 20 Census towns) out
of 4041 statutory towns in Census-2011.
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Rights of urban street vendors

1155. SHRI C. M. RAMESH: Will the Minister of HOUSING AND URBAN AFFAIRS

be pleased to state:

(@ in what manner, the Ministry is protecting the rights of urban street vendors

and also regulating street vending activities in the country;

(b) whether there are any plans to issue license/certificate to street vendors
for carrying out their activities without any hindrance/harassment from the local

police;

(c) the details of street vendors identified in Andhra Pradesh and Telangana

during the last four years, year-wise, States-wise and district-wise;
(d) whether there are any plans to provide them social security; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) and (b) In order to protect the rights of
urban street vendors and to regulate street vending activities, the Government of India
has enacted "The Street Vendors (Protection of Livelihood and Regulation of Street
Vending) Act, 2014" which came into force w.e.f. 01 May, 2014. The Act, inter alia,
provides for survey of street vendors and issue of certificates of vending by Urban
Local Bodies and Town Vending Committees as per Rules/Schemes framed by State/
UT Governments. Implementation of provisions of the Act is done by State/UT agencies

in their respective jurisdictions.

() The data of identified street vendors year-wise, State-wise and district-wise
is not maintained by the Ministry. However, as intimated by the State of Andhra
Pradesh and Telangana, the details of identified street vendors are given in the Statement

(See below).

(d) and (e) The Act contains provisions requiring State/UT Governments in
consultation with the local authority to undertake promotional measures of making
available credit, insurance and other welfare schemes of social security for street

vendors in their respective jurisdictions.
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Details of the State-wise, year-wise and district-wise street vendors identified in

the States of Andhra Pradesh and Telangana

(Ason 26.12.2017)

State Andhra Pradesh Year-wise Total
SI. No. Districts 2014-15 201516 2016-17  2017-18
1 Anantapur 5,065 270 499 132 5,966
2. Chittor 3,339 281 1352 0 4972
3 East Godavari 3,089 249 48 0 3,386
4, Guntur 4,408 319 706 & 5522
5. GvMC 3378 5036 2433 470 11,317
6. Kadapa 2,367 125 145 43 2,680
7. Krishna 2,391 83 238 0 2,712
Kurnool 2,834 1,001 445 180 4,460
9. Nellore 6,954 230 644 44 7872
10. Prakasam 3,956 A1 113 4 4414
11 Srikakulam 924 6 323 0 1,253
12, Visakhapatnam 993 1 125 0 1,119
13. Vizianagaram 1,440 6 4 5 1,505
14. VMC 4419 18 65 a1 4593
15. West Godavari 2465 258 1,135 280 4138
ToTAL 48,022 8,224 8,325 138 65,909
State Telangana Year-wise Total
Sl. No. Districts 2014-15 2015-16 2016-17  2017-18
1 2 3 4 5 6 7 8
1 Adilabad 1,969 771 1,203 01 3944
2. Asifabad 506 0 506
3. Bhupalpally 477 07 484
4. Gadwal 619 20 639
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1 2 3 4 5 6 7 8

5. GHMC 8,907 3153 12,060
6. Jagtial 1,639 2 1,661
7. Jangoan 432 0 432
8. Kamareddy 1,014 19 1,033
9. Karimnagar 3,005 115 2,203 44 5,367
10. Khammam 2,192 200 2934 163 5489
11. Kothagudem 2,557 03 2,560
12. Mahabubabad 292 03 295
13. Mahabubnagar 2,618 421 1,778 124 4,941
14. Mancherial 2,570 01 2,571
15. Medak 1,849 166 391 2% 2432
16. Medchal 1,012 14 1,026
17. Nagarkurnool 876 03 879
18. Nalgonda 3724 346 2,023 50 6,143
19. Nirmal 1,342 0 1,342
20. Nizamabad 2,408 120 2,462 07 5,997
21. Peddapalli 1424 01 1,425
22. Rangareddy 2,091 101 1454 158 3,804
23. Sangareddy 493 7,155 1450 70 9,168
24, Siddipet 1,135 01 1,136
25. Sircilla 708 7 787
26. Suryapet 2,998 87 3,085
27. Vikarabad 808 54 862
28. Wanaparthy 570 2 598
29. Warangal Rural 3,270 179 572 0 4,021
30. Warangal Urban 2,887 74 2,961
3L Yadadri 891 73 %64

TotaL 23,619 9,574 51,134 4,285 88,612
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Water issue in DDA flats in Dwarka

1156. SHRI P. BHATTACHARYA: Will the Minister of HOUSING AND URBAN
AFFAIRS be pleased to state:

(@ whether the grievances of residents of Dwarka regarding water issue was
unanswered by DDA and the quality of water is also very poor with a very high TDS
level along with dissolved impurities;

(b) whether the water quantity supplied to the residents is very limited; and
(c) what measures DDA is taking to get rid of this problem?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) to (c) Delhi Jal Board (DJB) has intimated
that it has taken over the supply and sewerage of Dwarka sub-city since 1 April, 2015.
DJB has further informed that adequate quantity of drinking water is being supplied
at Dwarka and quality of water is as per Bureau of Indian Standards norms and other
parameters are also within desirable limits.

Status of DDA flats

1157. SHRI P. BHATTACHARYA: Will the Minister of HOUSING AND URBAN
AFFAIRS be pleased to state:

(@ whether in Housing Scheme, 2014, DDA has allotted EWS flat as a LIG flat
and taken money of LIG flats even though these EWS flats do not meet standard of
LIG norms;

(b) the plinth area of such flats in Dwarka, Narela, Rohini; and
(c) the reason why there is price difference among flats?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) Delhi Development Authority (DDA) has
informed that in view of the area, number of rooms and higher specifications of the flat,
it was decided by the Authority to treat these flats as One Bed Room/Lower Income
Group (LIG) flats. The cost of the flats was accordingly charged on the basis of
weighted average of plinth area rates.

(b) The plinth area of the One Bed Room/LIG flats located in Dwarka, Rohini
and Narela is ranging between 33.251 to 33.853 square meters.
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(c) The price difference in One Bed Room/LIG flats from zone to zone is due
to difference in Pre-Determined Rates (PDR) of land for different zones.
Status of Ahmedabad Metro Rail Project

1158. SHRI SHANKARBHAI N. VEGAD: Will the Minister of HOUSING AND
URBAN AFFAIRS be pleased to state:

(@ whether Government has proposed the Ahmedabad Metro Rail Project;

(b) whether Government has any plan to connect the Ahmedabad Airport with
the metro rail;

(c) whether Government has any plan to start and finish the Ahmedabad Metro
Rail Project within a fixed time period; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) Yes, Sir.

(b) No, Sir.

(c) and (d) The Ahmedabad Metro Rail Project Phase-I, consisting of North-South
Corridor from Agricultural Produce Market Committee (APMC) to Motera Stadium and
East-West Corridor from Thaltej Gam to Vastral Gam, is being implemented by the Metro
Link Express for Gandhinagar and Ahmedabad (MEGA) Company Limited. The Metro
Link Express for Gandhinagar and Ahmedabad (MEGA) Company Limited has intimated
that the proposed date of completion of the project is July, 2020.

Allocation to Amritsar under HRIDAY

1159. SHRI SHWAIT MALIK: Will the Minister of HOUSING AND URBAN
AFFAIRS be please to state:

(@ the measures taken by Government for utilization of amount of ¥ 69 crore
released to Amritsar under HRIDAY Scheme in 2015 along with the details of its
utilization;

(b) the quantum of funds allocated during the financial year 2016-17;

(c) the quantum of funds sanctioned and allocated during the financial year
2017-18; and
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(d) the reasons for the delay in implementing this project?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) Out of the total allocated amount of
T 69 crores for the city of Amritsar under the National Heritage City Development and
Augmentation Yojana (HRIDAY) Scheme, 10 projects worth ¥ 61.47 crores have been
sanctioned so far out of which ¥ 42.82 crores have been released. For the approved
projects, Utilization Certificates worth ¥ 20.20 crores have been received.

(b) and (c) Under the HRIDAY Scheme, funds are not allocated year wise; but for
the entire Mission period. Funds worth ¥22.85 crores were released during 2016-17
while ¥ 19.24 crores have been released during 2017-18 so far for project implementation.

(d) The physical progress of the approved projects is at 58% with a target date
to complete by November, 2018.

Survey of land of Sri Aurobindo Ashram Complex etc.

1160. SHRIMATI VIPLOVE THAKUR: Will the Minister of HOUSING AND URBAN
AFFAIRS be pleased to state:

(@ whether, as proposed DDA has conducted the survey of the land parcels
of Sri Aurobindo Ashram Complex, Mother's International School and Mirambika School,
Delhi;

(b) if so, the details of the finding of the survey; and

(c) the details of allotment of land, as per Government records, pertaining to
entire land which is presently in the possession of Sri Aurobindo Ashram Complex,
Mother's International School and Mirambika School, Delhi?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) and (b) The Delhi Development Authority
(DDA) has intimated that the findings of a site inspection of Sri Aurobindo Ashram
Complex, Mother's International School and Mirambika School, Delhi carried out on
18 April, 2015 are as follows:

(i) College Land: Some engineering equipment's, computers, lab material/
instruments etc. have been kept in various rooms in the building premises
and no college was found running.
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(i)  School Land: An auditorium building has been constructed on part of the
land measuring 2.19 acre. An underground water tank was also found under
construction in one part of the land and some area lying vacant was being
used for parking purpose. The Mother's International School was running
from Nursery to class 12 in school building premises.

(i) Ashram Land: The Mirambika School and Ashram were running and a
Samadhi, Meditation Hall and a building named as Old Building etc., were
also existing in the premises of the Ashram area.

(iv) The Society has amalgamated all the three plots. A boundary walls existed
around the amalgamated plots of Ashram Complex, Mother's International
School and College building and these plots have not been separated from
each other.

(c) The DDA has intimated that as per available records, land measuring 10.28
acres was allotted to Sri Aurobindo Education Society for Mother's International School
and possession of 7.09 acres out of 10.28 acres was handed over to the Society by the
Land and Building Department, Delhi Administration. The balance land of 3.19 acres
remained under litigation and as per Court directions, land measuring 2.19 acres for
Mother's International School was handed over by the DDA in 1997 to Sri Aurobindo
Education Society. Remaining 1.0 acre was converted for residential purpose. Therefore,
the total land allotted for school purpose was 9.28 acres. Further, no land was allotted
for Mirambika School; however, this school is being run on the land measuring 9.84
acres, which was allotted for College purpose by the DDA in the year 1984 and now
the same has been shifted and running on the Ashram land. DDA has also informed
that it has not allotted any land for the Aurobindo Ashram.

Implementation of Housing for All under PMAY

1161. SHRI SANJAY RAUT: Will the Minister of HOUSING AND URBAN AFFAIRS
be pleased to state:

(@) whether Government's attention has been drawn towards any reports about
slow implementation of Housing for All under the Pradhan Mantri Awas Yojana (PMAY)
in various parts the country;

(b) if so, the details thereof, indicating the reasons therefor; and

(c) the details of the steps taken or proposed to be taken by Government to
achieve the desired target in time?
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THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) to (c) The Ministry of Housing and
Urban Affairs has launched Pradhan Mantri Awas Yojana(Urban) (PMAY (U)} Mission
on 25.06.2015 to provide Central assistance to States/Union Territories (UTs) for
addressing the housing requirement of all urban poor by 2022. The Mission guidelines
provide flexibility to States/Union Territories (UTs) for evaluating and approving project
proposals based on demand assessed. States/Union Territories (UTs) have to approach
the Ministry of Housing and Urban Affairs only for release of Central assistance for
projects approved at the States/Union Territories (UTs) level. The projects approved
under PMAY (U) mission are implemented by the concerned State / Union Territory (UT)
Governments through Urban Local Bodies or other agencies.

During State level review meetings, video conferences and interactions with the
Stale level representatives, the States/UTs are invariably urged to ensure that the
construction of houses sanctioned under the projects is completed on time.

Diversion of funds meant for smart cities

1162. SHRI BASAWARAJ PATIL:
SHRI K.T.S. TULSI:
Will the Minister of HOUSING AND URBAN AFFAIRS be pleased to state:

(@ the details regarding the number of smart cities developed in the country
out of the 100 smart cities announced by Government during the last three years;

(b) how much fund has been released and utilised under the Smart Cities
Mission; and

(c) whether the funds have been diverted for some other causes and if so, the
details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) Ninety Smart Cities (twenty cities in
January 2016 in Round 1, thirteen cities in May 2016 in fast track round, twenty seven
cities in September 2016 in Round 2 and thirty cities in June 2017 in Round 3) have
so far been selected.

The implementation of the Smart Cities Mission is being done by a City level
Special Purpose Vehicle (SPV). So far, out of Ninety Smart Cities, Seventy seven cities
have incorporated city level Special Purpose Vehicles for implementation of the Mission.
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Presently, Cities have, identified 2,864 projects worth ¥ 1,35,958 crores. Out of
which, 148 projects worth ¥ 1,872 crores have been completed; work is underway for
407 projects worth ¥ 15,600 crores; tendering has started for 237 projects worth ¥ 13,514
crores, DPRs have been approved for 47 projects worth ¥ 2,712 crores and DPRs are
being prepared for 2,025 projects worth ¥ 1,02,260 crores.

(b) Subsequent to the selection and setting up of Special Purpose Vehicle (SPV),
/ Government of India (Gol) grant of ¥ 9,863.20 crores has been released to sixty Smart
Cities through respective State Governments out of which an amount of ¥ 644.77 crores
has been utilised by these cities.

() No, Sir.
Jobs under Smart Cities Mission

1163. SHRI K.T.S. TULSI: Will the Minister of HOUSING AND URBAN AFFAIRS
be pleased to state the details regarding the number of young individuals trained and
total number of jobs created by Government by creation of smart cities in country,

State-wise?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): The training requirement and skill
development under the Smart Cities Mission, is being addressed through the convergence
with various Schemes/ programmes of other Departments/ Ministries. As per reports
available, 10,15,039 and 9,54,603 persons have been trained and 3,17,935 and 2,45,880
candidates have been placed (including smart cities) under the Deendayal Antyodaya
Yojana (DAY) - National Urban Livelihoods Mission (NULM) and Pradhan Mantri
Kaushal Vikas Yojana (PMKVY) respectively. The State-wise and Scheme-wise list is
given in Statement-1 and Statement-11 respectively.
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State-wise list of the candidates trained and placed under Short Term Training of
Pradhan Mantri Kaushal Vikas Yojana (PMKVY)

(ason 14.12.2017)

SI. No. State/UT Trained Placed
1 Andhra Pradesh 31047 13351
2, Assam 18820 3715
3 Bihar 43410 8180
4. Chandigarh 396 8
5. Chhattisgarh 12793 1291
6. Delhi 44462 8088
7. Goa 810 227
8. Gujarat 1459 4829
9. Haryana 81006 18985
10.  Himachal Pradesh 4902 1101
11.  Jammu and Kashmir 21800 7852
12. Jharkhand 8221 2293
13, Karnataka 17078 2793
14.  Kerala 12380 1846
15.  Madhya Pradesh 81364 19325
16.  Maharashtra 30862 6838
17. Manipur 1102 189
18. Meghalaya 1470 322
19.  Nagaland 1650 639
20. Odisha 27969 7024
21.  Puducherry 1922 995
22.  Punjab 48986 12346
23.  Rajasthan 103846 26051
24.  Sikkim 525 I




Written Answers to [28 December, 2017] Unstarred Questions 143

SI. No. State/UT Trained Placed
25.  Tamil Nadu 56756 24198
26.  Telangana 50467 20578
27.  Tripura 3014 686
28.  Uttar Pradesh 172268 36083
29.  Uttarakhand 12745 2141
30.  West Bengal 47936 13772
TotaL 954603 245880

Land pooling policy of Delhi

1164. SHRI NEERAJ SHEKHAR: Will the Minister of HOUSING AND URBAN
AFFAIRS be pleased to state:

(@ whether land pooling policy for Delhi, which is expected to meet residential
needs of about lakhs of people, has been pending for a long time;

(b) if so, the reasons for delay in implementation of the policy even after the
notification of villages under the policy as urban areas and development areas; and

(c) whether Government is serious about implementing this policy soon,
considering the growing demand for housing in Delhi, in view of high population
growth and immigration which has given rise to unauthorised and unplanned
development and also to achieve the goal of 'Housing for All' by 20227

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) to (c) The Land Poling Policy was
notified by the Government of India vide notification dated 5 September, 2013. The
regulations for operationalization of the Land Pooling Policy (LPP) are under consideration
in Delhi Development Authority (DDA) and it is not possible to fix'a time frame for the
finalization of the same.

Creating special fund for loan to private builders

+1165. SHRI MOTILAL VORA: Will the Minister of HOUSING AND URBAN
AFFAIRS be pleased to state:

(@ whether Government is creating a special fund in order to provide cheap
loans for completing the residential projects being constructed by private builders that
are stalled due to financial constraints;

tOriginal notice of the question was received in Hindi.
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(b) if so, by when this fund would be set up and the names of the projects that
would be provided loans from this fund; and

(c) the arrangements being made by Government to ensure that the loans given
to the concerned builders do not turn bad?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) to (c) No such proposal is under
consideration of the Ministry of Housing and Urban Affairs for creation of a special
fund to provide cheap loans for completing the residential projects being constructed
by private builders that are stalled due to financial constraints.

Central Government has enacted the Real Estate (Regulation and Development)
Act, 2016 (Act) to bring about transparency and accountability in the real estate sector
and to protect the interests of the home buyers. Section 4(2)(1)(D) of the Act provides
that seventy per cent of the amounts realised for the real estate project from the
allottees, from time to time, shall be deposited in a separate account to be maintained
in a scheduled bank to cover the cost of construction and the land cost and shall be
used only for that purpose. This is intended to check diversion of funds and
cons